EEFORE THE HON'BELE NATIONAL GREEN TRIBUNAL

SOUTHERN ZONAL BENCH AT CHENNAIL
ORIGINAL APPLICATION Nao. 149 OF 2016

IN THE MATTER OF:

Y. Ramaswhbu { Advocate)
Door Mo, 48017, Theppakulam Sirect,

Srivaikundam
... Applicamt
-VERSL'S-
Unian af Imdia
Representad by its Secretany
MOEF&CC, Gavernment of India,
New Delhi & (rthers
- Respondents
Convenienes O tiom
5 Mo Particulars Page ™o,
L. MaEF&CC Circular dated 21.11.2006 clarifying that gramt aof EC amd
CTE are twao differemt processes and gramt of EC is not 1o be linked | 6-7
with grami of CTEACTO,

. Copa Foundation v, Union of India - Order dated 4.12. 2006 regarding
requirement of clearance from Standing Committee af MNatiomal B-10
Board of Wildlife for projects requiring EC and located withim 10
kms of Wildlife Sanciuaries and MNational Parks,

1 MaEF&CC Circular dated 27022007 refaming fo0 Order di
04,12 2006 of Supreme Court in Goa Foundation and stafing that all [} |
developmental projects falling within  10km radius of sanctosry
Mational Parks and have been recommended for BC shall be
acoprded EC subject to clesranee wW ildlife Protection Act, 1972,

4, Develapment agreement eniered between the g Respondent and 5 12.28
others fior an extent af 49.3 1 Ha dated 12,1 12007, -

L Leter of Asst. Engineer - Matianal Highways w0 Engimecr - Mational
Highway dated 24.12.2007 - recommending o grant permission for | 29-30
constrection of small bridge at Kodai Road m 506, 5/, 310 kms -
with referemce to letter dated 20007 2007 .

. Application for forest No Objection Cenificate (NOC)  dated 11-15
IT001.2008 by g* Respondent applied for NOC w0 the Fopesi
department, fior farmlands, lavout promotions and office constrectipn,

T Mo Objection Cerificate gramted by DF0, Kodaikanal dated 16-41

2401 2008 to establish agniculiural farm in survey Nos bocated in
Cengurvarpatti village of Perivakulam Taluk in Theni Disrict




Tahsildar Cemificate dated 22023008 siating tha the land
admeasuring 49.76.5 ha owmed by- 1) Mz Sushma Sales, 2] Mis
Anpara Farms Developers, 3] Bahri Coisines Lid., 4) Mis Venkatesh
Agro Estates, 5) Suprava Agro Estabes, are patia lands,

4244

PW D permissions for construction of bridges across sumvey mos 2946,
0, 310, 378, 398, 418 (2 bridpes), 41904

1.

Letier dated 0903 2008 by DTCP { Direclorate of Town and Cowumtry
Planning] Commissioner io Presideni of . Eallopaiii Pancheya
siating that the Lavowt drawings and residential lavoul drawings have
been approwed by DTCP. Howewer, Mis Bahn = reguired io
summender af road and public wility places 1o local body by way of a
aift deed,

53-66

1L

Layout Map approved by OTCP an 1803, 2009

a7

12,

Gift deed dated 1504.2000 execuwied by Mis Bahri to President,
Panchayat G, kallspatti for 12,68 acre &5 open space and 50 feet 40
feet and 30 feet roads comprised in Schedule A a5 per the DTCP
approved Layowt plan.

68-75

13

Panchayat betver dated 31052009 w M/s Bahri to stan with work of
layouwt development

T6-77

14,

OM dated 02, 12,2009 stating the Procedure for consideration of grant
af EC, which involves forestland & wildlific habitat,

T8-79

15,

Ceperal Power of anomey dated 26032000  evecuted with
Vienkatesh Aprg Estates Pyt Lad. For Survey mo. 420,

BO-8B8

1.

Riectifucation Deed- Gift deed rectified dated 14.09.2010 50 fizer, 40
feet and 30 feet roads af 18,6 acre were gifted. Thus total arca gified
stood at 31.28 acres (equivalent 1o 12658 ha)

80-94

i

Sale deed dated 29.10.2010 for Swrvey Noo 429  iransferming
poasessian o Mis Bahn,

95-103

18.

PW D permizsion dated 03.02 200 [ o Mis Bahri to constrect Bridges,
walls and draims over Odai (in Survey Mas, 2946, 36000, 310, 398,
ITR, AR, 419 and 4198

104-106

19,

DFO show cawse letter dated 28032011 %0 Mis Bahri secking
explanation for- Change in land classification from agniculiure famm
to layouts, Constrection of compound wall, Construction of hame,
Formation of roads, Damaging the fragile Eco-system of the natwral
forest and environment and damaging animal comidar and resulting
in man animal conflict.

107-108

Letier by DFO dated 12.07.2011 4o Mis Bahri providing a clean chit
in reference to the Report by Forest Ranger Perumpoallam sisting
clarifying that a5 per inspection condected on 10062011 | the
condition af 30 misz. gap between slope reserved forest and Layowi
plain area 5 being maintaimed.

109-110

i1,

Flanning Director Bepor, District Rural Developmeni Agency dated
14.09.201 1 complimenting that project of this Respandent as a world
class development with proper electnicity, water supply, sewage and
waste dispasal systems

111-112

Dhistrict Callector compbetion centificate dated 15.09.2-11 clanfying
that the layout praject area is 49,31 ha has been completed.

113-114




Sale deed dated 21082012 P swrwey No. 426 wansfeming

pocscssion ta Mis Bahri and for Purchase of 428 survey No. by Mis
Biahei

115-123

THPCE Board Resolution dated 5102012 wherein under item ma
308, umder aramge category — consent reguired only if building and
construction projects exceeds 20,000 sq mt

124-138

THEB szanctian letter 40 Mfs Bahn daged 03.04.2013 to camry awi
High Tension & Low Temsion Underground electncal network line
within project premises al awn cast,

139-141

Permissbom dated 22042003 by DTCP Chenmai  poermitting
construction af club howse,

142-151

T,

Approval befter dated 270520013 semt from Pamchayat to Block
Dewelapment Officer for Club House,

152-154

Letier of Panchayat dajed 27.07. 2013 1o Ms, Bahn acoepting the Club
Howse Plan and directing 0 pay furber fees with mentioned

conditions

9,

TH Maotification dated 200920013 declanng Kodaikamal Wikdlife
Sanctuany .

157-171

ao.

Panchayat permssion dated 04.101.2013 from Panchayat President 1o
B, Perivakulam regarding water supply

172

3L

Application fior Consent dated 121222013 by g Respondent 1o
THPCE for for club house construction fo an edent of 3609 sq m.
dwe 10 a condition inthe DTCE approval dated 2204, 3013,

Letier daged 19122013 from Deputy Directar 0 BDO reg. water
supply .

174

THNPCB letter dated 14.02.2014 1o Mis Bahn o clanify whether the

Praject Prapanent is covered under Schedule 8(a) or 8(b], with regard
ta the clubhouse.

175-176

Letier daoded 13032014 by Mis Bahn do THPCB suhmitting
additianal particulars for CTE for consiruction of propased club
house development at Ceaanguvarpatti Willage, Perivakulam Taluk,
Thenic District, TN in respanse to letter daied 14.02. 2014,

177-180

Leter dated 2803, 2014 By THCPE to Mis Bahn refurming the
application pertaining %o the unit af Mfs Bahn .

181

Letter dated 02,05 2014 by Panchayat so Bahri Estases for execution
of wark on drinking water under {Mamakku Mamme Scheme - self-
sufficiency scheme| subject to terms and conditions.

182-183

I

Letter dated 0706, 2014 from Mis Bahn so Pamchayat President for
laying klack top road on their own expenses - propasing o socep
cxpense for Tar Raad,

184

Letter dated 09062014 fram Panchavat 1o MSs Bazhni granting
permiszian to kay tar reads a1 Mis bahn's cost

185

letter dated 25062004 fram Panchayat 4o Mis Babn granting
permissian for giving water supply at their oam cost,

186-187

OM by MOEF&CC dated 20008.2014  for consideration of projects
secking EC under ELA, 2004,

188-191

41.

MoEF&CC OM dated (4,09.2014 directing Wildlife division ta

192




endorse capy of Ok di. 20008.2014 of the MoEF&ECC 1A Divisian .

MaoEFECC OM dated 26092014 regarding consideration of
development projects located within 10 km of Wational Parks and
Sanctanics seeking environmental ¢learamce under ELA, 2006,

193

=

Panchiay st better dated 2015 to Elsctricity Baard ta callect fise charges

194

=

MoEF&OC OM dated 300032015 regarding conzideration of projocts
located within 10kms of National Parks and Wildlife Sanctuaries and
seekimg EC under ELA, 2004,

195

Letier dated 22042015 by M/s Bahn to MoEF&OC secking
clarification regarding requirement of EC for the promoted layvouwt
which is less than 50ha and the construction is less than 20 000 sg m.

196-197

MaEF&CT OM dated 01.05.2015 provides that procedure for grani
of Wildlife Clearance for development projects locsted autside
protecied areas shall be deali with in sccordance with OM dated
02.12.2009.

198

47T,

Resalution dated O1.05.2015 of panchayai 1o allow THNEB to do the
wirk

194

Resalution dated (1052015 of Village Council fior water supply . (In
Tamil|

200

Gift deed dated 05052015 by Ms/ Bahn to local awthority handing
aver land

201-206

Letier dated June, 2015 of Panchayal President 10 %th Responden -
regarding supply of drinking water based an listed conditions

5l

Letter dated 03082015 by M/s Bahri to SELIA A for withdrawing the
application submitted an 02042014,

Letter dated 24092015 of Panchayat to Mis Bahri granting
permissian o supphy water afier permission.

211-212

53

CPCE direction dated 07.03.2016 directing SPCBsiFCCs w0 adop
CPCE Final Document om Revised Classification of Industrial

Sectors.

2] 3-222

THPCE msued a showease motice dated 180520016 wnder 5. 25 af
the Water Act, 1o Mis Bahri in purssance to inspection dated
705 2016 siating that a Unit in 5. Mas. $0006, 400141 and 4012 are
in operation without consent

221224

BE.

Letier dated 27.10. 206 by THNPCE to M/s Bahri enguinng requesting
o fumish the details of the project mcluding the breakwp area
planning permissions, facilities yvet 10 be constructed, residential
hepicses constructed, sewage treatment plam,

25227

Letier of withdrawal dated 28062018 by Mis Bahni s S5ELAA
stating Construction also does not fall umder 8(a) af EIA. In case of
futwre construction falling under ELA 2006, the requisite permissions
will e abtained.

X2g-229

MoEF&CC OM dated OR0B2019 provides procodure for
consideration of developmental projects located within 10 km of PAs
seeking BC under ETA i supersession of OMs dated 27.02. 2007 and
02.12.2009.

230-232

MoEF&CC OM dated 16072020 clarifying the procedure for pmor
clearance from Supreme Court of National Board fir Wildlife for

234-235




projects in 10 kms radies of the boundary of PAs

Letier dated 14.07.2021 by Mis Bahri o DFO, Kodaikanal and FCCF
fior amendment of the xiem of lands from 12982 acre w0 121,84 acre
in NOC dated 24.01.2008

236-239

Letier dated 12082021 by PCCF and Chief Wildlife Warden 1o
Districi Forest Officer and Wildlife Warden, Kodaikanal fo take
necessary action with respect to letier dated 14.07.2021 of Mis Bahmi
for amendmenttoormeciion of the extent of lands from 129,82 acres o
12184 acre

il

S5C Judgemend dated 15092021 in Dhruva Enderprises v, O
Sninivasuly and Others (Civil Appeal Mo, 3TT620240),

241-262

Letier dated 27.09.2021 by bis Bahn to member seerctany, SELAA
refterating withdrawal af the application fior EC as previously stated
in withdrawal letter dated 28 (6 2018

263-264

Photographs of fencing around the survey nos. 426 428 and 429

265-274

Aowards and Recognitbon o Mis Bahri

275278

CER Activity; Photographs of Police Checkpost imaugurated an
5102012, Forest Check Past om 25.01.2017 and pipeline for
villagers,

IT79-281

Photographs af photographs of the commumity living together within
the platted development area and showing cclebrations dane by the
community at various fiestivals

282-2K7

7.

pheotins showing the project’s enviranmental friesdliness

2RE-307




F .o J-11013/41/ 2006-TA-1I (I)
Government of India
Ministry of Environment and Forest
IA Division

Paryavaran Bhawan, CE0 Compl.
Ledi Road, Mew Delhi-110 0.3

bBated the Movember 21, 2006

CIRCULAR

Subject: ELA  Motification doted 14" September, 2006 - Interim
Operational Guidelines till 13™ September, 2007 in respect of
Categories of Projects which were not in EIA Motification, 1994,

Pursuant to the new Environment Impact Assessment Matification of 14™
September 2006 (ETA 2006) replacing the EIA Motification of 27™ Jonuary
1994 and its various amendments (ETA 1994) and in terms of the provisions of
Para 12 of EIA 2006, the Ministry had earlier issued Interim Operational
Guidelines an 13™ October 2006. Further to these gquidelines, the following
guidelines are issued for the Categories of Projects, which did not r:q:.llrc EI-A
Clearance under ETA Motification, 1994 and now require the same under |
Matification, S006:

i Mo MNOC from the State  Government/SPCB is required vor
Environmental Clearance Process. Consent to Establish (NOC) and prior
Environmental Clearance are separate legal requirements, any project
proponent has to fulfill. NOCs required under Water and Air Acts ore
mondatory requirement under those Acts and will have to be token as
required and da not require to be linked to emvirenmental clearance.

W Such projects for which NOCs issued before 14" September, 2006

will not be required to take Envirenmentel Clearance under the EIA
Maotification, 2006

Cantd _..



&

Applications received for MOC by the State Pollution Control Boare':
before 14™ September 2006 may be considered as per provisions «
the said Acts, However, they will have to obtain the environmentai
clearonce from the relevant Authority by 30™ June 2007, if the
category requires EIA Clearance as per the new Notification. In such
coses, the unit can meanwhile carry on with the commencement of
their project activities. Projects not secking clearance under EIA
Matification, 2006 by 30™ June 2007 will be treated as violation
cases under Section 15 of Enwironment (Protection) Act, 1986,

iv.  Applications received for NOC after 14™ September 2006 will have to
obtain ELA Clearance from the relevent Autherity before starting the
project activities, Application for EC (TORs f Scoping) may be
submitted simultancoushy to the relevant Authority/fies.

{s..d.imé Tindal)
Additional Director
Ta:
L' All State Environment Départments

2, All State Pollution Contiy)'Boards
3. All Officers of -TA Divisitn, MoEF
4. UT Administrations

Copy to:

L. PP5 to Secretary (E&F)
2. PP 1o AS (CC) |
3. PPS to JS(CC-II)
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accordingly. We have issued the aforementioned directions in view of the fact
thist thee sadcd deed of lease 1= nol before ws. Furthermore, i is possible that i
termis andd comditions of the deed of kease may hove to be cxplaimed by the
priartees by adduction of oral admissable evidence, if e saime ae ambiguous.

T We may furthermore notice that the learmed Judge of Small Coause
Court, although held that the provisions of the Bombay Rent Act oare nod
applicabde o the present sotn amswered Preliminay Issue 1in the neganve,
but held;

“However, the bare test of the suit plaint of the plaintitt does not full
within Section 280 10k): whereas the present suit. at the hand, is o regular
civil suit which camse o be filed in respect of the premises alloted for
manufactering purposc, along with machiseries on the basis of the loase
deed and on expiry of the lease period e alter the end of 31101986,
the pluintiff has filed the present suoit for the recovery and (sic
posscssion ) of the building, along with machinery therein, which came to
be let our for trade and business purpose and as such. for such suit, filed
for recovery and possession of building, after tecmisation of tenancy, is
I'El.|ll.'irL"¢:= 1 be entertained before the Cival Court, Jalgoon whens there s
nee Smsll Couse Court,”

11. The |'|||rri1:x may l’!l'|'|1|;|.ll.'l,'|,_." the degd of lease before the Small Conse
Court. This appeal 15 disposed of with the aforementioned disecion.

(2000} 15 Supreme Courd Cases T

{Record of Proceedings)
{BEFORE Y. K., SABHARWAL, T, AN C K. THAKKER, J.)
GO FOUMNDATOMN S Frerinone

Versns

LIMTOM OF INDA i Respondent,

Wit Petitions (C) Mo, 460 of 2004 with Mo, 91 of M5,
decided on December 4, 2006

Envireament Prodeciion and Pollution Conirol — Wildlile — Wildlite
Corservation — Eeo-sensitive areas — Supreme Court™s erder o, 20-1 -2k
referring to decision aken by Lodian Board foe YWildlife on Z1-1-2002 b
midily areas within 10 ko of boundaries of national parks amnd sancluaries
as eco-sensilive areas — Oeder di. Da-10-2006 referrving 1o Letler di. 27-5-
2005 aaddressed by Minisiry of Enviesnment & Forests (MoEF) o Chiel
Wildlife Wardens of all Stales/UTs requiring them o initiale measures for
identification of soitalle arcas and submit detailed proposals — Lefter dt.
Z7=-5-2Mr5 @1 departure from decision of Z1=1=2042 = Mo Stle/TT, except
Siate of (e sent any proposal and propasal of State of Goa alse ot in
conformity with reguirement of Letter dt. 27=-5-2005 — Ministry directed o
give o final opportunity to all StkesTTTs b responad to Letter di. 2752085
within four weeks — Ministry alse directed to refer to Standing Commitbee
af Mutienal Board for Wildlife onder S5s. 5B oaod 520020 of Wildlife
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192 SUPREME COURT CASES (2000 15 SCC

(Frotectinn) Act cases whoere covironment clearsnce already granted where
activities are within 10 km zone — Wildlife (Protection) Act, 1972, 5= 51
anld 5-0(2)
Cinne Fimeamatimtione v lwdon af foda, (X001 15 SOC P93, mefierned w
B-MAT 2500

Chramabmpical e af crses cited il pagersl
B 200 b 1S SO0 M3, Groa Fowndaron v, Eaion of faotha T 3l

ORDER
1. The order daved 16-10-20086 refers o a Lemer daced 27-5-2005 which

was adoressed by the Miniztry ol Environment and Forests (MaoEF) fo the
Chief Wildlife Wardens of all States/Union Territovies requiring them o
wnatiate measures for ademtificaton of suitable areas amd subran detailod
proposals at the carlicst, The order passed on that date was that MoEF shall
fille an affidavic stating whether the proposals received pursuant ot Lener
of 27-5-20605% have been referred to the Standing Committee of the Mational
Board for Wildlife wnder the Wildlife (Protection) Ace, 1972 or not. It was
further directedd thit such of the StstesMnon Termbories  sdw hove nod
responded o the Letter dored 27-3-2005 shall do the needful wichin four
weeks of the communecation of the directhions of thes Court by the Mimistry o
them.

2, It seems thot despive the Letter deted 27-3-2005 ond despite the
Blimisiry having issued remnders and also beinging w the notice of e
Stites/Union Territories the orders of this Court doted  16-10-2006, the
States/Union Territocies have not responded. However, we are told thar the
State of Goa alone has sent the proposal but that too does not appear to be in
full conformity with what was sought for in the Lewer dated 27-5-2005.

X, The order corlier passed on 30-1-2006! refers o the decision which
was titken on 21=1-20607F fo m:-IiF:.' thie areas within 10 km ol the boamdames of
national paks amd sanctuarics as eco-sensifive arcas. The Letter dated
IT-5-FHS s i depirture from the dlecisigon of 21-1-2002, For the present, m
this case, we are noi considering the comeciness of this departure. That is
belng examined in another case separately. Be that as i may, o s evident that
the Stites/Union Territories have not given the importance that is regquired o
be given e moat of the laws o peotect eoviromment made after Bio
Declorngion, 19492,

d. The Minitsairy s direcied wo give a final opporunity o all StatesS T nion
Territorics to respond to its Letter dated 27-5-20035, The Stute of Goa also is
pemmimed o give appeopeiate proposal an additon o what s said o have
alrendy been sent to the Central Government. The communicetion sent to the
States/Union Tervitories shall make it clear that if the propesals are nor sent
even now within a period of four weeks of receipt of the communication
from the Ministey, this Court may have o consider passing orders for

I s Fovessalatrows v, kst o B, (2000 13 15 K500 7493
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implementation of the decision that wos token on 21-1-2002, namedy,
notification of e arcas withan 10 km of the boundaries of the sanciuaries
ond national poarks ns ceo-sensitive arcas with a view o conserve the forest,
willdlife and ervbromment, and having segard o the precowtionary principles.
If the StatesMUnion Termitories now fail to respond, they sould do sooat their
oot risk and peril

5. The MoEF would also cefer oo the Standing Commimes of the Matdonal
Board  for Wildlife, under Sections 5-B and 5-002) of the Wildlife
(Protection) Act. the cases where covironment clearance has alieady been
gramfed where activities are within 14 km zome.

fi. List the matter after eight wecks

Court Masters

(2001} 15 Supreme Counrt (Cases T
{Rrcard of Proceedings)
[BEFORE Y. K. SapHARWAL, U0 AaMD UK. THAKKER AND
R.Y. EAVEENDRAM, J1.)

GO FOUNDATION . Fetitioner;
Kerapa
LIMIOM OF INDHA = Fesporcbent.

Wk Petrtioas {07 Ma, D0 of HE0 wath Mo, 91 of WS,
ddeciched om Tanuary 300, 2006
Evwvirenment Protection and Pollution Control — Wildlife — Wildlife
Conservation — Eco-sensitive areas — Mining activities — Indian Board
for Wildlife's decision dt, Z1-1-2002 to motify arcas within 10 km of
homneduries of national parks and sapctesries and  wildlife cormidors as
con-sensitive areas = Minisiry of Environment and Forests directed to file
alfidavil stating their stand in respect of decision di 21-1-2002 and on issae
af grant of clearance For mining in arcas in close proximity of sanciuarics
and policy as to distance of area from boundaries of sanctuaries for
considering application for grant of mining lease — Mindstry alse directed
in examine issue regarding closure of mines of those who did oot apply
within stipolated time for grant of mining lease
Caony Pt v, Livkan of faotla, (3 11 SCC S364: Goa Soamalarkon v Dieiow of Ddia.
(2051 11 500 561, e o

R-MALLI4S

Chreareslogeival Bivd of cwers citedl ey praapre s
Lo 20 L] SO0 564, Goa Fosondanion v Dados of faoa TSl

T (20HKRE L BT S, e Fesanahadion v, Dloon of faafda Taldlpe

(RIER
1. Owr attention hax been drawn by Mr Panpwans, learned  counsel
appearing for the petitioner, inter alis, t0 0 communication dafed 5-2- M0
sent to the Chief Wildlife Wirden, Ceovernment of Goa by Additional DGEF
(Wildlife) of the Ministry of Environment and Forests (MoEF which sets o
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ko, L=11010/7 000418 LI[T) [Part)
Ministry of t & Fareats
La. Divizlom

i Tele no. 24364087
| Paryavaren Bhavan, £6.0. Complex,
o Rupaecl, (Mt Chaithe - LED0AD 3

= |’ mﬁ:mn.’@{
IR 4R i
Subject: Cansidaration of davelbpmant projects located within 10km of Natisnal
Mﬁmn:‘rmmm“mmm
Matification doted |4™ September 2006- regordieg.
|

The Wlinsiry (8 rebeiving a F“'P’"lfﬂiiﬂlﬂl sreking environmentel chsronce

wader the ELA Motifigateon 2006 for v dpwpicpmgr.tol gTivlied iRoated withon 0 b
rsdigs of Fofonal Pork org Wildlifa ik, In thid context, releremce 13 mwrbed 12
the Herble Suprome Cowrt Order O 12 2004 in the mattes of Goa Foundation s
ursan of [mdis = Wt Palitan o 450 of J004 The Monbis Scprems Coort kad

witer dla diceeted ar e

'ﬂuHﬂEF-uHherfilhihﬁ.ﬁ-Hhufihhhhﬂd Bawrd for
Wildife under Section 5(b) and Ble)H) of the Wildlife(Prataction) Act, the cases
whers ernronmental clearance has already baen gromted where achomfies are withem

MO s e
Furmmat te the above Derec ; , I al bedn decided That all the develspmantal
propects; a5 ere folling wethin 3 km of tha Whldkfs Sonchalfy SR /o Matiene!

Parks m:nﬂu:hhni.hmwir emeronmenial clasrance by the respacivg
Expert Approsal Commithes,shafl be accorded ervironemental clearence subject to fhar
preject proponenti shiowesy ceorence under The Wildefs (Profeches) Aot 1372 o
eonditisn 1o Ths effect bewng stipubsted explicitly in the tlasrance letter CQ
___:-——'._"‘

(7 M. Maysker ]
Joimt Sacretery ta the ot of Dade

Ta

Al Cfficers of LA Division

Copy To: |
[} P4 1o MEF .
(=} S5 te Secrotary(EAF)
iad] PPS ta Spl. Secretary |

i) PPS to DEF & 35 [
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‘Hovembar, 2007,
§
f & BETWEEN

1. M5, Bahr EQEmPrL Lid, mnmamrmrpummd undor the provisions of

Ehe En-‘npﬂmesﬁ::t. 1956, having its Ragistered Offica af D=184, indira Enclave,

Mol Saral, New Daini-110064, & its Head office at 201 202, Park *N' Shop,

L Biock DLF City §l, Guigasn = 122 002 through' s’ Managing  Cirectar, Shr
i Hamanl Bahrl, duly authorred wice Board's Resolution dated o8 dov OF,

heminafier called the “First Party”, which expression, uniess repugnant to the
v ceniex! ar meaning thereof, shaell mean and Inciude BE suseRssos — in - inferest
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5 2. Wfs. Suahma Sales Pyl Lid COmpany hnuﬂiurlhd undar tha provisions of
* Companies Act, 1858, having s Registored' Offics ot Na.7A. Bentick Street, ath
' ! Flosr, Koiaits TOD:001, Wost Bengai, H_'lfmlﬂh-!ﬁ ;!:,H.'-'.-"_ TEDEReESte.
{ M B3, Yadav, duly sithorized vide Boards Resolition dumq 08 Nov oF,
hersinaftor cafied the "Second Party™, which"eepression, uniess mpugnant io
lthg cordext or meaning thereof, shall faesn and intlude ftn stcoessors — i o
§ iterost prd assigng; : Sl

L !

w

3. M's, Anpra Farms Developers Byt Lid campany inserpornted under the
provisisns of Companins Act, 19%5. having Its Registerad Office at C - 30,

Hchimg Encave, New Dathi - 110048, through ite Authorized Repressntative
3 Mr,_\Tav Fradhan, duly authorzed vide Board's Resplution dated 02 Moy 07,
it‘:‘r:l:'la"h,:r called the “Third Party"”, which BNprEssion, unless regugnan? 1o the
* EOfEd or mearing thereod, shall mogn $5d Inetide Hs succosrons — i - inberasd

and agsmr F - Ll
E At ILhd;l_l:.---.-'."l r!'.-!r:'!:.‘t—--ll"'\lnf‘j¢ &

s L K
e -1 -




fepugnant o e, contéxt or meaning therect - simd mean and incudg g
amﬁé—'hu!&me&wﬂm&nr : ' '

5. Mis. Suprava Agro Evtates Pyt Lw..mm_{nmmm'md uﬁdmr-ﬂm
provislons ‘of Companks Act, 1958, having its Registered Offics a1 © - 29 |
mrngemup.m_nm'—ﬁmm,hmhh ; .

The Soecand, Third, Fourth, Fifth, Giah and Seventl Faries, constituts the
Pariias of the OTHER PART and collectively refered 1o ether g= "Partes of the
Cthar Part” or “Crwnars”,

Sumrrvm Apre E'?“}P'ﬂ- Lroi.
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g ;mHﬁFmaﬂhmmmmw}ﬂnwummlw-mﬂhum
= spﬂ- sl eingutarly as the “Party™

o S
=l = &
= e = e

‘EHEREAE
hMHMMhnwwrmﬂﬂmwnMnm}mufmmm -
to do the Business of property Developers, Bulldars, Hosphalty, Resors,
Hotels, Chibs, Infrastructina Facilifies, Agents, Brokers, Consuitants, Imtesticr
Decorstors for properties of all fypes inchuding residential, comimercial,
industrial, agricufural, meking of roads, bridges. erchards end townships in
el and abroed:

: ﬂ mmmammwmmw'mm
M'mﬂauﬂﬂﬂ:ﬂ?ﬂﬂﬂﬂﬂ!ﬂﬂhﬂ mmmmumm
m:lwmmuuwﬂm&m P.-rl:lu:lnﬂn’;ﬂuk,_.'i_

D. Tha Fowth Pammﬂ'muhahhlhumahdhpmmm and oiharwise
weil and sufficienty entided to all tral plece and parce: of fand admeasLAng
_acres skuated 3t Genguvarpatt Viage, G Kalupatty, Pedyakulam Trluk,
Thanl District, Vathatagandu 5ub F‘.uglrrn‘lﬁzm District, within the Euwu:.r
Funovr Aorg ‘Eﬂ"rﬂt L Pt Led-
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: : " Mumbers heroln balmw mentioned (harsinafter refemed o as Fourth Party
2 o Land or 'Project Land™) and monefully describad in'the Scheduls C horeén.

e PN e

. The Fifth Party is the absolute gwner and in possession and otherise woll -
and sufficdantly entitied to a8 that plece and parcel of land acmeasuring L i
.cres siisted ot Genguvarpati Vilsge, G Kalupatly, Peryakulam Talik, :

“Trenl Distdel, Vathalagundu Sub-Registraion Distict, within the Survey

Numbers herein balow mentioned (hereinafier refarred to an ‘Fiftn Party

LaRd o Project Land”) and mossfully deseribad in the Schasile D Hasin,

F. The Bbdh-Party & the absckte swner end In possession’ and otheowiss
well and sufficiantly entitfed to al that plecs and parcel of land ndmeasuring:

i m‘ﬂwmmmrpwiwm G Katiupatty, Peryikulam Taluk,
Then! District, Vathalagundu Euh—ﬂmhmﬁnn District, within the Burvey
tumbers herein below mentioned (hereinafter referred to as ‘Sixth Party

" Land' urﬁﬁmmﬂ']mﬂmﬂulﬁrdﬂﬁbﬁdmmﬂ&dﬂdﬂhEmm._

5. The Ownars haraby dociams; represent and assun the Parfiss s unde:

L They are the sols and absoluts ownars and in exclusive, peaceful
and undiaputed posssssion of their respective Project tand and s
& such are entifed o deal with, sell, transfer & convey the same or
- ' any part thareof in any manner whateoever.-
ji. They havae absolule moaskelablis clear tife to thalr respectve
Project land, ) ’
i,  Thelr respective Projact lard l= free-hold.
. Their respeciive Project land Is free from aif encumbrances, such
as pror sale, acquisdion, chamges, gifls, Bens, attachmenis,
Eabilitiee, Wenanciet, dhauhofzed oocupanis, claim and litigation
irsluding any public intarest #ipadinn; :ﬁlﬂ 'here are e attachmend.

= il
jeaR Lt 1T | .'.-1__"."! F-‘.:-“'-EE_. s For Eanirptel ] ﬁ;rﬁ 'E-‘I'-i.l'¢1'5 B L
| ‘_, A mpra Fajp—na -'.'—I"H']""'F"" 1 o R
gaf e r s T ] [ i
i S Y = P -\._.-'_'
k . — g eipsd Iwnpinfd

- Fii -

o

* RSEkA

i kAR 3 L wasT

=

1
- A




e .\_':3- :_:,
"'\_\i_ o

clalii, demands, sults, decrees, Injunclions. onders, fispendens,

mmmﬂmmnmmwﬂmmmmﬂ

piait thaneof. 3

V. Mﬁlﬁﬂﬂmnﬁﬂlﬂﬂﬁmmﬁhﬂwmmmm
IMmudmmammmMpadhr&hrdnrmypm
Wasapmmmmmhmwmnﬂhwﬂmmrr
or In any otfesr manner howsoever,

vi _ﬁwmﬁm-mmnmmmanrmmmmMEur

developmant or any olher smangemenl in reepect of thair

WMmemmﬂummﬂuwmm

mmmawnmmmnhwmmnwpmw

Hmmwmﬂmmhmmmmﬂu

uphmhrdwﬂ:padhmﬂ]umﬁmﬂhilﬂﬂwwund &3 such tha Firet
MWMMMWMEMMMW
muumumﬂmw&! mewmdmimsam
nmuﬁ:ﬁmuandmﬂmhﬂﬂﬂ&uupmmufﬂm?uﬁun a5
afcraadalid, m:mmhmﬂHMnHﬂanmhm

mmmﬂhnﬂmthmmmmm i

WMwﬂangf Fﬂﬂf!ﬂﬁﬁh_;_ ive right to undartaka
dmmﬁm% sams and thereafier o :'unm out Elnttﬁn:l dovelop
them = 8= Hm-a - stwanEesiAnartments/GlubseR

Camgleccas) or SomeaiaiE] etruciunss uf*:ﬂﬂnun ﬂi}ﬁlﬁdhﬁiﬂt
Pmummmmmmw Prnaaﬁt‘}ahm&ﬂfm
third pirtias; mhﬂmnmﬁmmuamadnnh:mm

Subject to the terms of ths Agreement-and In consideration of the
yat chigations 1o be Fulfiled hersin, the Cwnars heareby provide 1o the
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Rc

First Party, the Project Land with the sxslusive rght of development of #ha
sarne, of First Party's own cost and expenses with all ofher rights in

Thia Owners further grant absoluts right o the First Party o daal
with tho Projact Land in any manner whatzoever for the pumposs of this
Agreemant, and furter to carve oulidevelop in to piots and develop them as
Houza MWWMHWM Complaxes/ or
mmummmn{mﬂnusmmmmamm tansfer and
camwey the same nfter development therecf, In any manner whatsosyer, 1o
the prospective buyess(s) on such temms and cofdiions and. for -such
conelderation &8 the ‘First Parly may deem fit in s solo and absolis
discraticn. ;

mmmuﬂhﬁmﬁﬂmwmumWammaw

_mnpuﬂutfnnhu gade and tranafer of the Project Land and to mosive the

bocking amounts, |mw1mm or oiher considerations / charges payabie by

“the prospeciive buyor(s) and blmnwﬂdmt:m'mn BRI,

MWFWMWMHWhMﬁHdMﬂm
whhhhhm:urﬂuumnuaammufmulmmundandmmm
1mmmmmmwwmmﬂwwmmm
agresmant, utidargianding PR p{ﬂlpﬂ:ﬁﬂhmuﬂh}f&‘ﬂnnh ')
transter of the same. The Owmers shall abiays be desmad 1 have
corfimmed evary Plot Buyer's Agreaement szmcited by the Fist Party
pursuant to this Agreement, for the ﬂh Fwﬁarﬁfﬁﬁ]ﬂﬂund Howrewar,
the Ownare, f required, sgree and underdake fo sign, the Plot Buyers
Agreement of any such agraement, &% Corfirming Party, to confisen acch

frarsastion.
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it b ngreed between the Parfies herelo Fhat all costs nnd expensas.
Incurred i respect of tha Project shall be bome by the First Pasy only
incdiiding the oost of development, lsbour charges, costs Incired for
uhhnmwﬁﬁmuardpmm oxpenset Invaived In tranefar and oaio
L niﬂuﬁmntm Mmmﬂmﬁwwmwmnﬂnu
sdvertizements, hedindings, publicky materale, brokerage { commisslons in
respect of the Preject ehall ales be borne by the First Party, -

£ Tha Owmners’ agrea, If requied, to eecute and egister 4 Ganersl |
PwﬂMNMmmdﬁFﬁatPﬂhrﬂuwrﬁmdd&ﬂu
with this Project Land and causing transfer of the same and for such other g
£ mmmumnhrlphmdlnﬁuw
g The Owners hava deciared and reprasantad o the First Party that
. the Project Land is free fram ol encurmbieances. morgages, charges, gifs,
flons, typattiecation, - attachments, . fabiliies, tenancy, unauthorzed
eecupation, claims and litigations and thet tha Ownars ehall keep the tita of
'hmmn{u&hﬁmﬂﬁmmmm'mﬁ@mmﬁmmm
: mm&ﬂhuﬂmﬂmﬂmﬂMMMnﬂmmﬂmm .
m Giac 'mmmmafmmww =
ihe cumaney of i agresment, imw,ﬁ“”  the Owrers
mmmmwm{mﬂmmm ahall ba comected and
:mdegmdwﬁmﬂvﬂﬂmﬂmurrmmnwmf
Pﬂmmaﬂlhm#hahuﬂindﬂmnﬁndmmgﬂdm

h. The Owners chal nuppr:,r and provide sl dummm'amrul.ﬂmm Bs
nwhumqﬁﬂmnumm&mgwﬂnmmmmmwﬂﬁﬁ e
fhe matier of ownership and further that the Owners shall also sign and
axecute @l such documents, letiers, aifidovils, oppfications eic. 85 miy ba
necessary for the develepment and compieton of Profed and for gr'-rlng

efleq ,_'n v tarms of this Agreamans, par Wenkateth Agro Eetates Pur. Lok,
Lenemes Agro Cotates Phe Ot iy 2
[ I 1|I-._ S T}.ﬂu Fafis Uﬁ:ﬂ:ﬁ: Pwg, Lid. ‘__d____:-:d_.d———-—
1 L L ,.-J- AsTeori=d Sipealsy
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The Crmiens shall rendér to the First Party all assistance necessary
and sigh 8l appfications, representations, pefitions, Indefinities, afidavits,
_ - piane gnd afl such ather documaents induding powsr of Aftamay (s) as the
 Firt Panty may require In s name or i the name of fs nomines for the !
purpasss of the sibmissicn to the Competent or ahy other Govamment or : 4
Sistfory siffiofiiss fo enable them to obtaln necessary sancions, :
permizsions and epprovald from all or any of the sald authorites in
garmectan with the Projoct and far sfher pumsses of this Agrodment.

i- The First Party andior Hs authariznd represantathes, employed
B Isbourers and contraciors, ehall be entited, at all Umes, i ‘enter upon the
i Project Land for undertaking the development work and-also for all other
pumposes of this Agreement. However, tha First Party shall ahways keep the

Owmvars fully indemnifiad and harmiess In this regard’

& ' mmﬂmammmmmuﬂ:MMﬂmwkmmnurw _
the execution and completion of fhe work of development of the Project. Itis 4
agread between the Parties that the possession of tha Project Land onde |

deiversd | handet cver to the First Party for the purpase of the Froject shall : ,

: ﬁntbddhmrhednmmrmmﬁumﬂ-h'nmﬁfﬂm'm.ﬁm :

3 [ The Cramers agres and underake not 1o revoke, cancal, medify this i
T Agreernent and further agrea to give ol necessary co-opersion and i

i
Lt

assletinos o B, First Furh.r for fuffiliing the tame of this Agreement ' . |
SimNary. T Fiest Parly also hemby agrees and undartakes not o reveke,
cancal, modify this- Agreament and furher agrees io give sl necessary co-
opersticn and assistance to the Ownes for fuffilling the terms of this
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The Paifies sgree that fhe Finst Pasty be entitied to exclusively
sverdsh th project in B own neme ond ther goodwilvbrandingfofher
sitoliactizl property knvested iriretated to the Project, wil rest esclusie with
tha First Party. '

The Crwners shall not alisnats of causs 1o be alienaled, encumber
mmmwmnrdﬂlmmﬂwmjaﬁw'ln Afy FRENMRS
whnlmwa,m:eptfwthaﬂrpuﬁﬂdaﬂn:ﬂmih&ﬁgmm

mrwwmmhm#ﬂmﬁw-mm
offectivs Eaison with each ofher and not to do eny act prejudicial 1o the -
inerest of His Agreament

The Parties agrea to indemnify and keep indemnified each other
against any chilrms, demand ar proceedings by any person elaiming through
ﬁmmmmmmmmmrmmnmm.
ﬁ:pqmmmmtrnuuum“dunpmm of their
respectve cbligations undar this Agresment.

Thiz agreement meiges and supersedes all prior d’um.:_uhﬂ-w'
mewmwmm nﬁwaspaﬂ:_nfﬂ-hmmd

besumen tha First Party and the Pasties of the other part net epecically
provided for henain, shall be worked out 35 mutuzlly agreed to separately
byfoateean the First Pary and e Parties of the other part. Mo changes,
modication, alteration o this agreament hall b done without consent of

the parties Rinswsn Aqre Exteth L
Fea Venkaicih ﬂlm% T Luds
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Tha Parties hedetn, except the Fimt Party, shall nol be entitied
under any droumstances assign, fransfer, charge or encumber.in any

manner this agresment o their reopective righte and benefts undor this

agrasment 0 any person without the prior wiitian consant of tha First Pany.
The First Party, Is entitled to morigagaliesseficense) or olherwiss crsats
charpa over the Project Land, for the pumoss of securing loanafinansal
assistance from Banka/Financlal insttutions, as it deams ft, &nd parties of
this Cther Pard ahad have no obfaction for the sama.

The paries herato agree and undertske fo perform their raspective
msmmmmﬂuﬂﬂﬂmmfwm
keeping in view tha intarest of each m;mwmummmr' :
acls, desds mnd things whalsoover ga nmvhun&mnryfm'mﬁmum&m_ ;
or giving effect to tha tarms of this agnsement -

This agresment & not and shall rick, howaver, be desmed s ba
conslried gs a partnership batween the partes hefeto nor witl the sama be
ever deemed 1o constiife ons as the agent of the other, moept to the

rrurﬁ'm ﬂfﬂmﬁgmarﬂ ﬂhﬂdhu‘duhnﬂud o e voief o
ununmm'mdaﬂpﬁﬂmﬁanm mmﬂq—mmmaum fote
amwﬂuﬂhnhmmwﬁﬂm%hpm# :
mnigmumm:w 1o the exient necessary mnunﬁ-m to -ppuﬂu lmrnnd'-
remaining provisions dﬁhmmﬂﬂmﬂmm:nnﬁ and aﬁmm
accordanca with ﬂ'relrtum'm. However the essenca of this Aqman-nmt shall
reman unaitened.

Thie parties to this Agfeemenl have represented to each other thal
they are duly authorized and competent to enter into this sgreement and
shis @greamenl has been duly entered inle bebwaen them of thesr free will,
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As alieady stpulated above, e Parties shafl act for the fulfilment
of tha bjects of this sgreement and shall maks a1l endaavers o perform
thek reepeciive obiligations undes this sgreemant Iy the event of brasch by
atthar Paity of any obiigetion of significancs which atarially aftacts the :
- irasaion of this agresment and i futiiment and f such defauling party : ]
ﬂ&mﬂm&m%ﬂghmnﬂﬂ!ﬁmﬂmﬁhwﬂ,ﬂum - :
ity ehall ba entified io pnforce the sald cbligation against the defauling
Party through arkration ma provided for [n this agreement of fhe ootd, rick
and expensan of the defaufling Party:

prumﬂhn'dmmlhbain default of the parfemmance
dw_ﬁhmnmmilth-dﬁumﬂrmmwdﬂmm_ '
mﬂuﬁﬂhmmﬁhmnm eccasioned by causes beyond the
Wﬁsmmﬂmmnm}dmmMnai:M'mhm
ﬂmmuuamardmmmmwnmmwmﬂ
mmmmwmﬂmnmn!mmgﬂudmwnnnhdm&mbﬂmhq
ﬁmﬂudhmywrmpnr.nkmdimﬁuﬂafuwmmmm{mnmﬂmlﬁ
statutory agency of oiher suthority, restralnts, Injunctions, prohibiion,
wibrirawals of parmisslons not dus 1o defaunt of @ve affected Pary, fire or”
ary act of God o any oihar reasons o cause beyoad the reasanabie
sontrel of the affectad Farty. y :
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'wmmﬁﬂhhmwmmmhﬂwiﬁm
Party shall be' deemed 1o have besn suffidently served, i & is sant by
Ragistsed Post AD. o the address of the respective party e aforesai,

- “EFH'!H: hersio agres that Hmdhpuu-nﬁ'm difference aftes

between the paries in relation o this Agresmant or fis mﬂmnm
interprebstion thereof or cthersdse In connecon tharewith, ham:hu.ﬂ
brer aeibied by arbitration by refering the dispuia 1o the sole amittar to be
Eppﬂhhdhyuqumnh'u: Direclor. of tha First Pary, 'nmdhpuh
mﬂfrw:mywdahns&mﬂbahmdmmﬁhpmﬂhhmﬂh
M&aﬁmmﬂmﬂnﬂ 19098 ThﬂﬂﬁwumtmdnhyHnHﬁumr
amuhuﬁu:mmmmmmmmmﬂmmm

- provisions of Codo of Chil Procedurs, 1608 Inthe same mannsr as if § were

i decree of tha cowmt - Hhagmndlmtﬂnwbh‘aﬂmpmﬂmmm

wﬂmhﬂmhﬂm Whmﬂwhaspmﬂthpmﬁum

awards, mmmmmnfmm hthmﬁ:ahﬂmqumum

shall conBrus perfortiing thelr raspective ohiigation(s) usndar this agresment
axcapt those under aritmtion.

BAHRL ESTATES PVT. LTD.
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Al thit pisce and parsel of fhe land comprised within the Ganguvarpatd
WHage and GKallupatti Viiage, Peryakutam Taluk, Thenl Distriet,
meastng a total extent of S5% Acres, Wilhin the Reglstration District of
Theni and Reglsiration Sub-District of Vathalakundu sttuated within the
revenue survey numbers mentioned hareln below,

SURVEY NO. %_ﬁmﬂw [ ERTENT_
: CHNTS “ACHRES | CENIE | , -
—zeielee | o | aF 22 mpr 1B s
22863 o |2f [L03 3e3j2 3 LA : ,
| Aie 2B il S8 Hpo FENES E i
FETWET s 14% H.0ill T L o
L FIET bpl ja o l&4 '
FIE] EEX] Lo g
T % |3e g™ Y
e S [ B i - haly - glqe L ;
Toila I T RTIE RS
27 1_lo Yekig b 143 =
. ipd R k] TE A o e
Fei 1 li Yo K 5.
- [ LY B o d ERET
KNET-E R Hie Ji L
7% Y 123 LinJa FEET]
3 4@ ]l FRREE
L o = : l
TOTA E
SCHEDULES . .
AB that plece and parcel of the and comprisad within the Ganguvarpatt (o

Vilage and G.Kalupati Vilsge, Perivakulam Taiuk, Thent Districl.

measuring & total extent of F-élacres, within the Reglstration District of

Theni and Registration gub-District of Vathalakundu situatad within he

Eor Vepketelh Agen Entzues Pl Lul.
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EURVEY MO,

Hof

SURVEY MO, |

5 ke

e

T4

ECHERULEC
.Mﬂ'mfp{en&.and parcel of the land comprized within the Sanguarpati

Vilage and G.Kalupath Village, Pervakuiam Taluk, Thenl Distict
measuring a lotal extent of LE:Mrres, within the Ragistration District of -
Then Hnd Hﬂgla‘h:atl‘nn Sub-Disirict of Vathalakundy situated 'l'lﬁhln the
Ve :uway numbers menticned herein below.
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Al thet piace and parcel of 1he land comprised within the Ganguvamatt
Vilage snd G.Kallupati Village, Peryakulam Teluk, Thenl District,
measuring a total extent of 35 ToAcres, within the Reglstration District of
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Al that pieca and parcel of the land comprised within the Ganguvarpat

Vilage and G.Kallupaiti Vilage,

Peryakulam  Taluk,

Theni  District,

measiring & fotal xtent of 1 92.Acres, within the Reglstration Distric of
Therd and Rigistration Sub-District of Vathalakundu® situated within the
“ravenus survey numbers mestioned herein bebow:
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Erak  kepbalviegizes. oo

— weinie  wwe bahigrupin
Buri Bstates (F) Ltd,
Represented by its Auvthorized Signatory, m'ﬂnﬂ'_?pn g

2001-202, Pack *N* Shop,
L Block, DLF City, Phase-11,
Chgson—-1 22002

Tao .

The District Forest Officer,

Fniﬂ!un-ﬂ Fareat Diivision , 3 -
R l I l - p -
Tl Mad Tl

So, . :
- Rk Our enrfier application dated 25 November 2007

l.ﬂwmmmrﬁﬁamﬂnr?ﬂdawlmﬂhmﬁng (1)04fs. Bahri Cuisines
N (2)kiss Eﬂhﬂ%ﬂum Lad (3)Suprava Agro Estates (P) Lid, E#]‘fﬂhmf}ﬁﬁ
€D *EHEH{EILHL,ﬂ{E} huqumﬂwelnpﬂﬁP}Luihﬂciuﬂqnfmﬂmu
sﬂmﬁ&lMST.ﬂmmMIm!nme registered owners of dry Patta land in,
Pwrr mmwmmmdtsimndﬁmﬂmm
W?wmmmmmﬂ.ﬁmﬂMEMMMMﬂ
orwhed mmmiul|n!mmpnaldlnlhmnwnrrrmh:ra'un'hnuttzs.m

E.Thulmﬁn:mb?mhm’mdmnﬂlmm&a i
r . Companies 1 1o 5 havi
'ﬂ‘fﬂlﬂ&hdmmnimduﬂwuplmmﬂhimmmd other treesfagro. ®

; uls for bouss sitea/llke deve
ey . ouls fior house sitesl} lopment! far which

Cimsmmrmed sod ® i 5 e 5 i s o



from the Forest

" A Forthis “hwﬁlhntmqu:plkqﬁmﬁrhmnmnﬂﬁmﬁm

3. Forther in reforonce to your letter No DFO/E3 / 3563 2007 duted 10/01/2007

Tqoesting for Various docoments

lilee origing] » Chittn , Andgal, A Register , FNB

Skrach and Patts. bock duly signed by VAD, Also the Tashildhar Certificate We

vahuamd (umd) riad

Yonw :
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Fram Ta
8r. A Venkatesh. | F5 iar. Saranardmas
District For=st Officer {amthorised Sggnatary]
Eodaikafial Bahri Estates (P] Led.
Ma O 188 iadica Er clave,
Meh San s, MEW DELHI
110080

NOLOLNo. BOTTZA07 Wi Diate 24.1.2008

Sk : Mo Objection Cenificans 8. Kallugatti WE
(Feviyakulam Taluk] inthe 128 Acre Ory Patia Land
Tao rmale Agricolure Farms From Forest Departrest Reguesi

B

Reference: 1] Bahn Estaves (F] Lid, Bew Delhi
Mo letter Mo dated 251007 and 17.1.08

2] Fonest OlfFe: Persfpaliam, Mo Leoer No. dated 19.12.07

Priw1e Onganlation referred a5 No.l abowe apgled for Mo Ok edion Cenicate from fonsst
departmant.

(11 Bahri Cuisices Pwl. Lod. 1828 acre
2] Zuprava Agro Estabes P, Led Ig4E "
{1] Simhima Sales Pyl L34 LN b
] Venkanesh dgro Estates Pyl 12, 1004 -
{5 dnparz Fasms Oes elopers (P LR, TEH "

Farett Oficer of PEALM PRLLAN , indfcemed vide bis abowe rebarrad [atler 2 tRat

Periyakulam Teasildhar Bsued 2 certificaie stamng 1he abave mentiosed kands are dey and patla %
lands vids HLOUNG. 506 /078 AE Disted 090807

The Oy Commitsios 2r (Land Be fionms) Madurei isswed 2 certificate that these Lends are not
cowered under the Land Befaress At wde letter Mo B 1FI583) 2007 dared OF 0800,

The Panchayat Fregider: of G Ealupaty issued a Mo Objection Certiftaie 1o Stert Agricultere
Farrma S0 The above menteoned lands wde lanter KO 300/ B007- 2008 DATED 01, 1207,




41

poceayer, Parlyakulzm Rirs] Davelapment Officar vide his better dated (.12 2007 given Mo
Oinjection Centicate to all the prapasals of Bahrl Estates Pyl Ltd., keeping in wiew of the development
and employment aspect in that ares, dus to their HOUSE PLOT and CONSTRUCTION works,

Parm Pallam Eorest OMicer after his site inspection en 15.12,2007, infarmed that the abave
montioned lands situated away from 20 mirs to 35 mas of the scuth slop al EAPPL EAADL farest. Tha
applicant gave an undertaking [ declaration thal there wauld not be any ercraachmesis of forost land
and mo single damage to the animals and enyironment af that area. 50 N.0.C can be istued.

The shewe mentiored Sureey Nas, arg inspected by me on 1312008, Arcording to Lhe documents and
the report of Forest Dificer, these Surey Mo, are diy and patta lands, | ghee MOL far making
Apriculture Farms under the following eanditions:-

8] Mo damages 1o the sauth slop of KAPPU Eaahll EQREST, senaranement and Forest animals,
{b} There should not he any endraachment.

g1 They ane to praduee ondy tres, smal plants, anst creepers for the 100 metes contimuaushy
froom their patta land edjeurming to farest Bmik,

S KR A

A, Wenkatesh
Distrect Farest Officer
Kodaikanal
Copy to: Farest Orifiper
PForum Pallam 74.1.08
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Tahsilder Cifica,
Periskslam

Spl.pg.No: 85/08
TAHSILDAR CERTIFICATE

Theni District, Periyakulam Tahluk, (Granguvatpatti
village Land area (attached separately) admeasuring
49.76.5 hectare dry lands are the patta lands belongs
to - 1) M/s Sushma Sales (P) Ltd, 2) M/s Anpara
Farms Developers (P) Ltd, 3) Bahri Cuisines (P) Litd,
4)M/s Venkatesh Agro Estates (P) Ltd,5)M/s Suprava
Agro Estates (P) Ltd. In that, :
1. Non of the Government Purampoku land is
included.
2. No notification from any Government
department under the Land acquisition Law
1894 sub para 4(1) and No land plan schedule
for land acquisition sent to the Government,
3. Not affected under the land reforms Law
1961.
4. Not affected by the Township land ceiling
Law 1978.
3. Proposed House Plots area will not be affected
by floods.

Certificates are given as mentioned ahove.

Tahsildar
22-02-08 Periyakulam
17 MAR 2008 ;
Department of Town &
Cheamsi - 2

I'. "I"'

BANSLATED Dot )
Fret RefelErce opcy)

!
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Layeut i |

1] The kay cut formation, sirpets and robds must be in confarmity with Dist/Town & Country
planming E.Mo. 13/2008. The lay outs &nd streets/roads ta be bownded by the boundary stone.
The roads as specified / indicated in the Lay Out to be provided with (W B H Road) stone aggregate
ands,

The bevel and width of the road te be lald as per the instruction direction of the Executive
Autharity,

3] Eeguired Cuherts, bridges, storm water drain, garbage, sanitary facility, street light af all these
facilities 1o be provided by the applicant as per the direction of Executive Autharity.

30 From the approved layous of Town & Country planning dept no. deviation or varistian should not
bse: fade in regasd with plot dimensions, street/ road formatian, measurement ear marked public
plages showkd not be varied / change fusther no sub division (o be made in respect of plots as
appreved by Toram and Country Plannirg Autharity.

a) & per the Lay Out plan the apghcant /Owners should form the road or sutharize 1o that extent
of making the road cost to be remitted 1o G. Kalupati Town Panchayat and citain the receips and
alsa these roads/sreets ta be declared as & public road 1o make a legal document regestered in
favaur of President / Executie officer / Commissioner by way of gift the said document 1o be
handed puer.

5) For carrging oul the surey af the raad the required amaunt and required amaunt and further
amount s imdicated to be remitted 1o the Presidens/Commissionen/Executive officer. Tao this
exienl 4 dooument has to be made duly signed by the applcant

7. At the function of the roads the plats carner must kaee & splay as shown in the appraved lay sul
pam

3, Any layout shauld not sell or leased cut ar by any other manner or any transaction should net be
e oF ary comstructaan atﬁ'u'll;\l'-ﬂfﬂlﬂ Durrrph'l'l;gﬁl! Bbered mantiored in Vo conditdns

4, Ag per the appraved lay oul plan ptheer than the public utifty area all the ather layout plots must
he used for anly residential budings. Im the Lay Dut plots shops, ware house cther than residential
bisédings should mot be made. The lay out plals which is intended far puablic utiTy puUrpose of as
specified in the appraved lay paut plan st b= adhered, These area should be measired and
document to be made.

5. Far the Extension Development projects lavout plots if so a5 per the rule independent houses slons
to be canstructed, If the twin houtes are appraved i any specifc lay out plots in thase ey out plols
algnp is permissible. Agaimst which at any paint of tme there should nat be ary charge madification
should not b made.

G Ad par Lhe aparovad lay out plan raads — the buildiegs laménation sheuld b 1hese.

Scanned with CamScanner
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. 12 Meter (40
In the layout plat 7 M (23 feet) and 9 meters (30 Feet) widen roads 1.5 meter (5 feet) [

th

fest) marne
feet) and above further 15 mieter (50 feet] widen Roads 3 Meter (10 feet) 15 mul:err[ﬂ:'] wld]th i
AN wider 21 meter (70 feet) less than road width 4.5 meter (15 feet) 24 meter (80 fee

mare width of roads 6 Meter {20 feet) on which the building sethacks to be provided. As per the
L

i "t aws the campound nat to exceed the height specified as 1.6 M (6 feet] from the road and
itri

<t by law 2.4 meter (g feet). This may be compound wall or fencing.

1. The setback for the building on each side vacant space to be left of 1.5 meter or on one side not
less than 3 meter va

cant $pace to be provided, The plat having 10 meters width for those plats on
a0y one side vacant

10,

11

12

13.

15

16,

» From the approved/sanctioned layout

Hha0e 0 be provided of 1.5 meter.

Each plot on the rear side of the building the setback 1o be of 3 meter (Open) vacant space to be

Pravided. In the repr et back area well, toilet, cattle shed, fertilizar pit, opcle shed of non-
residential can |

€ provided, These not to excesd Xtk of length of the rear side and the height
should not excesq 3

™/3.75 M from the rear ground level.

Under extanded development
M %org

7% of the plot area.
and exclusively and the sald

Frofects of land as per the rule the bullding are should not exceed
The open ground can be make uss of gardening, open to sky yard
area to be neat and cleanly to be maintained,

Tive owe bying area in the piot to be filed and brought ua to the bovel of the Road/Street,

< In order to fill the low lying area of the plat

and 1o leve! the ground for the said purpose the
foundation should not be mare than the required,

Whare the road width is more than 3 reter in theoe roads/streets planting of tree to be made.
The tree should be placed on each side of the road eontinucusy the distance between ane trep
Lo another will not exceed 9 meters and the position of the tree 1a be 1 meter fram the Baundany
of the road/strest,

Far the construction of building necessary building plan spproved to be abtsined from the
Building approval decision of Corporation/Town Panchayat/Panchayat befare starting af the
building work.

plan the plats as earmarked far the shopper sheps to ke
identified and the purpose for which it is indicsted alone Lo be make use off.

The area as specified for the park, Children play ground, cammunity hall those areas 1a be
assigned to the collecterate by way of gift deed, At any point of time the land layout promoter o

any ather persan try to sell these plats or sell thesepifits against those criminal praceedings will
Be taken and the land will be confiscated.

Scanned with CamScanner
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17. Inthe approved plot LT Line/H T Line/Teleghane line were passing through thase o shited 21216
the side of the road/street ar as indicated in the approved layout plan ta be made.

18. The Promoter/Owner should execute a [deed)The agreements documents with gxecutive
authority that all the above points will be complied by them. This agreement to be registered In
the Sub- register Office,

Further while setting the plot or leasing out the plat all the above canditions to be full filkeed ared
to this extent in the sale deed all the points to be incorporated in the documents.

18. a) For the said layout is approved only of Technical approval by the Town & :uur:tnr Plan. In
regard with any legal dispute arises this will be dealt by local administration authority for final
decision. :

b If the layout plan project falls under the area where land Caifing act 1978 under enforce,
the Plot Lay out sanction accorded communication to be sent 10 the concern land Ceiling
Bukhority. !

c ﬂ:lw plot Layaut area if it falls under the Land Acquisition Act 1894 Section 4 (1) and
Further and ceiling Act1978, and Land Regularization Act 1961 in order to full fill the Aules 7
Regulation the Executive putharity should satisfy by hamself then only the Layout of plot
Coeporation/Town Panchayat/Panchayat Committes/Board should approve the same then only
Lay oul approved to be atcorded,

d] During the Course of action taken for the approval of the Layout approval by Local
Administration the Executive authority first action proceedings copy 10 ba made available
immediately. Further for the pubdic utiity area as handed over to the Local Admindstration
awthority to this patent certificate alio to be attachad

. Eurther in line of the abawe Acts far the Land Acguisition aspect amy Land Plan schedule
hat not been received for his process, after catisfying himself then only layout approval sent to
CarporationTown Fanchyat) Fanthiyat JEsmCistive authority/President then only approval o be
accorded.

0. The Applicant G, Kalupatl Conporation/Town Fanchayat Commissioner/Town  Panchayat
Head/president after oblaining the approwal of the Layout then a Naotice board to be provided in
the kayout area therein indicating the number and date of the Resolution, and also the approval
board and the applicant agreement as made date and number to be indicated,

P Lo e Tl

- i S e S s

33, Far the document as submitted for layout approval the entitlement of the same is under process.
for the land where the dooumants were not proceaded for those area (land] the layout approwal
Flots cannot be clalmed.

24, Far the docurment as submitted for the entitlement i3 Found 1o be is not in order as come (o know
ot an account of issued Technical Approval causes any damaging circumstances in view of the
which without any prior intimation the Town and Country Flanning Cormmissioner cancel the
Technical . coannrmmammmm—aas

5. Along with the salke Dend the said copy of the Tawn & Country Plan Authority and the copy of
Layaul apprawed plan copy (o be attached.

Scanned with CamScanner



26, The Appraved lsyoul plan without any changes oo withowt left area to be provided in the
permanent Board of size 634" in the entrance ol the kyoul which is 8 permanent one for the
public to see.

Approved layout Details
Arga Percemiane
Plots 121.84 Acre 29 91 kectares
Open Space O5R 55210 &, [12.68 acrs) 10
Applicgnt saleable
Shops D534 acre 5.30%
Hursing Hame 0Z.15 urﬂ_ 4,145
Education usage 0F S0Acre
Mini Golf 1011 seres B.29%
[ [ R e P N »

For Torwm & Country Planning Commissioner

Scanned with CamScanner
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ﬂb-:uugh Fegistered Past

J From T
Sri. Ashaoktong 145 The Pres dent
Tewn & Count Planning Commissioner G.Kallupatti Panchayat
BO7, Annasalai Perivakulam Taluk
Chennai 600 002 - Theni Diskrict

Ma.ka Mo 3082 /0800 LAZ dar09.03. 2009
A,

Sub: Layout — Badurai Region — Theni District — Perivakulam Taluk —
Genguvarpattl Village utkadai G.Kallupatti Panchayvat Survery
Fiedd Mo, 1798,209/28,210/283,213 And Etc, 122,95 Acre extent

— Residentlal Howsing layout approval — Reg.

Ref: 1. Applicant bi/= Bahri Estate (P} Itd. Applicaticn dated
14.02,2008

& Commissioner/Executive Officer/President G.Kallupatti
Panchayat Letter No. Nil dated 14022008

3 Member Secretary Lacal Planning &uthority, Regional Deputy
Director, Madurai Region Letter Mo 485/08 Ma Ma. 4 dated
11.08. 2008

4, This office circufar Ma Ka. Mo, 14010708 #CC dated 27.04.08

5. This oftice circular Ma,. Ka, No. 40408/00 LA dated 07.11.02

&, Tazildar Perivakulam Mo 85,/08 dated 22.02.08

[T~

With reference to the 2™ cited, the application for layout approval was

considered and pass followlng arder,

2. Here, approval far the layout is granted with conditions annexed herewith,
The approved layout is numbered as 13/2009 and 2 capies of the same is enclosed

herewith for further action.



3. Further action should be taken as per circular reference cited £ and 5.

4. The licence for layout should be granted only after surrender of Road and
Duklie utility placac to local body by way of gift dasd.

g. The final approval should be sanctioned only after the surrender of the ocpen
places for park, public utility and roads to the panchayat President as per condition
Mo.16. Moreover, the final approval should be sanctioned only after confirmation of
the compliance of layout condition 19 E and 19 L.

5. Moreover, the copy of the proceeding of final approval should be sent to this

office as per condition 10 E,

6. The approved layout copy should be sent to connected Registrar office far their

infermation and further action. Y9

For Town & Country Planning Commissigner

Enclosures:
Layout and layout conditions (3 copies)

Copy o
1.Regional Deputy Director {Incharge)
Padurai Region, Madurai with copy of layout and its conditions

2. M/sBahri Estate P.Ltd.
6-2/208 Marivaluyis House,
Thirunagar, vallalkundu [ Latter only far information)

3. For File | Layout and its conditions with Proceedings)

W rE—— YR L
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 This ater DEED i executed ot eattagursd on this .. L5 T 2 duy of Aprl 2009

S 1.M/s.Bahrl Estates Pyt Ltd, having Rs Registerad Offica ot DIEA, Tndim
Enciive, Nabsaral, Mew Delhl 110068, 2. M/s. Sushma Sales Pvt. Ltd.. haadﬁ'iba. .
istered Office at No,74, Bentinck Street, . 4th Flger, Kolkatta, 700 Qo1,
West E-t.ngua.. 3. My/a, Anpra Farma nﬂmhup-r: Fu-r...-l.tﬂ having WS H_i.n;}u:md -
Office at © 30, Chitag Enclove, Naw Dalhl = 130048, 4, M/s. Bahr] Culsines Pve.

. having Itz Reghtered Office at 0 = 16 A, Indira Enclove, T8 thiw Gt -

' li. 00 B3, 5. H/5. Suprava Agro Estates Put. Lid., having its Reglstered Offce ot

' '1{:‘,1:;_5'&___-“,.,]1:‘1—.
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|42, 424J%, 422, 423, 42442 iA

C =30, Chimg Enelave, WNeubeifl - 11 00 48, 6, M/5 Venkatesh
Pvi. Ltd. campany incorpomad under the provisions of Componies
hawfeg Its Reglstered Oifice 10230 |, ‘Chirag Enchive; New Delkl - 110048,
represented by Ws. comm Authorised E.I,Em‘t-m}r Mr.K.V.Saminathan &fo
HF"-'W-'L‘HI:HMM agbdibout 4. mq{as it Tespective comparys’ Board
Rsclution  dated’;20.03. 2068, herelnafter caliéd q:d'nnnnns* which term
mmr:rr.mf:u’i‘mw req;uﬁ shall mesn nrld ‘Iz f redpEcive sUccessars-
W-tirest, adrinlstrators mmm nﬂh.e onE ﬁ'li.n.T
AND, Tha Pragident, E-Hillh;rml Fanchayat, n_m.::-rw:u Willage, Partyakutam

T.:Ill.ir Theni ulw,h:r-lnuhr caltect tha *DONEE of this OTHER PART, L

e
=

WHEREAS the DONORS 3 B 6 heraln are, the amum awners af the property
Freasuring & total extant ol 121.84 Acres and stuated at G.Kalhepatt Hﬂd‘ﬂﬁt.
Ganguwarpabiy -.-Iu.aig, Parbadulorm Tatak, Thenl Diftrict and comprised in St.lhrnjln

Moz, 1798, Epﬂh.-'zﬂ 3, 2R, 3, 243, 314, 3022, 304, 30571, 306/2, 07, apa,
305, 31478, 344/, 377, 19, 382, 383, 364, 305/d, 305/3, I0¢, 355/, 385/2,

_.3'951'3, '395 ELEE :ﬂ.?.g A 1-3597, 900, 4n1,r1, quﬂ:,. 402, 403, 404, 4:-5;1

40872, -HIE-.- 497, apa, mun.h,

, #31, 432. 433, 435, 42471,
ﬂﬁﬂ WANES3, 418/4, 437, g1 Sittfand 44301, 4437 and murﬂmry
mmmmwmm At " ; E*

&l the =ald H.rs_auyauﬂ ﬂ"’% :p.lh{nllﬂ:ed mpm;hnl At boripietant

autharities for ﬂblnl:tm Tyt hnl:rrnl.'-'.'z'nn In he farizald p@mmr fﬂlfme'puregm_

of plotting the same by metesand bousdd afi#' to, camgly with the rules didd
| Pegulaticns p-revu]'ng iy L . ,l-l.%'Fﬁh: Can T
., i1 E A ig

TG
(I 'h 'h-.-\.

WHESEAS pursuant to l:l‘la.tﬂl'ers af the nlrnmrate of Tewn a.nl:l"ﬁl;l.ln‘h'g' Fhmnlng
¥ide thelr |ﬂ"|"'\'-'||.|-|. sancHan J'Iq 13/3069. . tha DQHQFLE hcmln hm mlb:l{wly ﬂg-l'ﬂ-l]
e transfer u-,,- way of gife-Betiandon r{ug; 5 it af 1268 Agris [S52210
ﬁﬂﬂlﬂmusmmuuau 35 el mfnm-rclmfr'nndzﬂw
Farefully described in the 1 acheduly h-;nwruner[rumﬂrq o ‘partion of and part of ‘A’

- Ehedude propesty] tiough 3 gift dead in I‘a‘l.l'tur urme HEE and the OOMEE tas -

arcopted tha samae: ¥, ‘ . g,

’i-,:i‘n.r. §etiuishiie.
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& 'ihﬂmmsﬁnmamwéramem

_BF may be ruﬂ-l'mhl-wj:ql;l_ﬁ':idﬁh -

WHEREAS. the CONORS are well suflcluntly entitled, free from
Blice of land marsfally deseribad In the "B sehaduta marsurder asd in
grant, cefvey and assign the samo.

NOW THLS INDENTURE WITNESSETH that the DONOR do heriby ghve, grast, convey,

and Aszign In the Intarest of public unto the BONEE wha heraby accapts the zame il
that land Mahsaring & total extent mesngdag 1260 Acres [S52210.59.P1) as open
SPACE area and all 53 feel, 40 feet & 30 foer rands trereln for the benefit of the
Pabllc 8= comprised In fxyout sketch enclosed herewith, within the reglstration
district of SRO Vothalakundu and mare particulirly deseribed fn ‘B’ schadude
hereunder and the DONORS do heraby esvenortt sdth the COHEE that the DONORS
feaw do hove gead rlnh't'h-i;lranl;, eanvey whd asclgn the hnﬁ'h:mh‘r.mmnd,
conveyed and assigned upon the DONEE i the mannes aforesald and that the
DONEE shaltl ond may af aff mas hereafter peacafully and quietty possess and anjay y
e sald lend free from sl encumbraness whatsoever withaut any. lawhd sietioh,
steruption, dlé, whatsoever, from or by the DONGES or any persen daiming
LUmiger I:I'|H|1"I-_'-d fumthinr. thak the DONCRS and all percass having Lawhully ar
Bquitably daleming asy Aights o Knteresk with the sald promises or ary part thereof
frem under or inkarest for the I::-l:lhl:-:l_k-d-r from or under any-of Whalr predecessors

ehiall and will from Hmpes HUma at a.I: Hmes hereafer &t the meguest af and cost of

be Jdone, execute and reglster a1
guch acts, dewds and things whatsesver for further sad mone perfectly a5suring the
sald [and and evary mmﬂmﬁnmwm CONEE in_the manner aforassid or &5 shall

- Ty

—

2 and parcal of vocant 18- Mesisdriog t o total extant of 121,54 Acrs,

" p&ﬂ'mf:_ ::a.'gn'gi'n-mm'lu village, Parfyaiilar Falid, Thani
s8d In Survey'Now 1798, 2088/28, 3, '11mr_za, 5 213, 214,
Werarsoz.ane, 309, 313434, 34/28, 377, 370, 382, 343, 144,
i 3481305230403, 356, 347)1, 39772, 3991, 3972, 400,
PUZ, 403, 404, 405/1, 405/2, 406, 407, 408, 409, 41071, 410/2, 451,
1, 41472, 415, 416, $20, 4201, 422, 423, 424, 4351, 42572, 427,

430, 431, 432, 430, 435, 43671, A30/2, 436/3, 43674, 437, 4301, 43971, 442/1-
and 4£371, 4432, : -

{‘:V.S‘ 'h‘.lb'h‘ru

-
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Al thst ‘plecs pad  parcal ef waeank land messuring a8 |

Aeres{measunsg 552210 Sq.Ft] 25 cpen space area snd 50 feat, 40 ﬁ:etnnd'.iﬂfﬂ:-t

mads comprised In Schedula 'A' lend, &s per the DTGP spproved ipyoul safciion
Ho.11008, smaated 8t G.Kallupatth Panchayet, Ganguvarpett] village, Partyalolam
Taluk, Then! District. G d

Thve neninsl value of the *8° schedute property gifted is R.100/-

IN WITHESS WHEREDF THE DOMOR HAVE PUT THEIR SIGNATURE, THIS DAY,
MONTH AND YEAR ABOWE WRITTEM IR THE PRESENCE OF: d

@Mﬁ | ‘lk' - rﬁ-iv'*} -

r‘;,qlk.ujﬂ-f"“g"" . CONDR:
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/’ ' TEADYEESTR

DT
C M. gy smmgp fFembl
AanyT_ FUOETIS, SEnEueur,
ofll Sedaulinnip a6,
Gluflusgemb aul b,
GlmyreT ;
uimifl erervELL s NenyEal sfluficiil,
6, @il svairel Beusi,
GElermi,
Ly gD,
DL
Glumggsit 1 oyOemeued Geo mag” erei 13/2008 mrer - 18.03.2009.
urieney 1 D.T.C.P. swpab et 3082/2008 LA gsw 22.05.2008,
Cuihsaim_ urieme Spge D.T.C.P. sy aenuy, simasrar Gaomng
reoet 132009 mrem © aemem sUsmTULLD DUeTHeUs) SERSS QURGIETSTS. S|SenET
s (D i el G560 Suorer e 58/2009 10 prer 3103.2009 aupd

smeREWMOUBIC (B ()i s {3)smene s Gamean,

Guiefly unfasaudls i spssdemuy Gupblarame  GeushsiSsman

Syl G Syflediha Gmer,
EEIEST 2 HHT GELOILJST AT
(C.M. 2y emmig Farmdil)
Precedent
G.Kallupatti Panchayat
Ehamareriiy 2~

DT.C.P. uflsir aylerssush Geo gy sTofr 13/2009



Registered Post

C.MAndisamy
Panchayat President
G.Kallupatti Panchayat

J Perivakulam Taluk
]
2]
Bahri Estate Private Limited
C 16, Indira Enclave
Mapsiroy
Mew Delhi
Sir

Sub: Approval Layout MNo. 13/2008 dated 18.03.2009

Ref: D.T.C.P. letter Mo, 30822008 LA 1 dated 22.05.2009

With reference to the said D.T.P.C. letter, | have received approval No.
13/2009 dated 18.03.2009. Further, | have enclosed herewith, the final resolution

of Panchayat No.58/2009-10 dated 31.03.2009 for the said approved layout.

T

| stated that, you may proceed further work as per the said referred letter.

Yours faithfully,

{C.MAndisamy)
Encl: President
D.T.C.P. Approval Layout No.13,/2009 original G.Kallupatti Panchayat
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Mo. J-11013/41/2006-14.11(T)
Government of Tndis
Ministry of Environment & Forests
Paryavaran Bhavan,
C.G.0: Complex, Lod Road,
Mew Delhi-1 10003,
Telefa: 24362434

Dated the 2™ December, 2009
DFFICE MEMORANDLUM

Sub: Procedure for consideration of proposals for grant of environmental

clearance under EIA Notification, 2006, which involve forestiand and or
wildlife habitat - Regarding,

The issue regarding the procedure to be followed for consideration of proposals for
grant of environmental cearance under ETA Notification, 2006, which involve forestiand and or
wildlife habitat has been under consideration of this Ministry. The issue has been discussed and
deliberated at length and the provisions of E1A Notification, 2006 as contained in para B (v) of
thi said notification have bl been considered., .

1thﬁmmndmmmmmmmemwemmmungmm
such cases.

The proposals for environmental dearance will not be linked with the dearances from
forestry and wildlifie angle even if it involves forestland and or wildife habitat as these
clearances are indepéndent of each other and would in any case nead to be obtained as
applicable to such projects before starting any activity at site.

While, considering such proposals under EIA Notification, 2006, specific information on
the following should be obtained from the proponent:

{a)

(b}

Whether the application for diversion of forestiand involved in the project has
been submitted? If so, what is the status of grant of forestry dearance? It would
be essential that in such cases, the application for diversion of forestland has
been submitted by the project proponent before they come for environment
chearance and a copy of the application submitted for forestry dearance along
with all its endosures should also be submitted by the propanent alang with their
ernvirgament clearance application.

Information about wildlife dearance, as applicable to the project should also be
obtained. The project proponent should submit their application for wildiife
clearance [ dearance from Standing Committee of the Mational Board for Wildiife
to the Competent Authority before coming for environment dearance and a copy
of their spplication should be furnished along with emvironment dearance
application,

The proposal from environmental angle will be appraised by the respective Expert
Apprassal Committee and recommendations made on the same which will be processed
mmummmwmmmmm. However, while
granting environmental clearance to projects involving Torestland, wildiife habitat (core
zone of elephant/tiger reserve etc.) and or located within 10 km of the National Park /
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-2-

wmmn{ammuumteunuhnrmmmmmmm
hﬂm#.::.ﬂmmmmm.mdmmmmrﬂﬂm
mmwwmﬂmhammmmmmmm
mmmummmmmmwmmmm
wildlife angle induding clearance from the Standing Committee of the National Board for
Wildlife au applicable, Further, it will also be categorically stated in the emvirenment
dm&mwamnfammmmmﬂmmﬁm
forestry and wildiife clearance shall be granted to the project and that their proposals for
forestry and wildife dearance will be considered by the respective authorities on their
merits and decision taken. The investment made in the project, if any, based on
mumnmlnmﬁmmwﬁmmm
mmr&mmmmmnmﬂumnﬂuhmmmw
of Environment B Forests shall not be responsible in this regard in any manner.

{Iw) Acnprdﬂedmmﬂta,hﬂd&uﬂmﬂlimhemtn{l}lﬂﬂﬁj.
Mﬁgﬂmm$m&ﬁMﬂIﬂmmﬂﬂhmmﬂmmﬂmﬂhmmm
of the .

m:mmummmmmmmnmmmmwmm|m
mmmymmFEdemeﬂfemmmmﬂdﬁum of proposals
under EIA Notification, 2006, a5 done at present in view of the course of action
stipulated at paras 2(i) = () abowe,

This issues with the approval of the Competent Authaority.

f
(SK. %:
Director
To

All the Officers of 1A Division

Copy to:-

PPS to AS{IMM)
PPS to ADG(F)

PPS to ADG (Wildife)

IGF(FC)

Advisor (GKP)

Advisor (NB)

Director (PLA) with a request o issue necessary instructions to all the SETAAS/SEACS to
follow the above instructions.

Website of the Ministry.

NP B
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mm.ﬁ.mm&pm-ﬂnmm
j Moredebas 131001 duly muthonzed vide Basn's Reslution dated BLLA0

Thval 73 &

wheved [0 a5 the PRINCIPALL do hareby sppoint  and iy o ST
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) THAT MrRam Sosal Sehgsl son of Late
' “ﬂﬁmnﬂ&“ﬂw%ma
-mh-mnuuﬁ-nﬂﬂih st D-16A, INDRA ERCLAVE,
NEB SARAT, NEW DELHI - 110 068 ;nmﬂﬁmn
mwﬂﬁmhﬂd“m
wmnﬂhnw-mwm
PEDPERTY

AR that plece snd parcel of m‘ﬂﬂﬂmﬁ the GengQuunrnatti Vifage,
G.kaliupatts Pancharar, Perlysiulem Takik, Thinl Detrict, measuning 3 toml exmet
of 190 Acnis, ﬂmm#mﬁmm
imﬂ within the reverws sureey a.ﬁhm‘!-ﬁ

Far Warkatinh Agra Pt g
FENEATESH ma'mn L8, .
. B. e
: mmu nun.u:
LY E

Harshl Bekn
Efrecmar

b hneley
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This BEED GF RECTIFICATION s muscuted ot Batteguachi on this . ..., duy of
I'Fuhﬂ'rbtrﬂll:ﬂ : =

By LM /s.Bahel Estates Pyt Ltd, hevilg it Registered Offios st DEEA, Indira Enclave,
memmnnm,lunm—-lﬁum Lid, Favirig 25 Registered Ofies at
Ihu.?-, BecErckStrest, sehFlser, Kolfatts, 700001, ‘WeitBesgal. 3. Mfs. Anpra Parms
Developers Pt Lid hiving s Registersd Office at C - 10, Chirey Enclave, Wi Del -
LL0GME, 4. M/E Babrl Culsines PwE Ll having © Regisbersd Ofce at 0 - 16 A, Indi=
lu-;-m Mati Sarl, New Daihi = 11 00 68, §: M/s. Supruva Agre Bstates Pyl Lid., Raving itz
Rmglsbered Office &t C = 30 , Chirag Enclave, Few Dol - 11 00 48, 6. M/s. Verkatash Agro
Ill- PVL I.td...uﬂpln;l Incorporstad usder the provisloni of Companies Act, 1958, having
+ Bx Regisered DfMce at C-30 , Chireg Encleve, Fiewr Dehi - 110040, § o § Paprananted by 5
cammimen Aubhored Sunatory MLV Saminatian 5o MrL K venkaareman, sged Dot
57 years[s per respective Companys’ Board Resolution dated 20.03.3009] hemeirafter cidled
'uu- BONOAS/FIRST FARTY" which berm whargwar the contmd 59 requires shall mean ard
Ih'dud- their respectivg SUCCeasors-in-infterest, administrators. end assigns of Hve ORI FART.
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L] Fmﬂﬂfﬂ-mﬂmlmmmm: [ BT
Panchanyst, Canguvarpattd Vilage, Perfyakulam Taluk; Thend District, hereinafter caled the
'GONEE/SECCMD PARTY, of the OTHER PART,

WHEREAS:;

8, Tha Bonas 265 harsin are the Etssilute owners of the property messuring a total
Mﬂ'lzmm and wtusbed ot G. Kalupatti Panchayat, Ganguearpan vilsgs,
"-url'rlhuhrﬂ faluhl Theni Disirict and comprised In Survey Nos. | 798, 2098078, 3, 210420,

3, 213, 214, 302/2,°304,, JOF1, 30472, 307, 308, 309, J11/24, I11/28, 377, 976, Mmz,

381, 384, 38577, WSS, 186, 39571, 39577, FAEA, 194, 39700, 39792, 39971, 39972, £04,
AL/, 40042, 402, 803, 404, 40571, 405/, 405, 407, 408, 409, 410/1, 410/2, 411, 412,
S10, AL4L, 4147, 415, 415, £20, 43141, 423, £33, 424, 4T5/L, 42572, 437, 430, 431,
4332, 433, 435, 42671, 43577, 43673, 426/, 437 43071, F0SL, 44201 and VL, 44007
WERIn Ganguvarpate) vilegs, Pertyakuiam Tab, Thlnl'l:lh'l_:h:t marefily describad In the '

schegdube hirurdnr;

]
5™ V. Fadn=

-Ii:l."-\...-\.l



'mmﬂm:msnm;mmm Pt
159, to Inter-alia develop the Schedule A proparty as's lay cut snd-the sald M/s.Bahei Estates
Pvt. Lid, submitted n propeasl to the esmpetant suthoribles for obimining permission for
hﬂuﬂmdnhﬂhhﬂ’ﬂimﬁﬂhmﬂmwmhm
mmmuwmmmﬂmﬂmmmﬂw

g e —

L " e

Lhmdhmuﬂummmﬂqm-mmm
ﬁmmhwhmlmwhmmminmﬂuh
mmmmmhmumwmmwm
w“ﬂmmmhhhﬁhmmrmm
measarements 3ot OUE In the layout sanchoned; -

. Accordingly, by & deed of gt deted 15.4.2000 registersd a5 Doc. Mo, 1448 with SEO
BATLAGLINDL, nmmumnfw-dmmrhm ares and 51
feal, 40 fest dnd 30 Feet mads comprised In Scheduls ' a’m-whmw
%mmuﬁm ) e !

LMhmmhmlmmhthMHMH
hhﬂﬂ-uﬂlrﬂmﬂuhma-hm-mmmmm
IDTCH has been arived o be 31, #cres In aljout of the total arda maentioned In Schede &
mmmhmmmmm}m&munm
mmmmmuhmmu‘wm X

AND WHEREAS Ehe sctual total ares to be gifted by the Denors towards the 0SB and rosds
| inchashve-having ceme 9 be determined now, the Demsrs have coms forwsnd ta sxecte the
present rechification desdl so a8 to express the sxdant of land donated undar Sehedile ' to bs
5 hd[ﬂ.ﬂmhﬁ-ﬂuh!mhhwhﬂdﬁrum

W

NOW THIS DEBD WITHESSETH Mﬂpﬁﬂiﬂﬂlurﬂﬂﬂm{mlnm
1L !'l!-"'#hﬂdrm.ru- wiz.,

5

@m mmulnmmmm“auﬂnum
e *31_ 28 Acves h‘Pi_ﬁmﬂm!mrﬁllﬂﬂ.’lﬂmﬂlﬂtﬂmﬂﬂm

305 / 1.pguie 306/2 par 408" part, 309 part, 311/24 part, 31128 part, 377 part, 319 gan.
i _Pﬁ’ﬂll‘h 395 / 2,3 part, 357 / 1,2 part, 399/1,2 park, 400 part, 403 part, 401
ﬂﬂmmm 2 part, 406 part, 407 part, 408 part, 409 part, 410/1,2 part, 411
art B “0hit, 413 part, 414 /1,2 part, 415 part, 416 part, 4217 1 part, 422 part, 423
part, 121: hut. ﬂs.ftznrt 4IT part, 430 part, 471 part, 435 part 435 J 1,2.3,4 s
AXT part, 438 | part, 439 1 padd, 443/1,2 part In Garguvarpatt willage, Partyakulam Taas
Thenl District within the jurisdiction of BATLAGUMDU 5RO, towards both the open spoo
reservabion area and ibs proposed SO fesd, 40 el and 10 fest roads as per the OTT

approved Rvout sehctlan Mo, 120097 |I_::_. T L;_h.«-]b:.,,._

gl



“mmﬂmim“mﬁlw — _ —
G.Kallupatt] Panchayat, Ssnguvarpatil village, Pertyakulam Ta i o

i Burvey M. 1790, 209 B/28, 3, 110/28, 3, 213, 314, 30342, 35 fo7, 08
397/1, 39772, 395/1, IN/2, 400, 40171, 401,32, 402, 403, 404, 40871, S05/3, 408, 407, 408,
409, $10/1, 41072, 411, 417, 413, $147L, 41472, 415, 418, 420, 42071, 422, 423, 434, 42511,
&35/, 427, 430; 431, 432, 433, 435, 4361, 43672, 4363, 43604, 437, 43811, mlr #4321
and 44371, #4372, :

SCHECARE "B PROFERTY
{Bating the property gifted) j

Ji.ﬂm-mpmum1ﬂaplm1ﬂi.mnp-t.:mu.ram*;uwt.m :l:rt
308 [ 1 part, 304/ part, 308 part, 309 part, J11/2A part, 311/28 part, 177 part, 379 gt
362 part, 385/3 part, 335 /13 part, 397 / 1,2 part, 3991,2 part, 400 part, 402 pe
%07 part, 404 part, 405 Fi, 2 part, 406 part, 407 n‘hﬂﬂﬂuﬁﬁwilﬂ.l_iwl.i_unrl_-:
part, 412 past, 413 part, 414 /1,2 part, 415 part, 418 part, 42171 part, 423 part 427
part, 424 pact, 425 ) 1,2 part, 437 past, 430 part, 431 park, 435 part, 436 f 12,33 pah,
437 part, 438 [ 1 part; -Ij!.f:l part, wi.immmmmtﬂuﬂw. Pertyaiulam Talus,
mwmmmmwmnﬁuﬂwmmmww-pwz
mﬂlmnwmuﬂmmmmNm“wwi-ﬁ"
mmumm.tmm.

Tha mﬂuulu-ﬂh'l‘:ﬁnﬂmmiﬁd I R 100V

P D WHERECF the danors hava put thair sqrature, the diy, month Bnd yesr abows
veritten im the presance of:

WITHESIES:

Heud e Shtidonlut ke, S b
% 2 CANOR

R el s ane

1. ﬂumﬂﬂ- R

':ll_ﬂm ‘h'f- m mr T.H:Hu_l-l-“ HT
Tﬁé:"“’ @ EATH AL - Fax = 1ST200NL
M 319, Lumphi MLIMITHHMH“.“.

Sorgeye Toeawn, Chedidi - D 0o
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SALEDEED
pATeed yalue S oo |~
e — '__-;-—"
§ THIS DELD OF SALE uecuted at Baalagutidy Gh tha  29thday of Ociober, Foi ]
Goundar 3. FaPerumEl son af late

laerwEEN 1. Pailnkkal wio it Perumst
atchl wits of P.Perums] [ B I | praenalter calied ihe

rarumal Gounder 3. Harm
W Plaid,

Fysndoris)’] togethel with 8l ibe el resalieyg Bl GanguvATRall

Periyawolam Taiuk, Thint Digtrici, Tami teadu of the: DHE PERT;

[ ]

, gl Estates (P} LTD. having Rs reglatents office ok DILBA, Indiers
Ereipve, Wal Sanki, Hes Dl 110 068, reprawdnted by e Al nonsed Sigratary,

o Hokaspem, g anout 61 yEars, ngreinaltar

; md}aﬁﬁ&'ﬂ'ﬁr

U, et i Putchaser of the SECOND PART;
1:| ‘I;:?

i W J.r?rpeﬁ‘_ﬂ__.._lu-l;:-

1
2 f-lama |‘“':1FI;

L ]
i i Momaened Farook, san of LE




(ira tarme Vendor(s) snd Purehsser shell, sherover
miEss bl indlude b nominess, beged m :
ERHGNERS &0 ustoetsor-in-inkarest);

- ] .'.
WHEREAS schedule propesty. mebssing an extent of 1.32 ocres In 5. Mo, 429
uDmted withéh Genguvarpattl Villege, Periyskulam Taluk, Vathalskundu Sub-
wmnmmtmmhhﬂud_mw
was anginaly ewresd by and belonged to late Perumal Gounder who was in exgiusin
corsauson of the same with his/nl gredecassor's name culy angared in the Bevenue
Seiemant "R Register. Subseguently, (he said Perumal Gounder Swd an 7.01.1971
saving Sehing hig wife Maliskal{baing the 1 'ul'u'rrﬂl;r hecein} Bnd fig SR Perummslitng
™ Wendor herein] 85 his only legad heis i shode name Pati has alss been woued:

i

WHEARAT, Wendues Fane now represented e vide & dodumant dated 15.12.0996
TREERArAd aF Dac. Noodl4 L 1996 0 momgags was creabed on the schadule posgemy
in Favour of GEAGuvATDAED Yiage Agrizulturs! Co-peftae Benk for & sum sl
Ba 1000000 which mom standl duly discharged in full as per  pischerge reCepl
ruimiber 35080 dated N innsed by Beecisl Officer Ganguvsepaitl PACS
WHERRZAS, the Verdars hving offened to ewscute this sake deed the 7™ Party ks
wunﬁmhmmhmlumnmmmw.'m
from any Bncumiance, len whatioeyer, while Smt.Kamaschi{3™ of tha Wenders) and
Seriranapicchal arg Deing muade § party to this desd as conlinmineg partie;

WHERERS [he sigaatary to this dessd on behalf of the Secand Party, has sl Ascmsery
coeporate or Wgal cenpents to enter into this deed,

HOW THEREFORE THIS DEED OF ABSOLUTE SALE WITHESSETH A5 HERSUSEDER:

GL. That i pufsusncs of the foregoing and in consideration menticaed Barpraliar
Eslosy, the Yendor(s] doth hereby sell, grant. transfer, onvey Bhd mssgn uo the
perznaser the Schedule Property and TO AAVE &MD TO =0LD the same together wth
all wwyn, wober, wotar courtel, drming, e, privieges, sssements, rgint,
inchageng pareing nghts, aivasiagel, Appertenancel. whatsosver i or wupon the
propeiTy belongieg 10, reputed 10 Beng of permining thereto occupied, or enjoyed
Eherewith or reputed or knowe &5 part and parcel thoreo? and T ROl T SEE

abusiutaly forever free from il or any encumbrances P‘-—-’J :&&?'TF'T

N i

R DL



BE That the botad Scheduie Property snoll be ot the rate of ©
BC0L000 - [Rupeas Eight Lakhs Oeay] per 1,32 scre, which has been paid by way of &
ki araft in favour of the 3° Vendor Perumal towands the dhnsideration under
thim dees aa and beaal of sl he vandors miich they duly sckiiwisge, the datsii
af wihich Bne set oub below:

k'p. DaTE o | ook NWW
G | BRTHINT TATHENT [CASH oH WHICH
MEHEQUE SE | Jf CHEQUE 0O

T [ HEia30ia | #ar OROER

=

:].mmﬁ-:mhﬂwuumﬂhdﬂ}mmmwn slana
# 1™ absoiute owner of Schedule Progerty, with full and abagluie pewar 1o alienaie
T GAMA £o any persan end thet tha Patta sanding in the nama of the Vengor]s)
Akl Denn Enged in ity capacily 05 & ToF snd ebanlute ownar onfy Bnd not mE ARy
fimitag cwner, and that the Schedile Property has not Bien alienated or engumbans
i BhY EEnneT whiticewer Bnd theT the vendor(s) has good and macketatia fite
wathy full mght b disposs of the seme s favgur of the Furchaser

04, Tha Wendors) ooth nereby covensnl with the Purcheser that the propetties
herety cofeyed D8 he Porchaser s nol Subject (o aay moripage, changs, ben,
gttnchmant or lig pendens of any Kind, o in tha possession ang  enjeyment of sny
aEhEr pErsan or parsans, o subject to any cleem a5 o nght, BEle, of interest Dy any
skhar parsoe or perssns, and 1as not Seen oMared &8 secutity of charge othanwie
0 BRY SOUTE, OF nEwENUs- Of DEher suthonty. o ta-any persan, firm,  Company oo
o bady Induding sbssnce of any agreements of salg in favour of any third peries
or {snd scquisition procesdings, 8 Ihat the sarme is neither subject mattar of any
mnwmruummmnmmmmwmmmumm
crilmg limit wndar the Tamil Sadu sgrisulbonl land Reforms Ao

o That the Vancoris) covenanl Dhat the Schedise Propery i5 amadies 1o ax kexs
tham B8.1.35 par &cre; that It W ot @ governmert/villepe! porombokepanchami
jasad: that prier [0 that of the Vendoeis), Tha names of the Vendon(s) predecesssn @
ik @3 passEssion were entered in the secUament register, chitta, patts, Seits pass
peok and the sdengdl, khd troes duly paid by Sham thenecf, with absolute powef to
slienals e Schaduks Prepemy, Bnd thus (e same has Deen aBsslutaly scquired by

iha Vendes harein. ?l 2 IZLJ-":' Lol

JFaga

ar

=1 Pﬂn-r-..n-_ﬁwﬂ"-':r—
P ama-on|
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Eatent of
+ Wilkin the Angistraten Disgrict of Theni and Ragistratian Sub-Bustrier

Pumbers mantioned harain

2 | ITEM RVEY

NuBER G o
F— P i 3 |
| TOTAL EXTENT {1 3 ]
: [
LT ,F, _u‘mrﬁ ﬂ_l—th;
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From | | | To 1ﬂ5

Er. & James iourduswamy ME, EMIE M/s Bahri Estates Pvt Ltd
Executive Engineer Thirunagar
Manjalare Divigion | Wathalagundu

Perivyakulam

Letter Mo, 46 EVAI/Ke 13/2011/ datéd 03.02.2011
air
Sub: Theni District — Periyvakulam Taluk = Genfuvarpattl village-M/s

Bahri Estates (p) Ltd. Thirunagar, Vathalagundu owned land
Fropaertie S.F.MO.214, 312728, 308, SUbL/ 2, 309, 511/ L8, 477,908 -

Crossing stream comprised in S.F.MNo.n296,306/1,3210, 398,
37E, 418, 219,4198 wherein bridges, Retaining wall and
sewage water drainage — Permission Granting — Reg.

Ref: 1. Your Application dated 11.01.2011
2. Commissionar, Town andn Country Planning Chennai approwval
Wo. 13,2009,
with reference to the reference 2™ cited above, Discussion with the
District Collector, Thenl and your appljcathn 1* cited above, it is permitked,
bo construct and maintain 9 bridges and 11.]'.-11 bwrr Bridges, Retaining Wall
and Sewage Water Dralnage In the Stream comprised in S.F.No.
295 3604/1,310,398,378,4158,419,4198 of Genguvarpatti village, Perivakulam
Taluk, Thenl I:I-IE'I; rict, which is crossing  wour  owned land
S.F.MWNe.213,312/28,308,306/2,309,311/24,377 407 of the same village,
subject to  the conditions based on the details submitted by the Assistant
Engineer,
Conditigns;
1. RBridges should ba constroctad acrogss the stream as shown in approved
lapaus )
2, Construction woerks hs to be done in the preserce and advice of the
Cepartment Engineer

3. The entire expenses for the construction borne by the 'w:lu an after

construction of bridges € shouwld not hindrance to the public transpart
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. Bridges has to be constructed as per the rzgulations of this

department and as per the Highways department norms and designs.

6.

. Ay damages during raining and natural calamities, this department

will nat take any responsibility to repair. All repair and renovation work
has ko do with prigr appraval from the department,
On time of construction, no Interference fto be made for any

departmeant wafh in the streams

. On construction of bridges, it should be ensured that, the free flow of

water without any barriers, width of the stream and quantity of flow of

water as per the Sketches

. Aftér construction of all works bridges to be handed owverto the section

. officer before utllity

. IF any breach of conditions noticed, this permission will be cancelled

and further legal proceedings to be Initlated
Signed
Executive Engineer FWD
Manjalaru Division, Periyakulam
Encl: Brawing 1 |

Drawings 4 numbers
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A Thin D.Sambath, LES., Thiru.Saravanaraman, 107
. i3 . District Forest Officer, (Authorized signatory),
i ive .. Kodaikanal Division, Bahiri Estates (P) Lid,
e o Kadadkanal, Mo.D16A Indra Enolave,
N TR Neb serai New Delhi - 110060
e L C. No.1492/ 2011 D1 dr.28.03.11.

Sub: Forests-Kodaikanal Forest Division- Construction beautifi
2 © " country homes,Holidays and Hills by the-BahirrEstates (P) Ltd,
No.D16A Indra Enolave, Meb,sarai Mew Dielhi — 110060 - Reg
Ref : The District Forest Officer, Kodaikanal ref :D1/10772/07 dated
24,0108
With reference to the above, I wish to you inform that the no
ohjection certificate issued to Thiru.Saravanaraman, (Authorized signatory), Bahir
© Estates (P) Ltd, No.D16A Indra Enolave, sarai New Delhi — 110060 for formation of
. the agricilture farm over an extent of 129.82 acres of Periyakulam taluk of Theai
Districh,G. Kallupatty village in the reference cited subject to the following
conditions.
1. No damage to the adjoining Southern slope Reserved Forests in terms of
environmental, wildlife and nature forests.

2. No attempt of an encroachment y
3. Follow the rules and regulations as per the ForestAct, 1882 and Forest {
~—Conservation ) ASLTIET . :

4 Buffer zone area in between Reserved Forests and pullafnvar a width of 20
mits, continuous green cover of trees and herbs and shrubs should be planted

: But, you are camrying out the following works instead of formation
of the agricu farm _ ey

f L the land clissification from agriculture to Indin’s first intemationally

. managed retirement and holiday home golf township
2. Construction of compound wall.

3. Construction of second home plots.

4, Formation of road.

. In this regard, [ state tha! fragmentation of the wild-animal corridor was
done by you resulted in vital role of bio —diversity conservation, fragile eco- system
of the nature Forests, environmental and wildlife has been damaged Further,it will
result in man — animal conflict , On perusal of the artistic impression of bairi
. beawtiful country, no pathway allowed in between petla and Ressrved Forests for

inspection of the Forests pificials, '

Under the circumstahees, it seems that you have violated the conditions
stipulated in the referenck-cited. Tt is lisble for taken action against you as per the
ules in force today. '

“Therefors, you are requested to send your explanations in this regard wiih in
a fort night. g

Copy to Bahri Estates Pvz Lid,] Foor, District Forest Officer,
Jamal'stlainar Enclave, 44, Eldams Road Alwarpet, Kodaikanal Division, ‘o

C i e g toof 3 g ST
; /Tﬂbﬂ/ . F i brane *
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HUBERA A H . :
i 1Al s spenaiory |

cskathanal Division Bishin Estates (07 L
Fonlaikiil S A ey !Zl.u;u'. i
. beeh sarai New Delhi - [ 10060
U Mo F-2 7 2000 13 Q380300 1
bt 1
aub Foargsts-Raodailanas Fosrest [0 isivms Constrsction Bl
counry homes, Holidays and Hills by the Bahini Estates (P) Lud,
No.DI6A Indra Enolove,Neb sarai New Delhi - | 10060 - Ree
Ref : Thwe District Forest OTicer, Kodaikanal ref :DI107T2/07 dated
s 20108
With reference to the ahove, [ wish you inform that the m
objection certificate issued to Thiru. Saravanaramin, {Authorized signatory), Bahiri
Estates () Lid, No.Di6A Indr Enclave, sarai New Delbi - 110060 for formation of
the agriculiure farm over an extent of 129,82 acres of Perivakulam 1aluk of Theni
Distriet. G Kallupatty village in the reference cited subject o the following
conditions.
1. No damage to the adjoining Southemn slope Reserved Forests in terms of
environmental, wildlife and nature forests.
2, MNoattempt of an encroachment
3. Follow the rules and repulations as per the ForestAct, 1 382 and Forest {

Conservation b AcL 1580 e o AT R s T e A e e

4. Buffer zone area in between Reserved Forests and ]i;ufl'la. over o width of 20

mis. continuous green cover of trees and herbs and shrubs should be planied
But, you are corrying out the following works instead of formation
of the agriculiure farm -

1. Chanpe the land classifiestion from agrimlluré:_lu Indin’s first internationally
manoged retirement and holiday home poll township

2, Construction of compound wall.

1. Construetion of second home plots.

&, Formation of road. , . ; ;
In this regard, [ state thar fragmentation of the wild-animal cormidor was

dane by you resulted in vitol role of bio ~diversity conservetion, fragile eco- sy stem
of the nature Forests, environmental and wildife has I:u.-lmldmmgfd-Fu:ﬂmr,i_t will
resull in man — animal conflict . On gi:rus;_l_l qr__:l_!@ miam:mq:mﬁ.m of h&n st
beaniful coumtry, no pativway allov ‘i between patia TS for
inspection of the Forests officials. _ ) .

Under the circumstances, it seems that-you have violaed the condiions
stipulated in the reference cited. 1t is liable for tekén action 42ains! ¥ou as per the

rules in force today. o )
Therefore, you are requested 1o send your explanations in this regard with i

> gefLD Bl

Copy to Bahri Estates Pyt Lid,] Foor, District Forest Officer,
Jamal'sMuinar Enclave,44,Eldams Road A hvarpet. i{ndail;am_!i Division,
, Kodaikansl ey

o Chennai
| Coy e, 1 B mpellnn o e

rELe f=r ha
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Frem Tar

Thiru T Sampath , IFS 5 Bahri Estates Pet Lid
District Frest afficer Ha.16 & | Indra Enclave
Kadaikanal Divisian Mebsarai New Delhi 110063
Kadai Kansl

Refno 1452/2011 d.1. Of 32.07.2011
Sir,

b Forest Kodai Kanal forest division — Gangusarpatty Willage — M5 Bahri Egtates Pyt Led- Layaut
farmiation — Begarding

Ref: 1) District Forest officer , Kodaikanal Didsion kadalkanal Letter no DLA10772/07 dt 24.01. 2008
2} District Forest efflcer kodalkanal Letter no 14522011104 4t 28.03.2011

3)Your Leeter D2 1104, 2011

4} Forest Ranger Perumpaliam  Letter dt 10.06.2011

In the refarences| 1} cited , Mo Objectlcn Certificate was lssued to Bz Bahri Estates Bt Lad in

Suregy no 1798, 302/1,379,362 363,384,385 /2, 385/3 and 386 In. Sanguvarpatty village . Pesivakulam --
Taluk, Then district maasuring 18.28 acras ,and to M/s Sushma sales (o) Ltd land measuring 5541 acres
W5 suprava agro Estates(P) ld Land Messuring 3846 acres M5 Venkitesh agre Estates Pui Ltd land
measuring 10,04 ,M/s Anpra Farms Developers Pyt Ltd,Land measuring 7.61 and total for 128 Acres for
... fesmation of agricuftural farm with condition that no damage to the adjsaing southern sape resarved
%5 forestin termi of epvironmental wild #fe and nateral forest oo encroachment  to follow the rules and
régulations of Forest Act and in buffer zone area between reserve forest and patta aver a width of

20meters continusus green cover of trees and herks and shrubs should be ptanted

In the reforencs [3) cted show cause advles letter issued to the petitioner for vialation of the
foliowing and explanation soupght

Change in the land classification from agriculture farm o layouts
Corstruction af compownd wall

Construction of kome

Faemation of roads

Darmaging the fragile Eco- Syatern af e natural forest and envirenamental

b e R

1A

_



6. Damaging wild animal corrider and resulling man animal conflict

In the reference (3) cibed the petitioner company in their letier staked that their
i no breech of rudes and acts af farest by them, they have gel proper approval of layout
plan B their patta land dnd the rosds in betwesn the Gyowt were handed over to the
concerned willage Panchayath for maintenance and the compary has peosided buller zone
ared In between reserved and Fatta lands of company and the preliminary work relating o
the planting work fior contineaus grean cover trees , herbs and shrebs

In the reference (4] the cited, forest ranger, Perumgallam  range submitted this
reportns detailed belovwe

The companles Ixyout [ands was insgected by me on 10.06.2011 along with
Garguwarpatyy forest assistants  .The condition of 30 Metess of gap between southem
slope Reserved Forest (Palani HElls) ard |3vout plan area was lald as per reference (1] clted
and same gap belng malntained |

L. Mo land encroachment of fprest area
2. Mo Barrier for wild animal corrider was done and there i no man - arimal canflict :
1. The entrance made in kodaikanal to Batslagundu road beyond 300 feet from forest area
there is na wild animal passing through this area and there s no damage to eco system of the
ratural forest, environment and wild life
4, Thie layaut area [5 a dry weste lard . 1|t 15 lke “clay Canker 5oil” having strength ﬂmﬂmh
and no agricultural eperation is pessible,
5. Aoads formied are by graved stones and it was not hindrance to ferest and environmental eco
system.

it was recommended by the forest ranger to issue orders o the effect that Mo Objectian
12 the Petiton=r to undertaie amy wark i he lands - j

The Petitioner raply I this regasd and reporis of the Forest Ramger Parumpallam
ware considered . The petitioner company B direcied adhere the instructions jsswed n the
referance (1) and (2} eited in futwre Further it is Informed that i “Buffer Zone “tres planting to
be done and masntaingd for one chaln width.

5D,
D Sampath
District Farest Officer
Kodalkanal Divisian
TRLIE COPY

50
5. Murnsgan
Drafting Offices
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From l409.2011
Thim. [rharmssivam

Planning Direciar,

Diserict Rural Develapmem Agency,

Theni

Ta
Diserict Collector,
Theni.

Sir,

Sub: Periyapulam Paschayat unian, G. Kallupany Panchayat, Bahr Esistes, grant of

hausing plots approval- Cancellstion of Interim constraction permil- Regds.,

Ref: 1. Ushan Planming Awthority, Chennsi Ma. Ka No. 308220081 AT dsted:
09.03.2009.
2. President. Kallupany Panchayat Unian, G. Kalluparty, Order Mo, 10w 59,
dated: 16,08 3010 and 17.09.24010.
3. District Callecior, Theni, Letter No. 243520 10M05-2 dased: 090092010
4. Distrscn Callector, Theni, Offoce arder dated 15.07.2011.

In funhersnce so order af the Diswrsct Collecior, Theni. refered in reference ma. 4,
inspection was conducted s Periyapulsm Panchayst union G. Kallupsity Pamchayat, Bahsi
Estaies, an 11082011, 2508 2011 and 09.09.2011. In 5. Nos. 1798, 202-B3, 21028, 3, 213
and mamy ather survey nombers, housing plas are being developed in an ares af 12295 acres.
There are 298 plois in the sxid area. Rosds, parks and srea for public use had been gified o the
panchaysi. In between the plots, there are rosds built up of 60 feet widih for 720 Km, 40 feet
widis fior 2 40 Em, 30 feer width far 2. 40 K, votally for & disince af 12 Km Fanber, seea fag
parks, children play area and public sress is been allocsied. Plots had been approved by the
Urban PManning Awthority, Chennai, theough letier referred in reference no. 1. Farnher,
permissian had been gramied by the President, G. Esllupstty panchayst through letier referred in
reference mo. 2. Further, it was emporarily suspended through lester by District Calleciar, Themi,
refemed in reference no. 3. Fumhber, roxds were bailt up of 60 feet width for 7.20 Km, 40 feei
width for 2.40 Em, 30 feei width for 240 Km doshle layer moads were huili with the help af
o roller.
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2. Furiher, as phase 1. 45 steect lighis had been erected in roads.
3. Further, amal] bridge and big bridges ase boilt snd drains ane alse boilt.

These plois are located in G Kallupatty village, |0 m inside fram Kodaikanal
Rosd. There are no averbesd paower cahles passing through these plots. Borewell in these plots
are in good condition and fit for use. Further, there is o damage w0 environment and human can
liwe there.

Furnther, stste in an ebecincity connection, drainsse connection, drinking water
connecton, ielephone connection is being installed. Hence, if residential bomes are built here in
Theni, its people will winess a world class housing comnumnity in its area Therefore, people af
G, Kallupatiu and sres sround it will get job apponunities and development will iake place.

Thetefore, from the shove referred page no. 42 so 44, af this swthority. h is being
infarmed from the shove that, President, G. Kalluppatty panchayat union can grant permission (o
Bahri Estases 1o build constmctions in 5. Mo, [TWE, 20%2-B3, 21002E, 3, 213 and in many ather
sufvey numbers.

Flanning direciar
MA U VA MLU. Theni
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Fredm Ta,
DR, K5, PALANISAMIY, LAS, President Panchayat,
District Coflector G. KALLUPATI,
Then
Doc, Mo, 02433/2010/0-5 - Date ; 15092011
Sar,

Secking approval for bullding comstructions regarding.

Subsiect Plot Development approval Ternpararity withdrawn for Bahr Extates. =

References 1) OToe mmaiuner-crwul.nuc.uu._ymmﬂ_a_u.

3) Thenl District Collectors letter no. 2435/2010/05
&t.09, 003000,

3} President Panchayat, . Kallupatti, order Ae. 10 to 50 dt.
150820710 snd 17.09 2010,

4) Moticedt 12.07.2041 by Chéaf Ergineer-District Aural
pevelopment Bepartment. Theni Dist., :

5 Notice dt.14.08.2011 by The Project Director, District Rural
Desvelopment Deptt.

Periyakulam Municipasty Corporation, G, KaBupatti Panchayat, Bahrl Estates and measuring
no.179 b, 209/283, 210/28, 3, 214 plus other 122,95 acres approved by the Directorate of Town and
Cauntry Planning, Chennai dt. 2.09.2010. The Chief Enginesr, District Rural Development have inspected
the abowe said development of land and faund the follawing discrepancias.

1 {1} The Applicant, According to the order of Directarate Town-Cauntry Planring, Directar Chennai,
rutas 1. and The roads should be made on the subdivided plots by complying with the Tamd Madu
Rural Building act 3(5), Under the sepervision of the appointed officer [Executive Suthority]
aceseding to the width and length

(@} Along with that required bridges, sewer/drainage system, streek lights shousd be made by the
applcant under the instructionsfterms of the afficers.

Fhe spplicant should aot buid, develop, sell, leasz ar do any other dealing, but apart from
criossing the ail the above rules, obfained agprowal of Panchayat for the subdivisicns. waiith reference o
gt o, 1 acearding o the GTCP approval ruled & segutations and it is B=ing ponueyedd pasued arders T3
sempararihy withidraw the appeaval thegugh the letier rifieranne an puait g
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Therefare, as per referred in point 3, the approval order of Panchayat prosident dt. 17.09.2000
will & tempacarily withdrawn till the e the above mentioned discrepandies are heing resoheed an
crder is passad by the District Colactor, mhrredhmtermmdinml

I the meantime, it is being infarmed that the abave referred discrepaneles were corrected by
the applicant and done &5 per the housing norms, and all the facities required are been checked [
inspected persanally by tha Chief Engimeer DROC and PO, DRDD g5 per reference na. 4 to 3.

Thersfare, It is informed that the approval order given by the President, G. Mallupatti dt.
17.09.2010 and temparary withdrawal of bullding approval has been cancelied, The referred survey
aumbers may be given approval through the panchayat fior constructions.

\Wikh a request to distribute this order far information of a1l departments.

Sal/f-

Director Panchayat
For Digtrict Callector, Theni

oy -

1, B0, Peryakulam
3. OW5Deptt
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Copy of:-
TAMIL NADU POLLUTION CONTROL BOARD

RECATEGORISATION OF INDUSTRIES IN WIEW OF DIRECTIONS |SSUED
BY THE CENTRAL POLLUTION CONTROL BOARD UNDER THE WATER ACT
FOR CATEGORIZATION OF INDUSTRIES AS RED, GREEN AND ORANGE -
ORDERS ISSUED.

B.P. No. 34 Dated : 05.10.2012

Read :
1. Baands Resolulion Mo, 248-1-22

The Tamil MNadu Pollution Conirol Board presently following the
categorization of industies as Ulra Red Red and Orange as per the
recatagorizafion and delegation of powers to Zonal Level Consent Clearanca
Committea for cerlain other types of indusifies, issued vide B.P. Ms. No. 37,
dated 10.3.2010. The categodization of industries as Green is defined in B.P. Ms.
No. 11, dated 4.4 2007 as (1) all non-obnoxious and non-hazardous industhies;
the obnoxious and hazardous industies are those using of manufaclufing
inflammable axplosive of toxic substanca (2] all such indusifas “which do not
discharge industrial eMuent, (3] all such indusifias which do not use fual in their
manufacturing process of in any subsidiary process and which do not amil
fugitive emissions, and industies nol safishying any one of the above thres
critaria are to ba classified under Red or Orange as o ba decided by Board
Offfica.

The above categosizalion of industries is a crteria that is followed for
inspection, sample collecion, issue of consent consent fee demand and olher
decisions on the significance of the industries. The consent fee is prescribed by
ihe Governmant of Tamil Nadu, Environment and Forests Department, as vida
G.0. Ms. No. 97, dated 17.8.2009 as amended vide G.0O. Ms. No 71, daled
26.5.2010 under-the Water (Prevention and Control of Pollution) Rules, 1983
and as vide G.O. Ms. No. 88, dated 17.8.2000 as amended vide G.0. Ms. No
72, dated 26.5.2010 under the Air {Prevention and Contral of Pollution) Rules,
1883 with consenl fee differences for Red, Orange or Green category.
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Al the Nafional level, during the 56™ Conference of Chairmen and Membear
Secretaries of Slate Pollufion Control Boardsl Pollution Control Commitleas held
an 31.8:2010 at New Delhi, il was amphasizéed fhal inventorization of polluling
indusirias and pollutants quantity genaraled by them and gaseous amissions
emanated is essential to assess the pollufion load in the environment by
indusirial sechors and il was recognized thal an updaled invantorization is also
required for formulation of policy, maonitoring enforcemant and compliance.
Subsequertly, the Central Pollution Control Board constituted the \Warking
Group, on "Inventorizalion of 17 Category! Grossly Polluting Industries and Red
Calegory Industries” and the Working Group had several silfings, where the
Tamil Madu Pollution Control Board was one of the spacial invitees. The Working
Group has given its final report.

Mow, the Central Pollution Conirol Board vide reference dated 4.6.2012 has
sfated that the report prepared by the Working Group was discussed in the 57
Confarance of Chairmen and Member Sacrelaties of Stale Pollution Confral
Boards (SPCBs)/ Polluion Control Committees (PCCs) held in Delhi on
15.9.2011, where in some modificalions were proposed and the final repor has
been prepared ervisaging the suggeslionfobservatiors made in tha 57®
Conference, and has issued the following Direclions under Section 18(1 Jb) of
ihe Waler (Prevention and Control of Pollufion] Act, 1974, for complianca ;

a) To maintain uniformity in categorization of industries as red, green and
orange, the SPCBs/PCCs shall adopt the list as given al Table 7.3 T4 &
7.5 in the endosed report for granl of Consenl, inventorization of
induslfias in red, grean & orange category and ofhar relaled aclivilies.

b) The SPCBs/PCCs shall revisa the list of red, green and orange calegory
of industries available with them based on the criteria specified in the
endosed report in their Stale/UT and submit the same to CPCE within 30
days of receip! of this letter. A hard copy as well as sofl copy of the same
shall be submilled.

In order to comply with the directions of tha CPCE issued under Saclion
18(1) (b) of the Water (Prevention and Control of Pollution) Acl, 1974 and in
order to maintain uniformity in calegorization of industries as red, grean and
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orange, by all the SPCBs/! PCCs for grant of Consent, inventorization of
indusiries irto red, green & orange calegory and other related acthiies, the
categorization of industries have been reclassified as per the direclions of CPCB
and also including the lisl of industries which are not covered under CPCB
classification and which ara specific to tha State of Tamilnadu for approval by Tha
Board (endosed). Agenda was placed before the Board al its meating held on
28.9.12 and the Board ils item no 248-1-22 resolved to approve the proposed
Recategorization of Industries in view of directions issued by the Central
Pollution Control Board under the Waler Acl for Categorizalion of Industries as
Red, Green and Orange. The delegation of powers issued vide BP Ms. Mo 37
dated 10.3.2010 and vide BP Mo. 15 datled 27.2.2012 will canfinué o ramain in
force irespective of tha above recalegorisation and consant for all Red calegory
urits and urits attracting ElA nofifications will ba approved by Board Corporate
office.

End List Sdi-
FOR MEMEBER SECRETARY.

To

JCEE {P&D)

Copy ta:

1. BMS

2. PS (Technical) to Chairman
3. PA o Member Sacralary

4 File

5. Spara
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::_ List of RED Categary Industry

1 |Airports, and Commercial Air Sirips

2 |Aluminium samelter

3 |Asbestos and asbeslos Based ndusiries

] Aulomabiles Manulaciuring (Inlegrated facililies)

5 |Basic Chemicals and electra chemicals and e derivatives including
manulacture of acids

8 |Ceramic, Relaclories

7 |Cament

-] Chiar Alkali

8 |Chiarates, perchlorates and peroxides

10 |Chiafine, Muatine, bromine, iodine, and their compaunds

11 |Coal Washefias

12 |Copper smedter

13  |Coke making, liguetaction, coal tar digtillation of fusl gas making

14 |Common Trealment and dispazal lacilities (CETP, TSDF, E-Wasle
recyeling, CEMWTF, EMuenl conveyance praject, incineratars, salvent!
Acid recowvery plant, MSW sanitary landfill sites, STP)

15 |Disgtillery including Fermeniation indusiry

18 |Dyes and Dye-Intermediates

17 |Dry coal processing/mineral processing, industries involving are
sintering, palletisation, grinding, pulverization.

18 |Emulzion of oil & waler

18 |Fermentation indusiry including manulacture ol yeasi, beer, distillalion
al alcahlol {(ENA)

20 |Fertilizes (bagic) {exeluding lormulation)

21 |Ferrous and Nan ferrous metal extraction invalwing ditferent fuinaces
ihraugh melling, refining, repracessing, casting and alloy making

22 |Fibre glass production and procedssing (Exeluding moulding)

23 |Fire crackers manufaciuring and bulk slorage lacilities

24 |Flakes fram rejecied PET balile

25 |Fly ash expart, Wanzpan and disposal lacilities,

28 |Health care establishmenl (As defined in BMYY Rules)

27 |Heawy enginesting including Ship Building {With investiment an Plani &
Machinefies more than 10 Crores)

28 |Hol mix plants
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29 |Hotels (3 Slar & abawe] and Holels having 100 rooms and abave

30 |Hydrocyanic acid and ils derivalives

3 |Indusirial carban including electiiodas and graphile Blacks, activaled
catban, carbon black.

32 |Industrial egtates /parks/ecamplexas Jaresas! axporl pracesging
rones ) SEZsBialach parksileather complex

33 |Industrial inorganic gases namely:-
&) Chemical gases: Acelylens, hydrogen, chlatineg, Muarine, ammaonia,
sulphur diaxide, ethylens, hydragen sulphide, phosphine
b) Hydrocarban gases: Methane, ethane, propans

3 |Indusiries engaged in recycling /| repracessinglrecoverylreuse ol
Hazardous Wasie under schadula |V ol Hazardaus Wasie (M,H & TEM)
Rules, 2008 and il amendmeants

35 |Industry ar pracess involving loundiy apetatians

3 |Indusiry of process invalving metal surface Wealmen! of process such
ay pickling/platinglelectroplating/painl sivippingfheal
weatment/phosphating ar linigking and anadiging lenamealling
lgalvanising

37 |lron and Steel finvelving processing fram ofefinlegrated steal plants
and ar spange lran Unils

38 |Isolated storage of harardous chemicals (as per schedule ol
Manulaciure, Storage & (mport of Hazardous Chemicals Rules, 1989 as
amanded)

38 |Lead acid battery manulacturing (excluding assembling & charging af
acid lead ballety in micta scale (< Ra. 25 lakhs)

40 |Lime manulacturing (Uing Lime Kiln)

41 |Manulactuting of Explosives, detanalors, fuses including managemeant
and handling aetivilies,

£ |Manufaciuring of Glass

43  |Manufacturing of Glue and gelatin

44  |Manufacturing of Lubricating ails, greases of petroleum based products

45 |Manulactuting of Paints, Varnighes, pigments and inleimadiata
jexeluding Blanding! mixing)

48  |Manufaciuring of StarchiSaga

47 |Milk processing and dairy produets (integrated praject)

48  |Mineral stack yards) Railway sidings

49 |Miming and ore benslication

50 |Mew Highway consiruclion prajects,
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§1 |Mon alcoholic beverage (soll drink) & bottling of aleahalic/nan-aleahalic
products {eapital invesiment on plant & machinery > 1 erore)

§2  |Muclear Power Plants

53 |0il & Gas extraclion including CEBM {oflshare & anshafe exifaclion
thraugh drilling wells)

54 |0l and gas wanspartation pipeline

55 |Oil Refinery (Mineral Oil ar Petro Relinefies)

§8 |Organic chemicals manulacturing

57 |Parbailed rice mills (mofe than 10 TFO)

58 |Pesticides (Technical) exeluding lofmulation)

59 |Petrachemicals (Manulactute of and nal merely | use of 8% raw material

80 |Pharmaceclicals (excluding larmulation)

81 |Pulp and Papes [Paper manufaciuing with of wilhaut pulping)

82 |Phosphale rock processing plant

83 |Phosphorous and its compaunds

84 |Phalagraphic flms and ilz chemicals

85 |Part: & Harbawts, Jellie: and Diedging Operatians

88 |Pawer Genaration Plant: (Excepl Wind, Solar and Mini Hydel Pawer
Plants af capacily <25 MW) and DG =el of capacily > 5 MVA)

87 |Processing involving chlofinated hydracarbans

88 |Railway Locamalive Waorkzhaps ! Integrated Raad iranspart workshap!
Autharized service cenlres

89 |Reprocessing of used, ails and wasle ails

7O |Ship breaking activilies

71 |Slaughies house (As per the noihcation 5.0.270{E) dated: 28.03.2001)
and meal processing industties, bone mill, processing of animal hofns,
haolz and ather bady paris.

72 |Steel and stleel products wsing various lurmaces like blast futnaces !
open heatth funacelinduction lufnace § are lurnacels ubmerged arc
furnace | basic onygen fuinace/hol ralling using rehealing furnace

71 |Stane crushers

74 |Sugar {excluding Khandasani)

75 |Surgical and medical products involving proghylactics and |latex

T8 |Synthelic detergents and soaps (excluding larmulatian)

77 |Synihelic fibres including rayon, lyre card, palysier filamenl yarn

78 |Synihelic rezing

78 |Synthetic rubber excluding malding
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a0 Tanneries

a1 Thermal Powas Planls

a2 Tabaots producls including cigareiies and tabacca Mapium pracessing

43 Wegelable ailg including salvent extractian and refinedyl hydroganaied
ails

84 |Yaraflexlile processing invalving any eMuent emission - generating
process bleaching dyeing, printing and scouring

a5 Zine Smeller

B8 Radoactive alararty

Y Abrgtie Manufaciuring Unils

B8 |Airporl ! Air Siip

&5 |Dwsalnstion Pland itam Sea Waler

00  |Druen Washing (Chemics)

a1 Flower Processing & Exiraction Unils

g2 |Gamed/Rare Esth Mniog

31  |Gun mets powder manuscharing unils

B4 |Hesvy Waber Planis

95  |Hydel power plants

98  |lean, Oee & Codl Hamdiing

a7 |LUPG Baiting Plan

98 |Printed Ciecusl Boards

&9 |R&D Labe offect fhan Bio products

100 |Rockel Engine Testing Units

101 |Tar & Tar Prodwcts Manulschuing L nils

102 |Wale Extracton Liniks

i List af Orange categary Imdusiries
a.

301 [Almirah, Grill Manufaciuring

302 |Alumifnium afd capped exifaclion fam dctap udmg ail fired fuinace

303 |Autamobile servicing., repaining and painting (excluding only fusl
dis panging)

J04 |Ayurvedic and Homeapalhiec medicing

305 |Bakery & comfectionery unils {with production capacity > 1 tpd)

308 |BiaxiaHy ariented PP film along wilh melaliging aperalion

307 |El'ilt'l:|'iE|l'.'|! {excluding Ay ash bfick manufaciuring using lime pracedd)
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a0a El.li|ﬂil'lg & cansiruckon ﬂl'I!IiEGIE mate than 20,000 Sq mir buill up area

308 |Cashew nul processing

310 Chanachur and ladoa fram pulfed and baasten fica{muri and chira) u‘!il’lg
Pusk hifred aven

311 Cl‘til!il‘lg plant, cold florage and les I‘I'l.!hil'lg

312 Calfes sead nmte::ing

313 |[Coke brigueiling {sun drying)

314 |Cellon sginning and weaving (madium and large secale)

315 |Culling, zizing and polishing o marble slanes

318 I::Iai'-.- and ﬂ-ﬂ.‘il‘j‘ pFﬂﬂutl! {small scale) {capital invesimeant an ptﬁl'tl &
I‘I'I-E.G"Iil'll’.‘-r)' < Rs. 1 crare)

317 |Dal Mills

318 |DG Set of capacity=1 MVA bul < 5 MVA)

318 |Digital printing an PVC elath

320 ﬂi!r’l'l.ﬁl'lll-il'lg ol l'ﬂlliﬂg sloecks ﬂ'ﬂ-ﬁ.gﬁl ﬁ!n’tﬂﬂﬂht!]

321 |Dry cell balary (exeluding manulacturing af eleciradeas) & assembling
- charging al acid lead b.ﬁil!l’j‘ im micio scale ['! Rz, 25 Iahh:]

322 EF'I'IEI'j' pﬂwﬂEl {lime dust of !Hl'tﬂ] man uT.EtIul'il'lg

323 EI'IgiI'IEEI'iI'Eg and labrication unilz (With invesimant an Flanl &
Machinarias
= @a. 10 Craras)

324 Excavilian of sand fraom the river bed
Ell‘_'l.ﬂl.lﬂil"lg manual excavatian)

325 F-E.E‘i'll“]' al h&!’ldli!’lg lhﬂﬂgt and 1.|'&r'|![lﬂ"ﬂ1.il'.'lﬂ ol faad grain: in Bulk.

328 |F-El'l-i|i.lEl' !g ranulatian and Tarmul alion Ell'tl:ﬂ

327 |Fi:h lead, poultry Teed and callie leed

328 |Fi:h processing and packaging {excluding chilling of fisk)

329 |Fuam manulscluting

330 |F-ﬂ-€ld & laod pru:u:ing il'lﬂ|uﬂ-il'kg fruils & 'HEgEiHl]tE nl'ﬂ-tll‘_'!!il'lg

331 Fﬂl’gil‘lg af ferrous & non-ferraus melal {u!il‘!g il an gas fired Daoilers)
B

332 Farmulatlian/palletizatian af IE-&I‘I'IFII'IEII' lablelz, napihalens balls Tram
I:Hr'l'lphtll'l'l'lﬂ-ﬂih.EEEﬂE pawdars

333 Clags, caramic, earihen FI-I“IEI"IEI and tile I‘I'lﬂl"ll.lTBtlul"iI'lg l.l!'ll'll'._'l ail ar
gas fired Kilm, E-:m.ling an glﬂt!t! util’lg catium fluaride, ma g#!!.'lu-e'l‘l
Huaride &le.,

334 |[Glue dram =siarch (physical mixing)
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335 |Gravure printing, digital printing an flex, vinyl

338 |Heal eabmenl uging oil fired furnace (excluding eyaniding)

337 |Halelz jLezz than 3 aiar) of Balels Rawving > 20 rooams and less than
1040 raams

338 |lee efeam

338 afrasiruciure develapmenl piaject

340 |Jule processing withoul dyeing

341 |Liguid lleor cleanet, Black phenyl, liquid soap, glyceral monasbearale
manulaeturing.

342 |Wanulaciure of mirrar fram shael glass

3d3 |WManulaciure of iadired sali fom crudefraw sall

J44 |WManulacturing of mosguilo repellent ooil

345 |Manulaciuring of loalh pawder, loalhpasie, laleum powder and alhes
casmelic ilams

348 |Mechanized laundry ufing Gl fired Bailar

J3d7  |WModulad wooden fufniture from parlicle board MOF. Swan limber eie.
Ceiling tilesfpariilian board from =aw dusl, wood chips e&ic & other
agriculiural wasie using syalhelic adhedsive regin, weaden box making

348 |Packing malefials manufaclufing from non asbesiles fibre vegelable
libme yarn

348 |Paint blending & mizzing (Ball mill} {B]

350 |Phaimaceufical foemulaian and fof RAD purpofe (fad suslained
felessalexlended release ol diuges anly and nal faf  cammercial
purpase)

351 |Ply baard manufaciuring {ncluding winesar & laminate) with ail hired
Bailerfihermic Quid heates (wilthoul resin plant)

3152 [Polable alcohal {IMFL) by blending boltling of alcohalic products
{capital invasimant an |IIF.EI“ & I‘ﬂﬂﬂl’li:’l![,‘ < B3 1 Crare

353 |Powed press

354 |Printing ink manufaciufing

355 |Prinling ar elching of glass sheel using hydrafluotie acid

=] mdling mills, glau and cepamic i!'ll'Jl.I!llj’. rafractorias Tor dedicalad
fuel supply)

457

358 ‘Frnducer gas plani using convenlianal wp-drill coal gazilicatian {linkead
|Fui'|'EI"I!H1.i{II'l al bamboa and serap woad

d58 |Repairing al eleciric molord G eneralar

359 |[Reprocessing af wasle plaslic (exeluding PVC) [R)

J80 |Rice mill le2a ihan 10 TPD & rice hullers
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381 [Ralling Mill {oil ot gas tiwed) and cold Ralling mill
182 [Saw mill

383 Seaﬂﬂ:l'l-'lﬂ:g al waad in sleam hasled chambear
384 Silk screan prin I!il‘lg. Saras n-rimi:'rg b]' wooden blocks
385 |Spice arinding (=20 HP malar)

388 |Spray painfing, paini baking, Paind siripping
387 Tamarind powdar manula tlul"ll'lg

388 Tea ﬂfﬂﬂE!!il‘lg

389 Therrmasol manu!amuring

370 (Thermomeler making (8]

a7 Tranzlarmer regairin g,l manula E‘."l.ll"ll‘lg

aAT72 Tj'I'E'S and tubss vulcanizalianthat fE"EHﬂiﬂ:g
373  [Wire drawing & Wire nelting

374 |Agar agar manukacluting wil

375  |Amumement Parks | Resons

376  |Aquaculture Uinis

377  |AriScial slone wnit

ITE  [Bamery Recondifiormng 5 Repsar unita

179  |Bote Washing Units

380 [Cable wife manufachaet

381  |Cement bagging unil

382 |Cemeant ! Serap ! Fish Mesl & other Godawns

383 |Charcosl manufachoe

384  [Chemica Mixing / Storage Urita

385 |Cinems Thealre

388 |Cosl ash slorsge

387 [CoMee powder, Chickery marmtactusing url

388  |Cold Storage Unils

380  |Concrete slsbidenpats

390  [Conveyar belt manulacturing | Recandilianing unit
391  [Cylinder manutachufing unit | Washing unil

392  |Desalina®on Plart from Groundwater

393  |Dry cleaning (washing)

104 (Educaion haSlulions

485

Blecincal & Gasifies Cramaionum
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3196  |Elecradatweldng podd manutactunes
397  |Fish net manutachureANashing unit

398 |Fragrances, Perfumes & Cosmelics Formulation Units
398  |French polish manutaciurer

400  |Fruit Pulp Extracon

401 |Camment Units(yet)

402 |Gerins ! Agro products

403 |Ginring Mills J Wasie Coflan Uinite

404 |Grarite / Stone Quaies

405 |Craphite Processing Uniis

408 |Hand Made Paper Units

407 |Hemba Products Manutsctuning Urits

408  |Hologram mamsdacture

409  |Hydel pewer plant (Smal)

410 |=alyana Mamdspam

411 |Laminason board manuiaciuring unit

412 |Lesther Baards

413 |Lesther Mesl

414  |Light Enginesring Units

415  |Lighter manufacturer

418 M atiresses manuiaciussr

417 |ueu|m: e ranufactutes

418 |uus sit powder | China day unil

4189 Musical Insrumanls “&ﬁ'l.l'ﬂﬂ'l'l.l:ril:'lg Wnil
420 |Organic Manuie manufsciuring Unil

421 Faper Produsts Hﬂﬂul.ﬂtiuﬁﬁg LH it

4232 Pharmaceulical Farmulalion Unils

423 |Phalo colout lab

424 Fifn manulaclufes (wWilkioul alasira ﬁ-|ﬁ.!'ll'|\'=|'|-
425 Ffiﬂ!il‘lg nk I ink Hanul.ﬂtluring Uni

428 PLIH'EI"I!iI‘II'._'I Wmita

427 FBaxina & Raxine pr-n-du el manufa Elul'il'lg unil
428 Pl.ll'n'El'i!il‘ll'._'l Wimita

428 |Sea Shell / Shell washing unil

430 Zaa Weaad PfﬂtE!!il‘lg Umils
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431 Saad Pruceedings Umil
432 [Sericulture Unit
433 Seaws ae Tiaalmanl Plast
434 [Shae Polish Manufsctuting Unit
435 |Silk Processing Unil
438 [Sizing Units
437 Small 50 ap LT ]
438 [Soft Drinks Manulacturing Unils
439 Solar Cell Manufa I:'ul"ll'll'._'l Umita
440 [Stareh Unils
441 E'B!i-ﬂr’lﬂl‘}' Praducls Manulfaciuras Ll
432 Slaam cala nderi-rrg
443 SNl collar m.anufa.l:luring unit
ddd Slane & Gramite Palid Hil‘lg Umils
445 Sul‘giﬂ.ﬂ ecallan | Band age elath n:ﬁr’lu'.ﬂtiul’il‘hg umil
4468 [Tissue Cullure Unil
447 [Waler ireatment plami
448 |[Waal Fl'n'.'l-t-l‘.'!!'ll'lg Uit
449 [Yarn Twisling / Doubling / Realing Unit
SL No List of Green Calegory [ndusiry
801 | Amsembing of Acd (ead Daliery (up 10 10 ballenes per day exdudeng lead plale
eae8ng)
602 | Alumirium ulensis Wom slumirsum Grodes
603 | Assembly of sr coolers! condiioners, fepainng and SendGng
B04 | Asseribly of Bacydes, baly camiage and oiher &mall non — motonzed versdes
805 | Autornobile Tud ouliel [orly dipersng)
BO6 | Ayurvedc and Homeopsine medicne (sBiod Doier)
607 | Bsiling (nydradsc preds) of wasle papers
608 | Bskery Conlechoneny Sweels produchion (wilh production capacity < 1 ipd with od,
gas of electics oven)
608 | Bio lermizer & Dio — pesbade wilhoul USing manjanic chermicals
B10 | Biomass Brqueies (Sun drying) sinoul Using W6t of RAZSMouS wasles.
611 | Biscull rays etc Wom rolled PVC sheet (using aulomalic vacuum forming maching)
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812 | Blending and packaging ol Tea

813 | Dlending af melarine resi: & Gllerer] powder, a0diives by physscal mixing

G124 | Dlock masang lof prniing withoul Toundry (excluding wooden Hod masang)

815 | Brazxz & Bed mets wlangils manuiacluring from crde faithout re-Raolling facily)

618 | Candy

B17 | Cardboard of corfuogsied bax and panel producis (exduding pager of pulp
rrarulacturing and without using boder)

8618 Carpeniry and wooden fumifure manulaciuring (sxcduding 2 &w mill) with e help of
elscineal {molafizad) machines such as slediic wood plannes, stedl ssw culling
carcular blade &,

612 | Cement products (withou! using Asbestos) like pie, pillsr, jaii, well fing, Bodks! Bes
ate, (should be done under slosed covered shad 1o contrd fugifive amigsion)

620 | Cetamit colowr manulsclufing (nol using baller and wasie wasie recyding process)

821 Challk making irom plas ler of pans.

G2 Chilling plant and le2 making withoul wse of amemonia

623 Coated aledsmde manulschting

624 | Compacl dise, compuler Mopgy & Cassele manulaciusing

825 | Compressed axygen gad Torm erode liqud oopgen

828 | COZ recovery

627 | Comen and woclen hodsery making (55| & Collage indusiries)

628 | Comon spinning & wesving (amdl scale)

620 | Decoration of cetamic cupd & plates by deckic fumace

630 | Diesed Genepsior sets |15 EVA o 1MVA)

631 | Dzl pump repaiey & sanacing

632 | DeEslled waler

633 | Elecinc larmp (bulb) manaischamg (smaEl scale)

834 | Eleciical & eleciranic ilems assembling

635 | Flavoued bele nul produdlion ofinding

638 | Flour mills (dry procass)

837 | Fly ash bk Blocks manulaciring

B35 Fountain pen mamuaciuring

639 Glass ampoules & visls making from glass ubes

640 | Glazs pully ard sealant
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B41 | Glass, cotamic, eannen pollenss and le manlschang using eleciscal kin of nal
irnvalving tossil fusd kins,

642 | Gold and Siver smilly [punihcalion wilh aGd, ameling cperalion and suiuic acd
polishing operaion) (uting less than or equal 1o 1 lire of Suphusic Agdl Nitic Acd pet
Fanth)

643 | Groundrul decoficaling (dry)

642 | Handloony Calpel weaving (silhoul dyeing and bleading operaton)

645 | Hotels (Up 1o 20 roams)

646 | maulation and olher coated papers (exduding paper of pulp manufacluing )

647 | Jobbing and machining

648 | Leather culing and slidching (rore than 10 machines and using mobar)

640 | Leather footwear and leather products (excluding tanning and Mde procesting) [excepl
coflage scalke)

650 | Lubicaling of & greases of pelfdeun based products {anly blending at noemal
lempesature)

651 | Mamuiachsing of cor Bema o cocornl ek

652 | Manulachsing of metal caps, contaners elc.

653 | Manulachsing of oplical lenaes {using cleckical Rimace)

654 | Marutachsfing of pasted veneers withoul using boder of Therrmic Fluid Heater of by sun
drying

655 | Mamuiachsing of shoe Brush & wire brusn

656 | Mamutachsing of sitca gel {wilhoul fufnace)

657 | Medcal axygen

658 | Mimerslized waler

850 | Od il ghani & exirachion (na Rydfogenakond feining)

BA0 | Orgamc and imabgarss nulients (By physcal rmomng)

BE1 | Orgamic manafe {manusl mixng)

882 | Paniz and vamahes jrixng and blendng) (wahoul bal mal)

B83 | Packing of pewdessd milk

B84 | Paper pins and U-dips

B85 | Phemyil Toilel deanes lanmulason & Boling

688 | Hed mandiscaing

BA7 | Palylnens & PISht proced 220 products mamBactunng (vl Gn plasses)

688 | Peullly, halchery, piggery
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BAD | Powet loora (wilhaul dysng and Dlzacang)

870 | Priing press

671 | Pulled fice (mun) (using, oil, gas of sleciical healing sysien)

672 | Ready mix cament conorele

673 | Reprocsssing of wasle collon

674 | Hope (Comon & Plaghc)

675 | Mubber goods indusify (wilh Daby Dolef aly)

878 Saenkilc and mathemakeal indiPurnents marmilsching

B77 | Seap Mamndfachifing (Handm ade withaul Slear bolng)

678 | Sdar module [Mon convenional enetyy spparsius) W amnlaciunng uni

879 Solal powel generaion Inough solar phalavoltaie call, wind power & mini hipdel power
= 25 L)

680 | Spice gnding {<20HP mola)

681 | Sieal lumitufe wilhoul Speay painkng

BAZ | Slesping and processing of grans

683 | Surgicd and medics products nel iraling efluentl enmistion genersling protetset,

B84 | Syrihesc detergent formd aion,

B85 Tellon kased producks

688 | Tymes and hubes feibendSing (withoul balear)
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Tawmi Dada Gesara tion and Dsiribaien Comarabion Lid

! Technica! Branch =
; A Eiﬂ
. E ; 144, fanna Salai, " ﬂ%ﬁ
4 Chennal - 600 002, 'f |

s, Mo CES Commel SEESSACET FF RANTE /0. 157 1340 3 213 Y 3

Somnn oishheEl SRR
Suh:  Electriciby —Madurst Reglon- Tien BDC - Cevelopmient and ﬁm*ﬁm it 1

maintenanca of electrical infrastroctur fackites by Mfs. Bahn Estatd cufused. oo | B9 5
Put, Lti. inglde tha premises of "Eahn Bazufifil Cognbey™ Gated .

intearated Fowsehin — Approva - Ren.

08 APR 7013 ]
son o
Under e circumstances stated by CEfDMadural Begon, & g informed that the

prsitation of Mfs. Bakd Etates Pri Ui, o carry ot evection of HT & LTLG slectrienl ':|'|r_-L*.-.-..-_|.-k

s thelr premigss of "Bahe Beautifd Country”™ &t thelr own cost, subject o the Sllowing
{aidd i o

rJ_l-'!:.ef! Le. Mo, OCf Oy MO IFEEMEAEE-1/F 1160 No A% 13 dabed 11213

i} M5, Bahri Estetes Pyl Lbd, shall unconditionally agree thet TAMGEDCD will be the owner of
distribution netwark inside the gated community of "Bahnl Beautiful Counbry”
i} A detailed estimare for the total load required uader DOW basis duly adopting cost dats
2 for materiz perbion with 9% coptinoency,. 3% siocane and 2044, labatr and bansport shall he

and on that the Eﬂa@mment and Superviston charges at #2% may be worked oot and
d hafore the commanesmant of wark,

hl-} M5, Baht Extetes Pvt, may be informed specifically that payment of applicable supervision
shall not ba wahesd and that no dfustment whatsoever shall be made under any acosent

s the cogt InowErsd by i€ in developing such glerrical nebwork, 25 sech the costs are

eabile o the Corsurmer,

i) {8) The sqpEApments/materiabe for the work ghatl be procured 28 per TANGENCOE

hdardized specification conforming to the standards and as per relevant 155,

(b} The source of supply of materals used and e guarAntes for the marerisls used
be fumdshed ke TANGEDCZO, Any fallure of materals i:lﬂE#'ih.Fﬂ be replaced at fres of cost,

(c} The oif cooled Cistribution Trans®rmears of required capacity shadl only be proposed
procured a8 por TANGEDOOS Standardized specification and convention conforming o the
il and a8 per relevant 1S5 :

{d} Each 0.Vs proposed shall be Jocated and erected in the load centre (nok in = single
pon} 0 3@ B0 minimize the laagth of LT cable anid Line loge. The Supsrintending Englneerf Theni

R

TAr o f T i e

s et L. e e T L
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fe) mtomiatic Power Fecbos Comeclion Fangd sikald Ba provided in pach Dr:hlh[é:’-cu.
Trznefrmens ot LT, gide a5 per B-APDRP schema bo avoid bow wolkage problem, 5
(F The locabon of 0.7, main piilar box, sub-piller 2ok may be Bbeicated and erected] as
par TAMGEDRDO comvention and norms e easy mantenance in firtiers.
(a} The proposed ceble has o be 3d only e the closed trenches for sasy Riture
Hgpecton and mzbeskanee. .
()} Provision of open type fise arenpemants in Main pillar box and subpillar bowess 24
por TAMGEDUD rprms nay be confirrmed for sacy maintenance in e
) The Superdnt=nding Eisgineen Then EDC chadl sngure Hye Fnllmu'lrng b thas effiece that:
ti) Subtable peastres a8 per APTS inscuchiens have been adopled o peevent any kind of
madpractice or thefi

til) Approval form the statubory bodies for Hhe proposed budldings has bean ‘|H:1|safaﬂ and

all atlwar marme on efecting of supply are satisfied. e
(i) #dequate number and capacity DHstribution Transformer has. el it
aroammadating e total losd of 2144 19W o M5, Bahi Estatee int, .«t,; %

Ir:‘

(vl An undertaking In A5.80/- non-judicial emp paper s frhished hi-‘lﬁ"a ﬁrﬁ il
By, to the effect thats
(2] The works proposed to be -:afﬁed out for the de*:einﬂn‘uent af electrical nebwark
including supply of rnqulr'm Eﬂ.'tmml Equlume-nls arl-ll matarizls Is t-e-!ng caetied cut by them an
bar:alf-;pf TANGEDCD without ::narmenl: of Bow th:m;:s mHCet u':ﬁﬂltrl'sl'rmmt ﬂﬂ!d' superylsion charpes
At 22% and handed ovar ta TANGEDCO without clalming refund [or the abiove materals at a later
dnke,
i) Al the wiorks shafl be carnedl cutb under direct supsmvision of TAMGEDRDD
i/, : R,
; (¢} TAMGEDCO deserves’ every right to connect any obber consufies o e
Cristribution Transformer enscted by M5, Bahil Estates Pyt at any time.
(d) The enubtments/materas for the work shal be procured 25 per TANGEDCO's

crandardizad specification and convention confeeming bo the ctindards and a5 per mlevant IS5, The
somce af supply of mctcrloly waed dnd the guormntoc for the matcrinls wecd ahall Ba fimisbed bo

TANGEDCO, )

T 'emipment fallure afsas in future, the replacemant of the same shall be
met by Mfs, Bahri Estabes Pk, ar any other sssacistion formed in the above complex. Any delay in
rescboration of supply due b non seoply of the mequired spiipmentfcordector s, TANGELDD cannat
b held responslde.

L I AR T i TR L PP e S B P SR L
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i} The Operaton and Mainl@nance of U aemaark oF any othar mprovameant sor; (T
required at 3 later dabe may be Bxecited by Mfs. Bahri Estabes Py ab theis oot with concirmence of
TARGEDCS

fp) Effecting of mervlos conmections o the coommeon (Bellites gecly ot club howes, food
rolsrt sk, within the pramises and appiicablity of R ff shall b= done a8 per TAMGEDCD norms,

(fi) If any kind of malpracdtics or thedt is detected inside the: premises at a later date,
fhe, Bake Erztas Db will ba held reeponsibla.

|
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Proceedings of the commizsioner of Town & Country Planning BO7 Anna Salai, Chennai
= G600 002 d
Before Mr, Karthik
: 2T2R0/2012/BAE Dote: 22/04/2013
Subject: Office of the Commissioner of Town & Country Planning,
Chennal = 600 002 - Building - Madurai Region = Theni
District , & Kallupatti Pancheyat, Genguvarpatti Village
Survey Mo's 400 / 6, 40171, 2 in the approved layout
13/200% - Club House Building appraval in the Owners
use land - regarding
& Ref  : Bahri Estates Letter dt: 04/10/2011
& Letter dt: 25/03/2013
Thasildhar Letter B1/2560/2011
dt: 11/10/2011 Madurai Birector
Letter 2640/2012 DTCP dt: 11/1252012
Housing Department Government
Order Mo. 86 dt: 28/3/2012 Commissioner
DTCP Letter 7486/2009 BA2 Dt 16/4/2009
Commissioner DTCF Letter 21075/2009
/ BAL dt: 04/04/2012
CRDER:

Theni District, Periyakulam Taluk, 6. Kallupatti Panchayat , Genquverpatti Village, Survey
. Ma's 400/6, 40171 , 2 In the approved layout Ne. 13/2009, 79081 sqft land in the Owners

7 Construction of Club Houge - Building approval is given with the following conditions.
uetion of Club House with the following specific conditions the building plan

Scanned with CamScanner



143

¥ during the construction which are
acal bodies Act . Planning Permissions
architect/ Licﬂ:r:sh:j the candition that the applicant / developer and also the
develapment i I: Surveyors and the Structural Engineer asseciated with the
it all ensure that developments shall be structurally sound and

¢ safety measures are taken during the process of construction .

i5 issued subjec

Conditions g be followed:

l. In

: the Club House building salar water heating system should be provided.

Can parking should be as per the appreved drawing and the car parking area

should be used only for car parking and not for any other use.

Ag shown in the building plan the open space area should be maintained.

Mo alteration is allowed and the Club House Construction should be as per

approved drawing. Any medification required you have to get the prior sanction

by DTCP Chennai,

As ghown in the Building approval drawing as per the Sovt Go 138 dt: 11/10/12

Rain water Harvest should be provided without fall

6. The Out let of drainage system Water from the Club House building should be
disposed through Private drainage tankers and all the required quantity of water
for the use of the Club House should be done af the expenses of the Cwner
only. ; :

7. In the Club House building the Water storage tank in the building as well as any
well in the building should be covered with Mosquito net. _

B. Fire and Safety equipments should be fixed in the Club Heuse building.

9. Az per the Govt 50 341/MA water supply department nate dt: 03/11/2004 (U}

. trap should be fixed in the Septic Tank.

' llution department and forest department notification FLY ASH

als should be used in the propesed construction of the Club

Lat

Scanned with CamScanner



11 At the time of constryucti 5
lon of t ildi th rove E'd 4
House should be d he building the true copy of the app

layed i | the persons
concerned, ¥ed and should be visible to see for a |
: nage wa f
12FFer Out let of drainage water as per the pallution control :Iupurh:nen*f gel @
1874/25 (Watar a6t thespermissionshouldbebtained fromaNe -
department,

tment seal .
We are enclosing the approved building plan drawings with our G€PS"

the
As per paint no. 5 & 6 as per the Tamilnadu i Ac:lﬂ”ud and then only
infrastructure fees and building approvel fees sheuld be collec

the permit should be issued.

unitry Planning of
We are requesting the Director of birectorate of Town & Country
Madurai to take further action. : i
The Director of Madurai DTCP to send one copy of the F"’:l’““fi:; el
letter coy to the of fice of Directorate af Town & Country Flan
after all the formalities are completed. :
Encl: 3 Sets of approved drowings

sD
Commissioner of
Directerate of
Town & Country Planning

is per the order sending herewith

sb
Deputy Director of
Town-& Country Planning

Scanned with CamScanner
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Email 1d: diepvanl.nel
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W= 25 & oF 132000 - wgusret eulurs gEdeled Club
LT Wag _cd o House sl all slp sl pefidsiuBeing
8 EE o ﬂ o B B el
}i i : &
CWmgp W =h ogesmrt gl el gedGll (e mipgid
monsS 2@ 3@ [bTaT .04.10.2042 Wi g 25.03.2013.
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~ o [ gj ﬁ* vl S sEfmuly gy memud g satldl spooflsme
e =0 - 2 d@ 5.0 STEAT. 21075/ 2000/ ey 1, [pret 04.04,2012,
LEEIEL

Opafl  wrealid, Guflgsnd auh, gedgiee aoymt g,
Wenganriucy dims, eTla oeEsd 20008, 4011, 24 gyhifafidadul
wenemtfifia) o 6./ a0 B arer 1212008 sguprry L uBurs gs oG TI0E1.005 5T S
3 wemanalles Clb House sl sl dpdsmn. sl L aflurmeses,s
T - A AT T T
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5 Area-Sam |
5. No. [ Neme — T [
Detnils "W
. Multipurpose Hall Ground ~[3681.16 """?fgf
2. | Multipurpose Hali Fist - | 3681.16 =
3. Restnurant and kitchen Giromimel 4281.24 39'1-?'1
H. Entertainment Room First 4281 -14_._._._ 397.74
A Kitchen Ground 471.90 - |43
6. | Kitchen First 171.96 43.84
[ |Bar Ground | 1535.08 | 142.69
8. |Library First 153598 @e |
9, Reception, Office & Ground 1508.88 140.17 =
Administration i
i'i" zfl?:“ d Lobby | First 150888 140.17
o Gtﬂunﬂ 854.63 79.39
fefi Tirst B54.63 TOEG
13. | Admin & Office Ground 374.28 34.77
E.__ Assoc & Lumber Room | First 374.28 34.77
13. | Consultancy Ground 483 68 14.93
16. Personal & Beauty care & | First 483 .68 44.93
Saloon
17, Change Rooms Ground 1O0R.B1 93.72
18. Masgsage & SPA First 100881 93,72
19, Toilets Ground 439.70 40.84
20, | Toilets First 43970 0,84
21. | Stairs & Lift Ground 753.53 70,00
22. | Stairs & Lift First 753.53 70.00
3, Corridor Ground 4787.40 444 76
Iy,_ Corridor First 4787.40 444,76
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From
DTCP
Madwurai,

To
BDO
Perivakulam,

File Ref Mo: 2640/ 12 MM4

Dear Sir,

" Sub: DTCP Madurai, Theni District - Perivakulam Taluk, G.Kallupatti
Panchayat , Genguvarpatti Village , Survey No's : 400/ 6, 400/1 & 2 in the
approved Layout 1372009 censtruction of Club House in the Owners use land.

Ref: 1) Letter no: 27280 £ 2012 / BA1 from Commissioner DTCP Chennal
2) BDO Perlyakulam Letter No: B1,/2060,/2011 dt: 11/10/2011
3] Letter from Bahri Estates du: 04/10/2012 and 25,/03 /2013

We are enclosing herewith the Letter received from DTCP 27280 / 2012 /
BA1 for Construction of Club House in the Owners use land in Survey No.

4006, 4001 & 2 in the Land area of 79,081 sqft as per the Sanctioned layout
13/2009 . We are giving the Sanction [or the same. For the approved Club
House drawing the Sanction No is 103/2013.

(W . Special Instructions: Already sent to you the Translation.

As per the instruction of DTCP, Chennai all the Charges for the approval of the
Club House required by DTCP has been fully paid by Bahri Estates Pyt Lid.

The BDO Periyakulam is request to take further action in this regard. In this
regard M/s. Bahri Estates Pvt Ltd is requested to contact BDO Periyakulam for
further action. We are enclosing herewith the 2 no's approved Club House
drawing along with this letter.

5/D Director In charge DTCP Madurai
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1. Planning Permission is issved in accordance with the Provisiens of the Town
and Country Planning Act and the rule made there under and does not cover
the structural stability aspects including the safety during the Construction
which are covered under the Building Rules under the Local bedies Act.
Planning Permissions is issued subject to the conditions that the
applicant/developer ond also the architects/Licensed Surveyors and the
Structural Engineer associated with the development shall ensure that the
developments shall be structurally sound and adequate safety measures are
taken during the process of construction .

Canditions:

1. Salar Water heating system should be provided in the proposed Club House.

2. As indicated in the drawing Car perking should be provided for the same
purpose only

3. Open space area (OSR) should be as per plan. (Met appliceble to us as we are
not giving any OSR in the Drawing.

4, There i no alternation should be done in the Propesed Club House and the
Construction should be as per the plan. In case, any changes to be made it
should have the priar infimation and approval from our end.

5, As per the G0-138 and Water supply circular dated 11/10/2002 Rain water
Horwest should be provided as per the approved drawing.

6. The Drainage Water should be drained out in a private lorry and provision of
Water should be done at the Builders Cost (Owner's cost) .

7. Water Tank or Well provided should be covered with Mosquite net .

B. As per the Building rule Fire & Safety equipments should be fixed in the
Club House Building.

9. As per the 60-341 dt: 3/1/2004 'V trap should be provided in the Septie
Tank .

10, As per the Forest Department Motice FLYASH BRICKS should be used for
the proposed Constructions.

11. The Approved Club House Drawing should be displayed in the Site so that it
can be verified by the persons working in that area.
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2 For letting out the Drainage water gupsi
1574 part B (" Waterdet)

concerned department. |

de as per the pollution control erder |
the prior permission should be obtained fram the |
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Forests — Wildlife — Formation of Kodaikanal Wildlife Sanctuary — Nofification under
Section 26 A 1 (b) of Wildlile (Protection) Act, 1972 (Central Act 53 of 1972) - Orders —

Issuad.
ENVIRDNMENT AND FORESTS (FR.5] DEPARTMENT
G.0.(Ms.] Mo.143 Dated: 20.09.2013
afigu, yriLefl 4
Fpeuingmest syen(p 2044
Read:
From the Principal Chief Conservator of Forests and
Chief Wildlile Warden lettar Mo WLS/TET4TI2006,
dated 31.10.2012. and 30.4.2013
ORDER:-

The Government accept the proposal of the Principal Chiel Conservator of
Forests and Chief Wildlife Warden received in the letter read above for the declaration
of Kodaikanal Wildlife Sanctuary under secfion 26 A1(b) of Wildiife |Protection) Act,
1972 (Central Act 53 of 1972). The Motfication appended to this ardar shall be
published bath in English and Tamil in the Tamil Madu Govammeni Garetie and in
Tamil in the Disirici Gazetta of the Dindigul and Thani Districis.

2. Tha Tamil Developmeant and Information Departmeant is requasied to sand
immadiataly a Tamil Translation of tha Mofification o the Warks Manager, Governmant
Cantral Press, Channai for publication in the Tamil Madu Govemmeni Gazetie and in
tha Disinict Gazeite of Thani and Dindigul.

3. The Warks Manager, Government Central Press, Chennai is requested to
send 20 copies of each of the Maotification to Government and 1o the Principal Chief
Consarvator of Forests and Chiel Wildlife Warden and to the Collector of Theni and
Dingidul Districts as soon as tha Motification is publishad.

|BY ORDER OF THE GOVERMNOR]

MOHAMN VERGHESE CHUMKATH
ADDITIOMAL CHIEF SECRETARY TO GOVERNMENT

Ta
Tha Waorks Manager,
Govammeant Central Press, Channai-79.
The Principal Chief Conservator of Forasts, Chennai. 15
The Principal Chief Conservator of Forests and
Chief Wildlite Warden, Chennai-15.



Tha Tamil Davelopment and Information Departmant
Chennai-3.

The Secratary to Governmeant of India,

Ministry of Enviranment and Foresis,

Paryavaran Bhavan, 0G0 Complax,

Ladhi Road, Mew Dalhi-110 003,

Copy g

The Law Departmant., Chennai 9
The Callactar, Theni Distnct.

The Callector, Dindigul District.

IFORWARDED BY ORDERY
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3
APPENDIX

NOTIEICATION

In axzarcise of tha powars confarrad by clausa |b) of sub-section (1) of section 26
A of the Wildlife [Protection] Aci, 1972 (Cantral Act 53 of 1972), the Governar of Tamil
Madu, having considerad ihal the area declared as reservad forast under the Tamil Madu
Faorest Act, 1882 (Tamil Madu Act ¥V of 1882), the boundaries of which ara spadfied in
the Schedule below is of adequate ecological, faunal, floral, geomarphological natural
and zoological significance for the purpose of profecting, propagating and developing
wildlife and s environmeni haraby declares that the said area as a Kodaikanal Wildlife
Sanctuary on and from the 20.09.2013.

THE SCHEDULE

1. Hame of the district : {1) Dindigul district and

(2) Par of Thani district.
2. Mamea of the ialuks : [1]) Kodaikanal

(2} Palani

3} Panyakulam
3. Mame of Wildiife Sancivary Kodaikanal Wildhife sanciuray.
4. Areain axieni : 60895 482 Hectares

ar

B08.95 Sg.Km as detailad in the
Annazuras.



Hamea of the district

Mame of the taluk

ANNEXURE -1

el

Dindagul

Palani
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Extant 18463.44 Haclares
Sarial MName of the Area Area Area Area Area aiter
Mumber| reserved forest | Extent in | excluded | excluded | excluded | exclusion
tourisis in Leased Hectares
site in Hectares out im
Heciares Hectares
1 F
(1) (2 (3] ) &) ® o
i Kudhiraiyar 4344 53 -- -- - 4344 53
2 Olivanuihu 17T61.25 - - - 1761.25
Poombarai
3 T165.45 - 13.0 - T152 .45
Vilpatty
Velancombai &67.53 -- -- - &7.58
Andipati 515542 - -- 17.80 513762
Total 18454 24 - 13.0 17.80 18463 .44

Boundary Description

Horth - Starfing from fhe nodham most junctions of the Anamalai reserved forest
and Andipati resarved lorest Thanca, the boundary funs geanerally fowards aast
along the norhem and eastemn boundary of the Andipatii reserved forast dill il meets
fha Kudhiraiyar River and then cuts across and genarally runs along northam and
easiarn boundary of Andipatii resaerved farest till it meets the Pachaiyar River and
fhan cuts across and runs alang northam boundary of Kudhiraiyar resarved forast fill
it meaats northar boundany of Olivanuthu rasarved forest, Thance, il funs along
northam boundary of Oliyanuthu raserved forest §ill i@ meets northern boundary of
Poombarai Vilpatii (PV) walley reserved foresi; themce, il runs along northem
boundary of Poombarai Vilpatli valley resarved forest till it meats westarn boundary
of Velancombai resarved lorest thence it runs along weasiem, naoriham and aasiam
boundary of Yelancombai réserved farest, fill it meeis northam boundary of
Poombarai Vilpatti valley reserved farest; thence, il runs along northemn boundany of
Poombarai Vilpatt valley resarved forest fill it meats north easi coamer of Poombarai
Vilpatii vallay resarved forast (Southam side af road near Kannadipsrmal Kaoil at 8.2
km).
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ist

East.- Thance the boundary runs genarally iowards south along the easiam
boundary of tha said Poombarai Vilpatt valley rasarvaed farast fill it meats the Gundar
River and fhan cuts across and runs along eastam boundary of the said Poombarai
Vilpatii vallay reserved forest fill it meeis the south easi comer of said Poombarai
Vilpath valley rasarvad forast.

South.- Thance, the boundary runs genarally towards west along the southam
and westamn boundary of fhe said Poombarai Vilpatli valley reserved forast il it
meets southarm boundary of Oliyanuthu resarved forest; ithance, it runs towards west
along the southern boundary of said Olivanuthu reserved forest fill it meets south
easi comar of Kudhiraiyar reservad forest; thence, il runs iowards west along tha
souihem and eastern boundary of said Kudhiraiyar resarved forest fill it mests
northern boundary of Samikanal reserved forest thence, it runs towards south
wast along the nonhern boundary of Samikanal reserved foresi till it meets
soufham boundary of said Kudhiraiyar resarved forast; thanes it runs along southam
boundary of Kudhiraiyar reserved forest fill it maats the Kudhiraiyar Rivar and than
cuts across and runs along southem boundary of said Kudhiraiyar reserved forasi il
it meats the disthct boundary of Thiruppur and Dindigul districts

west- Thance, the boundary runs ganarally towards north along the disinct
boundary of Thiruppur and Dindigul districis fill it meais the southarm boundary of
said Andipatt reserved lorest thence the boundary runs towards west along the
southém boundary of said Andipati reserved forest fill it meets south wesi comer of
said Andipatti reserved forast, thanca, the boundary runs towards narth along the
wastemn boundary of said Andipatii resarved forest fill it mests the starfing points
through Ellaigundu Rock {1250m).

MOHAN VERGHESE CHUNKATH
ADDITIOMAL CHIEF SECRETARY TO GOVERNMENT

ITRUE COPY/

SECTION OFFICER



Mame of the district

Hame of taluk

L)

ANNEXURE - II

Dimdigul

Kodaikanal
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Extant 24051 .084 Hactares
Senzl | Name of e | Extentn Ares Area AI&s Area sfier
By umioer resenyed Hectares | excluded excluded excuded exchssion
farest for ftounsis | for Rosds | forlessed | [Hecizres)
it {Hectares) ait
[Heciares) [Hectares)
{1 = 2) {3} {4) {5} (6} {7
1 undar
Valiey 180004 a.7& 15 i 1BDE. TR
bl Gundar
Walley 2338 348 750 152 72.008 2133681
Extension
3 it Hil | y2sss00 | 17275 1772 0367 | 12302 163
4 Kookal 34601 [} a i 346.01
5 Poomibars 6.83 [i] i Q 683
a f:‘f“ﬂa""‘m 1816.35 o a 373 1812 62
7 |Kamngsthon | .4 47 0 a 0 1134.47
imadu
[ Amibruna 354386 il 576 [i] 35381
a Hilanawayal 226.37 i a i 226.37
10 | Eamikanal 655.66 4] 1.60 1] 654,06
Taoizl 24349 88 181.01 41.78 76. 106 24051 084
B | D o
North.- Starting from the north west comer of Kokkal raserved forasi. Thance the

boundary runs genarally towards east along the northam boundary of Kokkal resarved
farest and towards south along the eastarm boundary of Kokkal resarved forasi till it
méets northarmn boundary of Ampihill Downs reserved forest thence, il runs towards
gasi dlong nostham boundary of Ampthill Downs resamved forest fill it meats soulh west
carmar of Samikanal reserved forest thance, it runs towards narth along the weastam
boundary of Samikanal reserved farest and fowards north east along the naorthern
boundary of Samikanal reserved forest fill it meets southern boundary of Kudthiraivar
rasared forast.
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T

East.- Thenca, ihe boundary runs generally towards south along the easiem
boundary of Samikanal reservad forast till it mests the eastern boundary of Ampthill
Down reserved forest, thence it runs along the eastern and noartharn boundary of
Ampthill Downs resarved forast fill it maeis north weast comer of Poombarai resanved
farest fhanca it runs alang the northam boundary of Poombarai resarved forest fll i
meets western boundary of (Umaiyar Block reserved forest) Gundar valley exiension
rasarved forest; thance, il runs along the northerm and eastemn boundary of the said
Gundar walley extension raserved forest il i mests northemnm boundary of
Shengalvarayar reserved forest; thence, it runs along the northern and easiem
boundary of said shengalvarayar resarved forasi fill it meats northermn boundary of
Karungal Dhonimedu reserved forest; thence, il runs along the northem and easiem
boundary of said Kaungal Dhonimedu resanved forest il it meets souih easi comer af
said Karungal Dhanimeadu resarvad forest.

South.- Thence, boundary runs generally towards west along the southern boundary
af said Karungal Dhonimedu resarved forast fill it meets eastem boundary of Amburuwi
rasarqed lorest thence it runs along the southam boundary of said Amburuvi resarved
forest fill it maais southem boundary of Ampthill Downs raserved farest thance, it runs
along southam boundary of Ampthill Downs reserved forest 6l it mests south west
comar of Ampthill Downs reserved forest |Pambacdi Shola Malai (2425 M).

West.- Thanca, boundary runs genarally towards narth along the weasiam boundary
of Ampthill Down resarved forasi fill it mests Kadavarai Kanawai; thenca, it runs
towards soufh aast along eastarn boundary of Ampihill Down  reserved lorest &6l it
maats Uruman Kanawvai; thence, it runs towards east along the norfham boundary of
Ampthill Down resarved forast fill it meets Tuppivan Kanavai; thence, it runs towards
narth along the weasiam boundary of Ampthill Down reserved farest fill it mesets souih
easi comar of Kilanavayal resarved forast;, thanca, it runs along southern, weastern and
easiern boundary of Kilanavayal reserved forest till il meseis western boundary of
Ampthill Down resarved loresi, thence, il runs towards north along the westem
boundary of Ampihill Down reservad forest fill it mesis south west comear of Koakal
rasarved forest; thance, it runs towards narth along the westarn boundary of Kaokkal
raserved forest till it meets the starting paint
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Extant 18380 258 Haciares
Serial Hame of the Extent in Area Area Area Area after
Mumber reserved Hectares excluded gxcluded | exciuded | exclusion
forest for tourists | for Roads | for Leased | (Hectares)
sita {Hectares] o
{Hectares) [Hectares)
(1) (2) 3] 4) {5} (6] {7
1 Ungaln=cha 20882 a 0.36 .- 208 46
b Falani Hilla
Souhem mﬁﬂ* a 5065 056 5355 61
Slope East )
3 Mularyar 45094 a [} [} 450 84
4 Pambar 1710.14 200 1.148 13618 1693.373
Perumal-
5 1 259804 a 1555 058 2581 891
[+ Arunksnal 443 51 a 2.38 1.075 480 055
T Adukkam 2277128 a 3.50 4.00 2264974
g: |Menis: 1983 39 a 160 0 1979.79
nadiyar
) Kaduguihadi 149.33 0 0.60 0 148.73
10 Murugamalsi 2784 2T .43 0.84 [} Z783.00
Total 18481 85 243 T8.628 19 834 18380 958
Boundary Description
Morth.- Starting from the north west comer of Pambar resarved lorest

Thance, the boundary runs ganarally towards aast alang tha northam boundary of
Pambar resarved fanest fill it mesis wasiarn boundary of Adukkam raserved lorasi;
fhanca, il uns alang norham and eastam boundary of Adukkam resarvad forest till
it masts wesiem boundary of Palani Hill Southam Slope reserved foresis naar
Sanniyasi malai (1319 m); thence, il mns towards norfh along the westam
boundary of Palani Hill Souihern Slope resarved forasts 6ill i meaets soufhwasi
carmar of Perumalmalai reserved foras, thance it runs along weasiam boundary of
Parumalmalai resarvad larast tll it mests Perumalmalail Peak (2234 m); thence, if
runs fowards south weasi along northeam boundary of Perumalmalai resarved lonasi
fill it masts wesiern boundary of Mulaivar reservad farast; thanca, it runs towards
nornth east along norham boundary of Mulaivar Raserved forast fill it meats narth
easi comear of Mulaiyar resarved lorast
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fay

East - Thanca, the boundary runs génerally towards south along the eastem
boundary of Mulaiyar reserved forest il if north east comer of Arankanal reserved
forest thence, it runs along easiern boundary of Arankanal reéserved forest il i
maats north west comer of kadugutadi reserved forest, thence, it runs along
nanham and easiern boundary of Kadugutadi resamved forest till it mesats narfham
boundary of Marudanadiar resarved forest thance, if runs alang noartham and
easiern boundary of Marudanadiar resaerved lorest till it meets north east comer of
Palari Hill Southermn Slope raserved lorests: thenca, i runs along easiem boundary
of Palani Hill Southarm Slope reserved forests till it meets Manturai odai.

South.- Thance, the boundary runs ganarally towards west along the southam
boundary of Palani Hill Southern Slope reserved forests fill it meets Manjal Ar and
fhan cuts across and then uns along southern boundary of Palani Hill Southam
Slope resarvad forests fill if meets northern boundary of Murugamalai reserved
farest thence, it runs along fhe northarn, eastarmn, souther and westam boundary
of Murugamalai resarved forast fill it meets the trhjunclion o Palani Hill Southem
Sloper reserved forests, Adukkam Reserved lorest and Murugamalai resarved
forest near Kaludai kanavay), thancea, it runs along southam boundary of Adukkam
rasarved forast till it mesats aasiem boundary of Pambar reserved forast, thance if
runs along southarm boundary of Pambar resarvad forest till it meets Kumbakkarai
falls.

West- Thanos, boundary runs generally fowards narth along the westam
boundary of Pambar reserved forest till it meeats starting point.
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BETANS OF TOURIST AREAS EXCLUDED FRONM WILD LIFE SANCTUARY

RIVISION - KODAIKANAL
Searial Tourism spots Mame of reserved | Areain Hectares
Number forests
(1) (2] (4)
(3
KODAIKANAL DIVISION
1 Caps valley Gundar Vallay 0.25
2 Mair Poani Gundar Vallay 0.50
3 Silent Vallay Gundar Vallay 0.01
Total Gundar Vallay 0.76
4 Pillar Rack Gundar Vallay 1.00
Extansion
a Fina Forast Gundar Vallay 0.50
Extensian
1] Guna Cave Gundar Valley &.00
Extansion
Total Gundar Valley T.50
Extension
7 Berijam Lake Tt | BE.30
g Barijam Staf Quarters | Pl Dowm 145
b Mannavanur Laka Amipthill Down 83.00
Tatal Ampthill Down 17275
10 HKumbakkarai Falls Pambar 2.00
1 Paramasivan kol Murugamalai 0.43
Total 183.44
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RETANS OF ROADS AND PATHS EXCLUDED FROM WILD LIFE SANCTUARY

Serial Hame of Road | Name of | Length | Widih | Proposed | Area Remarks
Numiber Reserved | of of road | width of excluded
Forest road road tobe | for rosd
excluded |{im
for further | Hectaras)
expansion
{1} {2] {3} )] i5) L] 7] [£:]]
i Falani —
Poomparas | 130 Bus
Ferumaimszlzi 55m 10.4m 13.00
R - Wilpat Km Riouts
2 Faniyaraparai o | Gundar .00 = o0 M 15 Forest
Benjam valley Kimi Foad
| Gandar
Foomparai to 6.00 Bus
Valey 500 M &m i6
Krnshnan Kol Ex Kim Route
4 Gamndsr
Moapaini fo0 4.00 Blus
Waley 4.0 &m 2.4
Gundar Exs Km Riouts
= b oarpaint fo E:-tndar 5.00 400 M ag Forest
Faniyaraparai E:;:*?I Fm Foad
& Gandar
Obsereatany 0 alley 5.00 Bua
Kioszn Road Extension Km 500 N =8 Route
RF
T Gamndar
Porsemeans |vaey | 720 | 6o 10 | B
Extension
Gundar
Valley Total 15.20
Extension
8 Ernzhnan ol 8o | Amptha 2.00 Bus
Wettuvarai o Hm S.00M . Route
4 Haikat o Amphal 7.40 Bus
Hookslpinwu o Hm SN - - Rouls
10 .
Eoakal pifiva B Ampthil 5.00 Bus
Thalvukad Asam | down Km | 300M 5 Rouie
11 Eooksl pimvu to | Ampthl 2. 80K Forest
Thanneermara dowim i} 5N - 168 Foad
12 Grassland o Ampthal 1.00K Bus
Athupalam o m 500 N - — Fous
13. Forest
Mannavanur ta | Ampthal 9,00k
Be I o 500 4.50 Faosd
14 Paniyaraparai to | Ampthal 2.00 Forest
Be I K 5.00 M 300 Road
Amipthil
i Total 17.72
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M2y
15 Humbakicara fo
Agamalai Amiburua 2 Km 4m 1.80 Foot path
16 Kumbakiara o c
Chimmnit Amburus 2.4 Km am 2.16 Foot path
17 Kumbakkara o Fosoit
Pt Amburuw 4 Km 4.5m 1.80 Path
Amburuwi Total 576
18 Kookal to Puthur . 320 Bus
Samikanal Kin 5.00 M 1.6 Route
19 Humbarakadu 1o 0.80 & Feet Bus
Pulathur Unjsinatchi K {1.8m) 3m 0.24 Ha Route
20 Humbarakadu 1o Q.40 & Feet Bua
Soihukanal i . Km {1.2 m} oo 012 Hu Rouls
Unjalnaichi Total 0.36
21 Ghat Road — Falani Hills 25 a0 Ai+H=86 B
Kodaikanal 1o Southem — Faet 20 m 50 0 ;:E
Ganguvarpati | Siape {138 mj
22 Only foot
Mulaiyar 1o ;zfa‘r:eir-n.i Q.36 & Feet 1 &m 0.8 path 1o
ilangulam = Km {1.8 m} ' encloaur
ape &
Palani Hills
Southern Total 50.65
Slope East
23 Humbakiara 1o Fooit
Vellagavi Pambar 48Km | 18m 0.86 Path
24 1.00
iile
& Feet Fosoit
Fairy Falls Fambar far) A 0.288 Path
1.60
Hm
Pambar Total 1.148
25 & Kl 2
Pamnzikadu fo far) Bus
K odailkanal Perumalmala a &0 Fegts 15 m 14.4 Roule
ar & m
HKm
28 ia
Perumalmalzi 1o Lile 24 F ;
Samaikatiu Femumalmalz far) Fests 1.15 Hmﬁl
Fallam 1.60 or 7.2m
Hm
Perumalmala Total 1555
27 Pannaiadu o 4.60 10 Feet Forest
o e Arunganal K (3mi 3m 1.38 Ha Road
28 Bus
Pannzbadu o 2.00 15 Fest 5m Routs
Ethirol Farai S el Km {4.5m)] i
Arunganal Total 2.38
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3

28 Kumbakaral —

Selumbu fo

Adukkam Aduldam 500 | 750w | 15m 3.50 T
30 Kaduguthad Maruthanadi Bus

EF Boundary ¢ | yar EKm | 55m & m 3.60 Foou

Pannaikadu N
| Kaduguth ad

puthur to Kaduguthadl | 4 o ym | 55m &m 0.60 RHUEI

Fensmparai N
32 Kannamar Fooi

Comibal ksnzvai Path

o bluruge-mals

Simmnorsiy 2EKm | 14m 028

Ferumal ko
33 Endapuli burugs-mals Foit

Route 2.0 Km 1.0 m 0.2 Path
34 Devadanappatt

y o Murugs-mals Eooi

P i 2.0 Km 1.8 m 0.36 Path

Eoil

Murugs-
maial Total .84
Grand Total 133.408
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14
ANNEXUBRE -V
DETAILS OF LEASED AREA EXCLUDED FROM WILDLIFE SANCTUARY

Sarial Mama of raserved Mamea of tha Usar Agancy Arga divariad
Mumber | forest project [in Hattaras)
(5)
1] (2] 13] (4)
i) Andipatiy Kuthiraiar 17.80
Rasarvoir Public Warks
Prajact Deparimeant
2] Gundar Vallay Golf Ground zalf Club, 5357
Exfansian Kodaikanal
3] Gundar valley Laying pipa ling | Tamil Nadu Waler 0.0ora
axfansion and Drainage
Board
4] Gundar Vallay Rasearch Tamil Nadu 18.36
Exfension Station Agricultural
LUnivarsity
Gundar Vallay Tatal T2.008
Exfansion
5] Ampihill Down Laying Pipe Tamil Nadu Water 0.3&7
Lina and Drainage
Board
8] shengalvarayar Golf Ground Golf Club, 373
Hodakanal
7] SS5RF Lawing fibra Bharat Sanchar 0.56
cabla Migam Limited
E] Pambar Electric line Elactuicity Baard 13,618
19] Parumalmalai Lawing fibra Bharat Sanchar 0.24
cabla Kigam Limitad
(1:0) Parumalmalai Lawing pipa ling | Tamil Nadu Walear 0.34
and Drainage
Board
Parumalmalai Tatal 0.58
{11} Asunkanal Palice Palica Dapariment, 1.075
Rapaatar Govarmmeni of
siation Tamil Madu
(12} Adukkam Adukkam Road | District Rural 40
Devalopment
Agency, Dindigul
Grand Todal 113.74
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i, Ekiame Azdd, Aheapat Chanma-80 218
Fhgree 3123350000 5053

Date: 12.12.2013

Toy : s
The District/Assistant Environmental Engloeer, |
Tamilnadu Pollution Contrel Beard, :
SAR Complex, Door Mo 154, 12473,

Back to National Theater,

Tlheni District - 625 531.

[hear Sir,

Sub: Submission of Application for Consent to Establish under Water and Air Acts ™

far Our propesed development of Club House by “M/S. Bahri Estates Pt Ltd™ at
G.Kalupaiti, Ganguvarpatti village, Perlyakulam Taluk, Theni District, Tamil Made -

Beg

With reference to the ahove subject, we are submitting Hite uppliu.-.‘:t'iuh.fur: Consent 10
esmablish under Air and Water Acts with required fees and anpexore. We _rmiﬁ-z'st-ili-i: baard 1

=k

consider the propasal and issue the Consent to Esizblish at the earfieat. . Lo

Thusking You

For BAHRI ESTATES, BT Ty

G e [
éﬁﬁﬁﬁ%‘é‘%h’sw

Autberizecd Sigisiony

(D) parme

Dahri Balabes Pt Ui, 450 160 500 | B0GH Catdial :
Rlidiss] CiSs : Jas] Tosae A Floor, 11, Bypass Ragd, £5 Calery, Ftural H2500], Poone - e85 350042400

Dadal HER, ; 2L &Y, Faek N Fagp, LS, OLF ';?.‘ Phaase - B Gugasn-122 [02, Peera & rOb AL L3000, SATIER
Fagibarad s ; 146, kit Enclis, Bl Sl Hee G40 1
el hatw beau i auningcan vl § galssfihehiisoastiblc canliy.oam

cpimbaisrs GifE | F K, B Seand Fios, 351, 152 ezt Farmabm Pada AnTwar Paad, Bes G pucer, Coivigalse - & 104, Fieiss | = -122-200 i
El-r-':h'lirlm=:‘.lll..'l"'-:'r-ki‘liﬂF'J-u"-.!!ul-l‘:m!.ﬁdl.'\nul.uu"ih'ﬁ|F.-:-td.!.i Ehaterin Tera P, Eanabits — SER00E, Fhasd | #0021 00100
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TAMILNADU POLLUTION CONTROL BOARD 175
From Te
Er. P, 5. Pandion, M.E., Théru. K.V, Seminathon,

Assistant Ervironmendal Enginecr, fvi'e. Bahr Estates PYT Lid,
Tamil Mada Polletion Contral Beard, | Modd 1" Flosr | B Jamal Mafnar

D.No, 154-12-A3, Back to Natienal | '™

Theaire, SAR Comples, s P, Teyndinget,
Theni - 625 531 Cietua-00d1 8

Ailer Ma: F. PCH Then; 4

Sir,

Sub:  THPC Board -(Mo AEE, Theni-Industries Mz, Bahri Beastiful Counry-Club Hosse,
Cranguarpatt Village, Pedyabulam Toluk, Theni-Application uader water & Adr s -
Additional paticidars -Hequesied-Reg,

Bef  YVoor Applicatien under water & Alr act di: 1203272014

With reference to the above, it is requested o ssbmit the following additional paniculars
pestziniog, 10 the unit of b5, Bahri Brawiful Country-Club Houss, Ganguvorpont Villzpe,
Parivakulam Talak, Theni.

U serdimizing vowr Applecalian il was neticed that i aneacts Envirenmesital Clearans
a: per 5001533 of MOEF, GOLMNew Delld Do.14.09.2006 (*Substitution a5 per 5.0
JOEHE) of MOEF, GO, Mew Delld Do LL2. 2009

i ELA Modifesion General Condition {GC) Any Project actiwity specified in Cawegory -8

will be trested &5 Caregory “A%, iU Iocated in whele or in part within 10 Km freoa the
beaandzry of i) Protecied Anss catified weler the Wild Life (Probection) Act, 1972, i3
Critheally Polluted areas a5 natified by the Cenral Pollution Central Boand fram time to
Lo, §6) Motified Eco-Seasitive arcas, iv) Inter gale boundaces and interrational

boundanies.

i) The agreement copy enclosad inthe Application Fomm [IL reveals chas the enfire project

i meraching E1A Noufication List of Progects or Astivities requiring Prior Envirenminizl
Clearance a5 per 5.0.1333 of MOEF, GG, Mew Delhd Do 14.09.2008 {*Substinusion as
per 50 J6NE) of MOEF, GOl New Delhi Dr01.12.2009). Column £
Butlding'Constraction Projects! Asea Development Projects & Townships (S(u)).

ivh o1 Schedule A ahe otal area of gxtent is given 26 36,36 Aercs ond reveals s his project

.

15 attracting the Eia Moifeation Funber the 305 Mo 20001 & 2002 with an extem of
173 Acees & in Schedule B owtl of 741 Acnes tise gievey MosbBS 18 given an extent ol
P Avome, Al 30 is dif¥ers with e despils feished ool Colinn 3 of Form 1&LL
- . - .
i Fhar et has ned fermizlssd che Propased Buitdng plan & Site pian,
it f, Tlw Anmexime-2 38 enchised with the applicaiion is arrelevae details s ing tlee sepie
bl ok arcamzement for the treanirt & disposl of sevage which is differ lom he STP
| | prapazz| s farisled with the anplication,

-
el T LEEE - I‘EIFl'D\::-iEII.R.II!\.III. LHLHEHTE (IR HAN

1 Fanm RCIE Clalume 4 oesd 210!



Fas

B s T

.

s

siticy

S el e G R T,

i

Ty

AT

ey
e

ixg

X}
%1]
xhi}
xiii}

%ivh

i)

xvii)

bR ]

KKl

£l

%Xl

CHIL

176

Forns 1&11 -Colwnn 5 (Toa] anea furnishad is differs from the OFTCEF L doo 2000 201 2
M & Daed: 27052003 addressed o the BEAD, Union Office, Ferivakulam) mas ke
clanfied.

Fuorma T& L -Cobumne & datails shpuld be fuemished
Foren 14 1= Calmnm 9 deesils should be funsshed.

Farm [- Colwnn 10 mat filled properly.

Form |- Column 11 detadls showld be furmished.

Farm |-Column [ 2-Casirel measures L proper slack detaiks shoukd be furmished,
Fonm i & H-Cobamn 16 & Bi{a) details showld be fumished.

Forn [-Column I8 is furndshed —Yes. Henee details should be Furnished as per the ElL
Motification Gereral Condibon (GC): Any Projest activity specified in Carcgory “B' will
ke trented as Category *A”, il Tocated in whele or in pent within FY Km from ke boundars
aof 1) Protected Areas nolsfied under the Wikd Life (Protectiony Act, 1972, i} Criticall
Polluged arcas as notified by the Central Pollaon Control Boord from tinse 10 finss 65
peatified Eco-Sensitive areas, iv) Inier smie boundaries and inemational boundaress.

Form [l-Colamn | 8ep-Grownd Wer Clearanee for the club Howse activiy- Jdutals
showld be Tumished,

Form [1-Colemnl2-5TP Capacity s fumished far 30 KLD but in the Strecturl
Comgenend i1 was Furnsshed us 35 KL, The callection u:d-.-:apuril}' in thi Tonm = L.'i". a1l
is 2LHTH eum bl in ke desipoed dats the collection tank chpacity is given as 1275 cum,
1his many be clarified. The row sewape choracterstics & the treated effhvent characrenisics

anz nod fameshed. And the dispasal poant of treated eiffuem is nol mentioned.

Form [HCobumni3 -Matore of solid wasle s not mentioned comecily, Type of
afgarie Tnos gamic wasl

Farm 1-Columal ? deails shoubd be fumisbed.

Form 11-Colamn 22 is furnizhed —Yes. Hence details should be Rurmished a3 per the Ela
faabifiction Ceneral Cardition (GC ) .|"|,r|.}' Praject :|.|:I'J'1.li|!_'.' 5.|'.l,-::|'l'|.u'l in C.alugurg.' B will
be ireated o5 Category “A’, if locoted in whole or in part withia 10 Km leam ke bourdar:
al 1) Mrobeevsd A mdilied der the Wikl Lile (Probsction} Acy, 1972, il Cridcalls
FFallured areas 3 podified by the Ceniral Poflsiion Comirel Board from tinse 1o ime, i)
HMotified Ego-Serstiive arcas, ivh Inter state bourdaries and intemational boundaries,

Foeen H-Colume 22 kag fumighed thar the groposed site is located within 10 B froa ke
semsitive aren. In this regard the unit shall furmizh the Hill Amea Conseremion Astharizy

(HACA] Clearance,

Fumher processing of vour applicstion will be considered ondy on receipi of the ahove
sl particulars J

Thoe reewipn af this bezer may be sckoowledoed,
T E e

. Tw™CH, Theni
# "-zﬁr
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T
The Assistant Environmental Engineer,
Tamiinadu Pollution Cantrel Board,
DMo.15-4-12-A3, Back to Nationa! Theatre,
SAR Complox,
Thenl - 525 531,
l:"":l ' Sub: Submission of Additional Particulars for Consent to Establish far Construction of
Proposed Club House Development at Ganguvarpact Village, Peviyakulam Taluk, Tleni
District, Tamil Mads
Rat letter No. F.O0D01 APP/ AEES THPCE/ Thenif/Z014/ DL14.02.2014
Dear Sir,
With reference to the above suhiec: please ind the reply to Additianad Particulars called for with
ragquired annesure,
We request yau to process our application for Consent to Estzblish at the carlisar
For BAHBUESTATES PVT. LTI
g5 N S i Lo
i k) E
_ Mr, KAGShaTiasdhianatory
Auvtliorized Signatory - Branch Manaper.
RLD TETHATET <A000d0x
[ RT252FS8020IKH
. Donber HouT CP-Cofesi ;
. Tt THE ASET EWVIREHER EHEE ol POLLARTIH
T THENT, PEMae24551
E From:E 4 SHTHTHH | O 12
HtaFlSgrass;
rabeZ0.00 | IODE0T |, 1129
o

fi} EE AR

Bl Ii1r.:-'-.-$-'w-!.1.l-l (e 1B D DOGH Cerkber oot
Madural QHee O B Temard, 12 P, 1Y Bracd Redd 38 Cisony, Magor 885000 Fivsr +15:.45 Ll Tl
1,:-_-||:|-\.'.|'..'|-C'l‘.c\--:.=|r.'1 i Sz l...l"-J.lIl-'a R AT, Iw-\.._ shnzed Coankbadong '
By iy Gl . 500 Fegalui s - §
:llls-h'—'“:'_l!:i'..'.'.:'?lluh .‘ilh". Lﬂw.'-ﬂ.:'.l" Tiry, e -I'l:l.r:;l:.--l.?! |:l.l." Pires Y
Pty DSy - D bidd ddras Enclaes. bl Soer, Row Dobidwdiod
reavrs baEi b bfukssuslip con Enll ; valeaiibaE b nA e s ot
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Cuery reply to TNPCB Letter No: F.000 APPY AEE! TNPCB/ Thenif2014/

Di14.02.20014 for M/S Bahri Beawtiful Country — Club  House at

ivarpatti village, Perivakulam Talu

Theni

TE Ty

DUERY

REPLY

On scrutinizing the application it was
nuted that & atrcts  Envirgnmental
Clearaete 38 per 5.0.1533 of MOEF,
G,  Mew  Delhi  Deld.09.2005
(*Substitution a5 per 5.0 30GT(E) of
MOEF, GOL, Mew Delli D0l 122009}

As per opproval of DTGP (appraval
ne ) 32000], the plod aren is 4931 Ha &
henes does nod ol EIA notifleatean.

ElA Motification General Conditicn (GL):
Any praject activity speaified in Calegary
'B" wilk ke trented a5 Calegory A, IF
Bcated in whaole or @ pari wighin |0 kmn
Mo fhe boundary of :-

i} Prolected Areas  Matibed  undir
Ellr'nunritd.[?mlu:liml]ﬁ-:r., | OTE,

iip Critically Palluted arsis a5 notified by
the Central Pollistion Contral Board fram
cline Lo lnoe,

b} Meaifed Eeo-Sensitive areas,

iv} Interseate boundariss and Enternmional
bowsnlaries;

There s mooony Protected Asens, Craticolly I
polluted aress, Motilied Eco-sensitive aress, |
Enterstate  bowundasies o Internationn|
bl;ll.l:ld_!l.'i![., within 10 km relius of Ehe
praject site. Howeser, we are enclosing the
ROC from  forst department for yeur
reference 2= Annedureé - 1.

i)

The npreement copy enclosed in the
Appfication Form [ & 1§ reveals thes the
enfire  project s abrcitng  ElA
Matilization List af Projects or Aclivilies
requicing prior Esvirommental Clearance
woper 501533 of MOEF, GO, Mew
Dielhi D 04,0950 (*Subsiniion & per
5.0 3EME) of MOEF, GO, Mew Ll
DAl 122090 Cofamn ]
BusldinpConstnaction Projects'Arca
developient projects & lownships (5],

As per appravel of DTCP  {apprinal
e, D3P2009, the plot area is 4931 Ha &
temse dows not aitract ELA notificagion,

iv|

In schedube A the foeal ares of exlent is
given as 36,24 Acres aml reseals Ui this
project I8 awceeing EIA  Noklictis
Fanher the S.F.No, 40171 & 40172 with
an exlent of 173 Acrod & i schedule B
wib of 61 Acres the Survey Mo G o
givien an extens of 149 Acee And it =
diflers with the defails Tumished in the

Wi hove god appraval from OTCP {spproval
o, | 3 2P ondy for 45,31 Ha In schedule A
gart ol s Janl saken Toe CYFCP lnvour plas
mat DR2000, i which the susvey nmlbars o
clearly numtiosd, Also, e consruetion ol
clubs liowse s willdn e apgroved e
haviog auevey numbe: SO0, H0072. 06
[Alier Sub davizizn),

Columis 5 of Form | & 1L
| Thar unit he mat furmdsked the Proposed
Bailding plan & Site Faon,

The unit ks plrendy fumashed the site plas, |
Howsver, niwilber copy ol npproved beilding
plan & Siie plan @5 enchosed 0s Annexinre =
1.

The Avoxire-2 oz emchded with e
application B imebevanl details shovwing
s suplic fank  arrsngeinent fon dhe

In process flow, fhe sewaie wall be i||i|i.t'||:.'_
ledd de sepiic tamk & iepnment will he dhnes in

SIP from saplic tank. The Provess (bow

Page Lof 3
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sriiment & disposal of sewige which is
differs firoem the ST

Biagram of STP & attacked 25 Amnexure - 1

Farm - [ & 11 - I{b} - Dizsignation not

viiy

mnliconed.

Modiied Form — | & 11 is aiached a: |
Anmerure — 4

Wil

Fom — 1 & 11— Columa 4 ned filled,

i The site comes under Periyabulim Panchaiy:
Uiore Modified Form - [ & 11 is otiached 2
Anpexure = 4,

Form — [ & 11 - Colume % {Tainl are
furnsshed is differs from she DTCF Lir

MoZ26divan12 MM Dated: 27052003
pkdressed to e BDO, Uniem Offles,
Periyakulan) may be clari ed.

Modifed Farm - 1 & 1l B mached =
Annexore = 4.

Foom | & [1 = Caolumn & details sheeld be
framished.

Thene & mo Kaw nmmterial, Since 71 s z |
commercia development progeet with 1mal
plot orea af TR0RE Sq.f & bl up eren of
BRS5.64 Sy, Modified Form - [ & 11 is
airiched os Aanexure - 4.

i
1
4
|
1
I

Farm [ & i1 - Column 9 detnils thauld be
furnishied.

Mot applicable. Since i1 is applicale anly for
enclustrial project

Ferm [ = Column 1O not Alled properly,

Temporry population ef 617 people ar¢
¢¢m i dhe club hoase. Ell.lrulg
opermional pesod for vorious Lacilities o
micindoned ia Forme = | & 01 awached o
Annesurg — 4

Form | - Column 11 detalls should b
furnizhed.

“The Datz of Cammusiomng 15 an April 2007,
The madifed detail &5 given m Form = |

! ansched a5 Anmexnre -4,

Form-I colemn-12 Comird measurss &

proper stack details should be furnished.

The modiThed detail is given it Form - 1 & o
is altached m Anmexmee — 4.

Form | & |1 - Calamn 16 & 16[2) details
ahupiald b furnished.

Tewe mindified detail is given o Fosen -1 & 1
aizached o8 Anseiure — 4.

Form [- Celumn |18 & furnished — Yes
Hence details should be femished & per
ElA Matification General Condiloan {OC):
Ay Project #2tivity specified in Catepory
‘B will be treated ns Cubegory "A7, if
lescated in whobz or in part within 10 ki
fram 1l boundary of:-

i} Protected  Areas  Molified  snder
Enwiransnent { Prosection) Act, 1972,

i} Critically Polluted arem o nocfled by
the Central Pollutios Costrol Buard fioms
fime 1o lime,

i) Motified Eeo-Sensalive s,

iv) lmlersiate boundaries and inemarsonal
Boundaries.

Form  D-Colwmn  10(n)-Groumd  Water
Clearaige for the Club Howse activity
i shoudl be furnished,

There is mo any Prodected Arcis, Critically |
polluted arcas, Metifisd Eco-sensitive arcas, |
Inierstate  boundaries  osd  Inemiotieaz) |
boumdaries, wiibin 10 ki radizs ol the

prujeel skte, However, we ane enclosing the |
MOC drom  forest depasimert  For yuer

relerence as Anmexsre - 1. |

We wish 1o inform tho, v ore nd going 1o
we any pround wales For Club bauss. 59,
Gromnd  water clearance © oo deipaired
Heweser, the recommondioe bener Troen
Assistanl Direstor, panchayal, Oifice of 1l
District.  Colleclor Thea e Bk |
Development Cifficer (B for sapydy of

_waster is amached w5 Annevure - 5

Page 2of 3
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TForm I-Colwnn 12-STP Camcity is
furmished for 30 KLD b=t in the Strectunl
Comporsns it was furnished as 15 ELD.
The Collection tank capacity ln the farm
is given as 21873 cum but dn ihe
designed data the colbzction tnk capacity
B given ng 1375 cum, this may be
clarified, The maw fewage chaseienstics
& the weated effleent chamcieristics ans
not firnished. Ard the dispasal pois ol
ireated efilusmt & nol mentioned.

The Capacity of the propased STF is 33 KLD

caly. The Froposed capacity of Collectipn

Tank is omly 13.75 cwm e 2.5m02 5nx2.2m |
[LEBXDN [
The choracterisies of rmw sewage & the |
Treated effluent charcleristics are piven in
STP specification, which & sached a5

Annexure - &

The disposal poant of treabed il 8 given
in Form = H- Also, the Process flaw Dingrun
of ST is atinched as Auncxure - 5.

Form II- Column 13 = Nawre of solid
wisbe is mal menlioned comectly, Typs of
crganiInarganic wasie,

It is n Clubbouse Develapment project. Sa the
Type of coganic waste includes:- Food waske,
Leaves, ete, and Type of inorgamic wasts |
includes:- Plastics, Gloss, Metal, Aluminivn
Fail, Water boitles e, !

Form [I- Caluma 17 detils should be
Furnlshed.

Diase af Commissioning is on Agril 2007,

4 |
i FT)
3 , |
i ﬁ;} xxl}

A

Form [I- Colama 22 is fumnished - Yes.
Hence detarls should b famisked as per
the Els nokificalion Gienerl
Condilbon(GC):  Any  Frogect  oclivily
specified in Category *B' will be drsabed
s Calegory “A°, iF lested in whole or in
part witlin [0k from the boandary of-
i} Pmtected Arcas MNoiifled under
Enwironmen (Protection]) Act, 197,

iy Critically Palluted arexs @ notified by
the Cemral Pallution Central Board e
lime o Gime,

iti) Malified Eco-Sensilive arvas,

v} Iptersime boandaries ond inlernational
Baundries.

There i ne ony Protecled Arcas, Critically
palluted ansis, Moified Eco-sensitive arss,
Ierstae  bounchries  amd  Imlernatiosal
bounchries, within 10 km rdius el the
project sibe. However, we are enclosing the
HOC from  forest  depmimsd Foro yoar
refirence 43 Anngaure - L.

e

B e sTye Tug

Form: 11=- Cofumin 32 has furnished tkat the
propased sile is located within 10 Km
from the sensitive anca. in this regard the

umit shall  Furnish  the  Hill  Acea
Coanservolian fuuthority [HATA)
Cleamnes,

CTCE will ol apprave any layout, i€ tw arca
cames under HACA. However, the List of
villages goming under HACA From G0, Ms.
MW d9 Dhte 2deh danch, 2003 is attacked os
Ameamre = T. Al e Bod we leier
obméned Fram DTCF & alse enclosed fur
your reference 35 Annexure — 4,

Fapedcl 3
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TAMILNADU POLLUTION CONTROL EOARD
LU b
: ﬂ..ﬁ_&. S T, BV Samnliiathar
o :EI lt':m-ﬁmhm' Wils, Tk Estites PV Lid,

MMMMnncmmm Nn%l‘ Floor 1 E ,r;mu Mainar
Eﬂclaﬁ.

D'Hu I!n-i-l‘h'n.} Rack o Nutioal

Sub: TMPC Board ~Oio A E-E, Theni-lndusirics 3U's. Babri Beaueifil Comny-Club House,
umgmmuwinug; Peryakitam Talok, Thcm—&pplmi-un under wader & Adract -
H.Epllr.'.ulam )

Rek: 'ﬁlhmnmlhﬂmmdumkﬂkmm 1200272014
ii) 1.0 Lr. No. : F. mm.marwﬂ_mnmwwm:wmu
- iy UREs oply 6E 190372014 :
; mm:hwlumm lem;:hmzmn Dhaled: aﬁ-ﬁ}mﬂu

T e 'ft-ﬁ-mu'hu-m :‘rmtnlhmm  thai he velevant panticulars as foquested
i vide u}“-.-m.:mm;wm; b thit Wit nm.u Eu]u-l &mm Country-Clul: House,

| Ganguvarpatli Village, Pedyakalam Taluk, Theni was not received o furlher process of yous
i application: The Bonrd vide reference foirth cited b clearty instrucled that fe Howls, IT
i Bailings,  Fesibential Gm;:lum Edvicational Institalions, Area  development projects,
1 Tovnships, Amlsement Parks etc whose butlt up drea i moee than 20,000 Sg.m mu_um:s priot
] Envirofinensal Clearaiic.

i ; Herice the mﬂﬁmﬂ periaining to the unit i3 414' rn.-.!,u's. [Inhn Enai:uhd- {,mmlrgr-{‘:]m
1 _ lluq:nshmlmmﬂﬁrtm#ﬁ[m\umm : car e .

| Ll FJ.u'Ih:: pmcmg ni}\nm*qr;ﬂha{[uwmll h-:mn:ruﬂua:'i nﬂh_m 'r-m:tpl.ﬂﬂ'a nh-m' gmd-'.'__ s
; The teceipl of this letler :_na;r.‘ru! koo ledped,

i fncl; Uni's Apphention Fari L& Fogs 11
E % THTCE, Theni

e
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WATER SOLACE APPROVAL LETER 201 jpa

i
R ) LR
LN e g L -I'. (ORI i e A 7
FERL & IN5TTod SRR, b1 wr il Ui g L
oH AL 1 evrme o, ] Ghews s skt ot ¢ i nalhard Curni'®
el seifung, '-._"' Wi kiU g
BT,
e mimar i L ULIL b E-FITL 8 slepmud s ._.EM.E.__ﬂ..-..:. cpitns paalym L
“paril e ast Al T opip mathugsdng e Wamim Fonl
e S gl TR Sim e e - L AL
LET TR P N T T (o TR R TRl Feafen Sjlolroaiin Mo O M

B2 e 2, Ero ¢ 0500, 2008
2 gemprd S oeain e oo - BES200E- 10 e 30,05, 2008

1 e mmt L gy Pbm@enns uimeflcl dp s b
[2AFE 2010 gy B, mrar: 15.032001,

4wl Pyl gue v g allesremsiunisn,
g 25.09.2013, 1R300, 11042014, 18022014

5. g_ﬂ.ad:nu;u_'._ﬂ pome &l ofdgams @ipmd, g 0411013

6 dlasgrinnly senm A apnnd) suSad, poi: 02 052014

sand Budass (smnscdae ) - Qe g sl satgmieg
mied: 16052014,

Tt (1R sedee gt sareely gyt - Geefesa kst
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F.No. J-11013/41/2006-IA-II(I){part)
Government of India
Ministry of Environment, Forests and Climate Change
LA Division
Indira Paryavaran Bhawan,
Jor Bagh Raod, Aliganj,
New Delhi-110 003

« Dated the 20" .August, 2014
OFFICE MEMORANDUM

Subject: Consideration of development projects located within 10
km of National Park and Sanctuaries seeking
environmental clearance under EIA Notification, 2006 -
clarification regarding.

This Ministry vide Circular No.L-11011/7/2004-IA.11{1) (Part) dated
27.02.2007 and Office Memorandum({OM) No.J-11013/41/2006-1A.11(1)
dated 02.12.2009 clarified procedure for consideration of developmental
projects located within 10 km of Protected Areas (PAs), I.e., National Parks
and Wild-life Sanctuaries and also involving wild-life habitat, for grant of
environmental clearance (EC) under EIA Notification, 2006. The aforesaid
Circular / OM were inter-alia issued pursuant to Supreme Court Order dated
04.12.2006 in W.P.(C) No.460 of 2004. It is noted that the last line of the
aforesald Circular dated 27.02.2007 states that .. shall be accorded
environmental clearance subject to their Project Proponents obtaining
clearance under the Wildlife (Protection) Act, 1972; a condition to this effect
being stipulated explicitly In the clearance letter”, The phrase, "obtaining
clearance under the Wildlife (Protection) Act, 1972", in the Circular may be

read as "prior clearance from the Standing Committee of the National Board
for Wild-life®,

2. Over a period of time, this Ministry has notified a number of Eco
Sensitive Zones (ESZs) around PAs. Many of development activities are
prohibited / regulated in these ESZs as per the notifications issued for their
constitution. It may be noted that, for regulated activities requiring prior
ECs within such ESZs prior clearance of the Standing Committee of NBWL
will be required in view of aforesaid Supreme Court Order dated
04.12.2006, the only difference being that the distance of 10 km gets
substituted by the boundary limits of such ESZs.

3. With a view to facllitating early decision making by the Standing
Committee of NBWL in respect of development projects requiring prior WC
and located within 10 km of PAs / within the ESZs around PAs, the following
procedure has been decided:-

A2-
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While prescribing TORs for such projects requiring prior EL
henceforth, additional TORs as per Afnexure  shall be
mandatorlly Incorporated in the TORs.

Coples of TORs issued to such projects shall be endorsed to the
Wildlife Division of the Ministry.

After examining a proposal Tt}r EC, the concerned EAC would
make appropriate recommendations and in case it recommends
the proposal for EC, it would forward the case along with
detalled information obtained from the Project Proponent on
issues as brought out in the Annexure, to the Widiife Division
who would get the matter placed before the Standing Committee
of NBWL for obtaining thelr recommendations on the proposal.
In the meetings of Standing Committee of NBWL wherein such
proposals will be considered, the Standing Committee may invite
the Chief Wildlife Warden of the concerned State to give views
on the proposal in the meeting.

The Wildlife . Division may  thereafter record  the
recommendations of the Standing Committee of NBWL an the
proposal and retwrn the case to the 1A Division for further
processing @nd obtaining approval of the Competent Authority
on the Issue of grant of EC to the project.

g

Hﬂ”!
LS .:VU Fh

1% This issues with the approval of the competent authority.
"y
S
(Dr. Satish C. Garkoti)
: e Director
Enc, Annexure ’?/,/
L
t.‘.nn'n_.r to:

All the officers of TA Division

Chairperson/ Member Secretaries of all the SELE..E'.E.;SEAEE
Chalrman of all the Expert Appralsal Cammrlatr:;es
Chairman, CPCE

Chairpersons/ Member Secretaries of all SPCBs/ UTPCCs
IGFWL), MoEFRCC

e

Copy for infarmation:

JSAT)

P5 to MOS(Independent Charge)
FPS to Secretary (E&F)

PPS to AS (55)

Website, MoEF

Guartd File

L
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Annexure
Form for providing information for consideration of Standing
Committes of NEWL :

1. Mame and area {ha.) of national park/sanctuary involved

<. Type of forest in which the proposed grea falls,
3. Conservation value/critical wildlife habltats in the PA.

4. Prevalent land use categories within 10km distance/ ESZ around the
P,

2. Is any project of similar nature already located within 10km of the PA
boundary/ ESZ around the PAT If so, please give the following details
separately for each project.

MName of Project

Distance from PA
Size {Capacity/output in appropriate units}

[Impact if any gn the conservation status of PA perceived

€. Provide your assessment of the likely POSITIVE AND MNEGATIVE

impact/s of the proposed project giving sclentlflc and technical
justification for each impact.

. Whether the project applicant has ever committed viclation of the
wild Life {Pratection) Act, 1972 or Forest Conservation Act, 1980 in
the past, If ves, provide the details of the offences and the present
status of each case.

B. Hawve -",fl:ll.ll' examined the Project Appraisal document and the
alternatives as provided in EC applicatian farm?
LA




=

9. Any Information that would like to bring to the notice of the National
Board for Wildlife or its Standing Committee that may be relevant and
assist in decision making.

w

10. Do you recommend the project?
(please provide full justification to support your recommendation)

11. Conditions, if any, to be ensured in the Interest of protection and
conservation of the PA for according EC to the project?

Chief Wildlife Warden
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F.Mo. J-11013/41/2006-IA.I1(I) (part)
Government of India

f Ministry of Environ ment Forests & Climate Change
P ;
|? o K o ,}f-'j”"-"-t-”" Indira Paryavaran Bhawan
fem F€ " . Aliganj, Jor Bagh Road
"’)f’fif’{*“{f“ gL K fg New Delni-110 003
g " L

; N\ P bated 4™ September, 2014

¥ A Office Memorandum

_n'.-' ? e

. Subject: Consideration of development projects located within

10km of MNational Park and Sanctuaries seeking
environmental clearance under EIA MNotification, 2006-
O.M. issued by IA Division providing clarification-reg.

L Reference File No. 1-20/2014/WL regarding process related to
Environment Clearance cases around protected areas. On this fIIE,WIII:IIifE
Division had proposed action to be taken by the Impact Assescment
Dhivision.

2. The Impact Assessment Division took action in the matter with the
approval of ‘E'.-|=_~1:|l'\=_|-tar¥1 (EFECC) and anm OM MNo. J-11013/41/2006-
IA LI} Part) dated 20" August, 2014 was issued. It has been decided to
keep the Ffile of Wildlife Division as referred above in the Impact
Assessment Division and endorse copy of OM to Wildiife Division.

3. Accordingly, the undersigned Is directed to enclose herewith a copy
of above referred Office Memorandum dated 20" August, 2014 on the
subject mentioned above for kind information and further necessary
action. A copy of entire file is also enclosed.

Encl: as above. h&f
i '\-\. i |'“|| ﬂl_f_r{)#"-\'f

-

1|

{Dr. S.C.Gnrlmtig
\/'I Scientist 'F’

Inspector General of Forest{Wildlife)

Ministry of Environment, Forests & Climate Change,

Indira Paryavaran Bhawan,

Ali Ganj, Jor Bargh Road,

Mew Delhi-110 003

Copy for Information:

IS(AT)

Al
\Lx-,--'h
' R E

R 1I.‘- AT

¥ '-':I E-q_"x
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Government of India
Ministry of Environmant, Forests and Climate Change
(Wildlife Division]

Indira ParyavaraniBhawan,

lorbagh Road,

Maw Delhi

Dated; 26September, 2014

OFFICE MEMDRANDLIPM

Sub: Comsiderathon of developmant projects located within 10 ki of Mational Park and
Sanctuaries secking environmental clesrance under EIA Motification, 2006 O.M.
issued by 1A Division providing clarification-reg.

A copy of OM. NoJ-11013/41/2006-18:1 (1) |part] dated 20" August, 2014 is
enclosed for reference and necessary action,

ki The meed ofrecommendation of Standing Commitiee of MBWL for the projects
locatedoutside the limits of Mational Parks or Wildlile Sanctuaries is not governad by the
Wildlife [Protectien] Act, 1972,

3 As apparent from the Oice Memorandum enclosed, the requirement of clearance
for such progects from the Standing Committes of MBWL is part of Emvirgament Clearance
(EC} process pursuant to the Supreme Court Order daved 04122006 in WP (c | 460,004,
The process for referring the cases to Standing Committes of NEWL in Ministry of EF&OC
has accordingly been elaborated in 0.0, dated 20" August, 2014 [enclosed]

4, It is requested that the Office Memorandurn enclosed with this clarfication may ba
rade availabie o all the subordinate offices and public so that any proposals of clearance of
MBWL for Environment Clearance [EC] cases lcated in the areas outside National Parks and
Sanctuariel are not taken up for processing at the State level, ‘Wherever applicabée, the
progosals will be referred to Standing Committee of NEWL within the Ministry itself as
detailed inpara Il o IV of the Odffice Mamorandum, Project proponents approaching the
Forest Dapartments in thes respect may be advised acoordingly.

5 This is for information and necessary action.  This communication may e ghven

a;:prnpri.ull.- publicity. h"qw

{M_L.Srivastava)
D'r. Inspacton General of Forests
Tele: 011-2469 5355

Englpsure; Office Memorandum dtd. 20" August, 2014

To

1. The Principal Secretaries
All States/UTs Forests Departments.

2. The Principal Chief Conservator of Forests
and Chief Wildlife Wardens
Al Staves/UTs Forests Departments.

Copy to:

i} P5to MOSICIJEF&RCC
i) PPSto Secy.(EF&CC)
Hij PPS 1o DGFRSS

iv) PPS to IS (AT)

vl PPS to S (A%
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F.Mo. }-11013/41/2006- 1A 01{1] [Fart)
Governmaent of India
hinistey of Enviconment, Forest and Climate Change

14 Dhyision
ddEaR
Indira Paryavaran Bhawan,
Jor Bagh Road, Aliganj
e Delfui-110 003
Dated the 30™ March, 2015
DFFICE MEMORANDUIM

Subject: Consideration of development projects located within 10km of
National Park and Sanctuaries seeking environmental clearance under
ElA Motification, 2006 — OM issued by 1A Division providing
clarification - reg.

Reterence this Ministry's OM of even Moo dated 2000E.2014 on the subpect
mentioned above.

2. The matter has been examined by tha Ministry and it has been decided to
withdraw the above sad Office Memarandum, The procedure for consideration of
the proposal for grant of environment clearance which are located within 10 km of
Mational Parks and Sanctuaries shall be dealt in accordance with DM No.
1-1101 3,41 2006-1A-I{1) dated 02.12.200%,

3 This issues with the approval of Competent Authority, M{/‘
3of3]>oK

|0, Satish C. Garkoti)
tclentist 'F
To

Al the officers of 18 Diviskon

Copy 1o

1. P4io MEF&ECC
2. PPS 1o Secretang EF&CC]
3. PP5to DGFESS
4. PES to ADG{WL]
ER L 4

A I5[B5)

7. 1GE[WL)
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No.1-20/2014 /WL (Pt) fgﬂ
Government of India
Ministry of Environment, Forest and Climate Change
(Wildlife Division)
Indira Parvavaran Bhawan,
Jorbagh Road,
Mew Delhi,
Dated: 1% May, 2015
FFICE

Sub: Consideration of development projects located within 10km of
National Park and Sanctuaries seceking environment clearance under
EIA Notification, 2006 - O.M. issued by IA Division providing
clarification -reg.

Consequent upon the withdrawal of OM No. J-11013741/2006-1A-11 ()
[Fart | dated 200 August 2014, vide OM No. F.No. J-11013/41/2006-
1A 1TH1] (Part), dated 30" March 2015 issued by IA Division; OM No. 1-
20/2014 WL dated 26* September 2014 issued by Wildlife Division is here
by withdrawn.

2, Henceforth, the procedure for grant of Wildlife Clearance for development
projects located outside the National Parks and Sanctuaries shall be
dealt with in accordance with the OM Noo J-11013741 2006-TA )
dated 204 December 20090,

{8.P.Vashishth)
1 Dy Inspector General of Forests
Tele: 011-24695355
Enclosure: Dffice Memorandum dated: 300 March 2015

Mstributionfwith a request to give it wide publicaty):
I. The Principal Secretaries
All States /UTs Forest Departments.
2. The Principal Chiel Conservator of Forests
And Chief Wildlife Wardens
All States fUTs Forest Departments

Copy to
i PS to MOS (IC) EF&CC
ii] PPS to Secy. (EF&CC)
iii] PPS to DOF &85
v} PPS to ADG{WL]
¥} FPPS to ADG(FC)
vil PPS to Member Secretary, NTCA
widh IS 1o J5(1A)
viil ) PIPS 10 )5 (AS)
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Mis. BHARI ESTATHES PYT. LTD, & Corfapany mpiskerad under ife Comamniss Sed ard
having s Registerad Office ot Mo T — 164, Indra Enclave, Meb Saral Mew Dalls — 1490
02, are represented By s Regislersd Posar Agent Mis BAHRI EBTATES PwT. LTO.,
PaM - AAACBSIPGE], repiesanted by En owhorizesd #gnmary MroAmin Ghoshal, Sm
Latz Ehen M Srhoshol aged abost 30 yuees | Fab — ACLFSMaBEL] 1. | SaEll o
EFELEQTAOY o J Foai tovesd, Firgl flcor 47 By passroad, = E.Colany | Wadural — 925010
i vide Mis, BAHRI EETATES PYT, LTD, Board Mesolviion dated ¥ pdmy 20157
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ahall menn R sgsEaRRSiE--inleedl, @admeusralars ard assigng of the ONE PART.
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T AKD (W FAYOUR OF ;

Tl Gowvernss of Tomilnadu throwgh The FPrasident, G.Kallupatly, Ganguvarpatiy
Forpnutarm Tasik, Thenl Cestrict. hereinafier calfed (e "DOMNEE " &f tha OTHER PART,

WHEREAE Cwiginally thie schadule propedty In Survey Ma.614 being an exbant ol 0889 carlg
was abisaluiehy in posscsssan, =réoymant ond pemership of Mr. Saalbu Rawdhar, Sio

Fachar Radwdbnr undal & §aita Mo 723 with his name cly regiaiersd i e YRy
soitemerd megistor having acquired The Slme under & Gill Deedg 10 Pig seo 0 5 Sikesmdbar
Citglla Slp b Gasibu Rescdnar atad. 0230651577 rapisienad & Doouriard RNe, 11220 957 @
e affics of the SAC, Ballagundu. The sald Mr. 5 5ikkanghar Clulla Ir turn s28d the same §o
e J Maokaban, YWio Jabarulla uncder & &3le desd dated 020472004 registerad 5 Dotument
Ho TEIDAL in the olice of the BRI, Ballagundu. Under & palta ko 3538 with bar nanne
didy regisierad @ ihe revenus recarde fam fhal gdabe s Ea bean in Ictuel poanesEicn mng
arrcemaitl of schedule property as is absolulely owner free from I=2 or hinderence. And she
turr aald the seme ta babrl asiaies put Hd sale deed dt. &S =S 1 Fegisiered Doc. Ma. ||52.ll|,lr\-

Te= afice ol Dabagurndu SA0

WHEREAS ke DOMORS heren aié e gbaolute dvufmr o e prapey,. madhsuing & atal
welenl of thie 15 cents [ Morthern side of the land) siteated In Devethanapeily Willsgos,

Farigpxidam Tawk Thenl Ciatricl. Somprised in Survey Ho 6%4 mare {ully describad in tha

Fch@Suly NeroinOEs

fnper panchaygat Resoution kg T42074-1% and gur lstber dabed 2T 3 ihe panchayat
(DOHEE) wish 19 fake he lasd from ne DONODRS n:_n gilt chisad altor 'h“.ﬁ Iy DAINEE wein
supply waber ba reacn DDMEI'H.E“ anrl Basauifl
Couvntry { Townshind situated ol S.Kalupaily, Genguvanmatly Wilape, Pesiyabulam Taluk
Themn {3 :.!rlér'“{l.'ﬂ Kpnjalnaru Cam fhrowgh this land

4 =
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fass unka
__:'E.f” El"':. .l.:ﬁﬂ
-c-:-l‘:"n",.-" AL, Eﬁﬂ_u-:I'Ear.ruu.l-H- LFa,
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i tavour af tne DOMNEE and the DOMNEE has acceabed ihe sama and hersby gve= grand
corivmy and amkign m Phaeordecsant of poble gnd hie sile duecalapersanl masauimg iaial m
o BEAD 5o I e dhe in o] owl of JA80L =g N of seeeey R 814 )

MO THIS IMDENTURE WITHESSETH thar thie DOMORE do haraby ghve, arant, oonidey,
rdl BSRIEA N e imerest of poolle urla the DOMEE wha nErety osoepds tha Schegubs B
Froperty a5 comprised i layoul skelch snclosed haresith and e DONGRS do hereby
cévenar! with the DOREE ina ha DORORE new oo have gaad nghd 10 grant, condey and
assign ihe land hereby granted, conveped asnd ascigned upen the DOBEE dn Ihe mannsr
alonasaid and ihal ine DO™EE shall and may at 3% {imes hereafer peacelully and quiety
possess ard anjoy the sasd lEnd fee frem ol engienGrances whatsoavar withawt any fadul
Everlica, iMemaptan, claim, whatsoeesr, from or by the DONORS or any gorsen claliming
wigher b geid funbed ihgd (e DORIORE and all persens hawing lawtully ar egquilable
cliemninig oy rghts o nlered] wilh 1he SRIT Procnas oF ey DAl ereol RS Uidar or
mbareal {or lha COMOR o nem af uimdar any & Faeir predecagssrs shall ana wll fram lirne o
himie al all brmas hecaaltor at the regueit of and &gal af the DONCRS oo axacule and fegikbar
o S0uitd D ko dens, scscgtes aod repisier all such aois, dasds and things whalseaweer far
furthir @l mom parlactly aesuring the sed bnd and eeery Sar thameal uime the DOORNEE in
Ih= manner afcrennia or as shall or may be reasonably required

¥y hae anclosad under manlired JogUMEnis:

1 Bahri Eqlales Pyl Lid Letlar doted 25002313

T a3 Kalgatly Fanchayar Rescluion Ha, T42018-15 -’%"‘—_’
| i L A,
L ey i3

G e, 2
L 7o
e lﬂ%”
i
a!‘. Beadirl Eatafes M LTD,
ey g ﬂ.al-\..-1...II|--.'|.-\,.I_1|._.w._.._;
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A FCHEDULE PROFERTY

Al that plece and parcel of land measuaring & o0 axtanl af cormacising in B Me 214 Baing
Fatta Mo, 3330 ard comprised s Devathanapatty Wliage, Perakulem Taluk, Thens Disteist
and sduated within the Regisiraticn Disirict o Oindlgul and  Sub-Regisratien District of

Ennmgundu

B SCHEDULE FROPERTY

{Proporty herehy conveysd)
A it plecs wnd paccel af End mMaesasoring 19 bn exiaid of 8540 wg., &, MHofhon aide of {he
lang { fram tha In @nd oul of 28904 2., T of Gurvgy Mo.G14 | ailuated &l Davathanapntly
villnse  Fariakualam Taiuk, Thani Datris within ne Ragmiraian Cirist of Dirdigul and Sus-
Ragmtratian Cistracl af Bataguridu and bainded an the T

Herdh Keraman Punja Land Pty m"“"’n-\_m )
a 1 -"'_',I'"T_,_.

Mg 3wy
Bauih Eafiri Eslaies Pui Lid ..3-"1!'!- .I'j.:' L]
Emst Piichal Rowdhar Punja Land iy
Wast Moonakhan Punja Land 1 _,J__-‘-T'-

oy
Tre nominal walus of tha "B° schedule propsry Qifted = Rs. 1000
I VWATHESS WHEREQF THE PARTIES ABOVERAKED HAVE BET THEIR HARDS O
THE 4%, MONTH AkD YE&R FIREST ABCWE WRITTEM

M.-S.‘Ifuhn: Eatqras Bt = g =
Tepoerern e St ber

VATHESE ;
- = = e - .-.."
+ a"l'__,_.-
?“" _E.-‘.IEI_.'\.L Lo ﬁ?.ﬂ-m;ﬁjnrﬁ-‘hr
e - R H?T‘qn_.ﬂ,{' Aol 4T, 52T H
3 WETEmM :-..: L ] — AL T N Y = B =Tl

an e\ ENLE Cte Toamm: [d= Serbei, Dbt~

LATPL Y wilt 2 peil
Eiwm f bof i

Drafted by: 2 ‘ﬂ LR .
M.Eathica Privasnarsing, MA B L (Earl Mo, MS S22E003 ) MDS.»- N
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AdvEsate B o
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Beaut:ful!

Country?!
Hemas, Helidoops. € Wil

Augumz Chwsnral s : il P, darral™s Halaer Baclive
i &8, Flewrmy Rasd, Abeael, Ghen el 039218
Fhig i =1 -44-453337 50-53

1Y WP DO BMEP TC R TS

it

ironmental Impact Assessment Authority
i, No.1, Jenmnis Road, Saidapet,

.iwmp the First Phase of 49.31 hecter's (Less than 50 Hacters 12295 &
Iy plot layout wide DTCF sanction letter 3062,/ 2008,/ LAZ d’t il
- Tayout ne 13/2009 and we had also obtained approval in th same
EIﬂLE]' hectres) for commmescial, Hospital, Educatonal Inestitstise, - .3--
huunﬂ'lg.. and for owner's use which are all our future proposed ﬁiﬂmﬂm& We had also
submittted for the proposal residential layout m the sama Pﬁ]!’ﬁﬁ 31.02 hecters as our ..
L
proposed Phase [ for which we had not submitted any progossl for Jm%gr QICP :ﬁﬁ;ﬁh :

EmFrcgectnnmedas BahnEe«aquulml.ﬂ'ltr}' wﬁmw*“ plots are

“fhe individual buyer's only and the construcion work & b
3 7. 'with duly approved plan by local panchayath as per e '_ 4
@ registration of plots. R

For Variows . bmrm'rﬂam we are gol p'“: :
phase 11 of 3102 hectres at pignt and this s for your kind ?ﬂ&ﬁwﬁm

"\-_'.:

Thanking Yoo - :

Your's faithfully L‘*. ;

For BAHRI I:'STATES Mﬁﬂ:’ ﬁéﬂmﬂ:ﬂ qkd e
\‘f'- V. St H‘v!iﬂ".“; 5 mmm I‘ﬂ PR

Authorized Signakory s :q:ﬁ.-_ ;-L I':L_'- E:Ti?'l—-"' h

L EF W
’E‘t ﬂ-l'-;-.'}
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= =t wgEm FaEn e

CENTRAL POLLUTION CONTROL BOARD

1 _.l
(TR U O AT, WTE ST

Py, 200 2 S TS A S 20T 510 Rarch 07, 2005

o =

[
I e Chainman
Sl the State Pollutuen Central Bogeds S Podlubon Oentrod Caomamiiiees

i Lisd Arsachai)

SUE; SEOMMEIER DIEECTIONS UNDER] SUECTION 131 Tk OF THE WATER
(PREVENTION & CONTROL OF POLLUTION) ACT, 1971 and THE ALK
(PREVENTION & CONTROD OF TOLLUTIOMN AT, 19T HECGARTYING.
HARMONIZATION OF CLASSIFICATHOMN OF INDIUSTHRIATL SECTORS
LIS P2 f CPI AL SN ™ WY IIIT L AT LI,

WHEREAS, ander wectipn 1 .:.":u"'-l of the Waker (Frevendson ard ondool
Follutiom) Act, 2974 ard winder Section 16 024He] of the Ade (Prevenbion & Control ol
Fealbutiam) ek, TS, come of the tuneions of Che Cemeral Pollaoon Corensl Board (0 PO R,
consttuled urdder the Waler Prevecitoon and Conenal ol Pollohon Acl, 1974, 1= Lies
coordimare perivities af the State Podluton O ontenl Bosrios | AN LTS anmid Polfeb s ©orbrial
o bewes (OO0, aid

WHERTEAS under seclon & |:_||:._: af Lhe YWator [Preventenn and omtnal o

Follutiord St TUZE goad uncler Section 16 C2HA af the Sir (Prevention & Contrel o

Z ML i

Pollution) Act, 19810 one of the functienz of hae SPCE G5 o provide sechmcal assistasie

A e ansy b L1 s amd PO sS am

WHEREAS, it was browght b che petice of CPCE, that difterent S0 0y
wierg  ollowing  dilerent criteria lor clasaifications of  industrial sechors ool
[id S ”'.":"-"I Caraser Ciateg Ty and Shat clossihcatior whas I,1|_-:|'!_'_ (R et L 1 [l TR T I S
for srranl ol consents Lo idustoes and los bnventorzatun @ saevellance o imdusgoes

WHEREMS the ssue repacding classidication of dxdusines was delibecased wpon
it e Seth Camtererce o O honrmiers & Soenbser Socresares oo O T S0 500 Bes 1600 5 Tl 8
on Aaeust AT 20T aned A workimg group cemprisggd ol reprosentalives Froim SPUES &
PR was consltuled 2o [ rane vomrrsehelabed Lest ood srvleesariad soc s 1o T TR T
Fod S vange Sreen category bo brong woitormiby e classibication of pwdusinal sectoss

AvToss Ee poraniry,

‘ot g gt srfa e frehanonas
‘Padivesh Bhawan', Enst Arjun Nagar, Daibj - 110032
TN Tel - 43109030 T Fax | 2PI0STRN. 2230T0TR. FRI0707S, 223010, 22045
o

§TH sl cpen@ncan BATEE Wabsis  waes Cpct i
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WHERLE A5, thee pepars :.,l.'L':T_1I"'I_'|| ||:._- thas '."p'r-rl-'.l."!J: Carpup s ol i usemeg] 1 L 2700
Condeirence o Charmen & Momber Secretaries of CPORR SO BT Cs held in Diedig on
"-c-||‘:-,-:1'||:-t_'r Ta, AT e horeary =oeme o ihcabinns weers i l..-}-.:m.-.'q.l_.

WHEREAS, the final repozt of the workeng vroup was prepared, incorparating the
sugteestions/ chservations made o the 57 Conference of Charrmen and Semibser
Secretaries of CPCB & SPCB=/DPUCs and in exercise ot the powers Jdelegated o the
Charman, CPOCR under Seeton I TR of the Water Act, 19740 ol dircetions wie
ssued for compliaree e all SPCBs/PMOCs oo maintain unithormiy in cilegorization of
sdustres as red, crange and gresn as pee st hoalieed oe CPCR, wwhich idennilied B3

R T L T LY

semes ot industrial sectors as CRed’, VY mgusirisl sectors e 'i'lr.ln;.;:_‘-' ]
Lareesy

a) Too mambain unilormey ar cateecrization of mdusloes wnder Red
bl gt thes Disad e Dbz By © PO R Darsand

L category, Phe S0 R S0 s
cn e recommendalicns of that Working Crodp tor grant of Consent, seentorizatinn of

.|'.._||_|~.I_'u_'~.' |_||1-.|-:'r f{ml. L"l'.:r'gu il Gipesene Aligrisrns s abhier redakend A kreabaes

|".-.:| e SR Ha POy sball revate Hhe Lislof Beg, O A arnd e bty
cf indusiries operating o therr porisdiction based on the critera speoficd in the final
TispaTe ud that '.‘-.:lr'lr.llu;':'m.ll.||.l aricd mu et Vhe same o OO saiban 20 davs in baed Cuppr

vl s sl e

WHEREMAS, laler-onm, 30 was observed that the process ol categorisatoon thus rar v
promarily based o shie see of the sndestees aoad comsurmption of rescorces anmd pallu b
Gdize to dscharge of emissions amad etfluents ang is Tikebs mpact on Bealth s nol
carsrlered as promary Srdena,

WHIEREZAS, there have been Flr'l‘:-pl.lm!.:h Froam ke SPCRs 0 POCs aned osdustoal
pasocsbions for caregrerizatien of the industral sectiorsoar a e pragmatic maener e
seue was discussed during the pational level corderence of e Envirommen!t Mandsters al
bhaes Sionhe=, bl oo Pleans [halh "-I“"'“.!'. .'";]l"| [dXF, 2013 ] b o LTINE 1 Copde rorce ol
the Chairsen and Member Secretarics of OTOR arad SPCGs 0 POCs held in MNow Delho on
-".i'-lill.:'ﬁ. G r"'..:l.'I:r-\.llllr:l!:-\.'_..l"."l-.-\.llkliiz',i:hl'..'ll' |.-:l|r|.i:-|'|-\.:|'!'.-:||'I||!' Sefuorn bors oo okl
'mifution Conlrel Boaed and State Pollotion Contred Boards reprosenting the Stabes ol
Anclhra Pradesh, Pomals, Tambrmada, YWesl Be ||:-'.::|, .“-.Im:h:: a Prodiest omd Salurasbineg:,
weas constibubed B revisis Ehe oriteria of categrerization olndustries amd susoest ratienale
Eazedd of pollulion potential for categonsation ol idustoal seciors and adoptisg 1 s
pmpesmentatien of pollution comtrel plan;

WHEERA S, thae Wor Ll.'hl_ '.;|'|".I|'\I [iss wfe u.':ull_!-_'ﬂ the crileria ol CateririFatin ol elkZisdnad
coctors based o the concept of Pollaton ndex swoluch b @ fonsbiem ot the dmieions (air
|"'|'|i|.|.||'|!'\1;_ cifluents water I'\-:l“l,.l:.l".l'ﬂ:-_ hagartols wastes Beneratnd  amd Lensumpiet ool

I ;
pesoureds: For Ui purpose the seferences are Gker roam b shw Waber (Preyeons and Contne

I
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uf Podluton b Cess CAamencdiment] Aack, MO0, Stamdands so farpresonbed oo socous poldfndants
e Fovimonment (Piolecton] Act 98 amd Doon Valley Sosiltecitonr, B9 peapend [
Bl FCD, e Pofletion fdes (P o ary amduastrian sector oo mearnber Sroem O fo TR g gdie

vireaEi valuse of PLdenetes the ||'u'r|'.,-.',i|.ﬁ ﬁrfrﬁ'- it |'-|'|'I|.I|-.'-|'| Huiad treemt e malustr o] sesctou

WITEREAS , bascd v the sevies ol consisllabionms sonth 570 By, clifberent Leoverinanent &
EOvE et It eniors |n-\.,||_||_|||'.!l_ distres ard STallE0O ) the Todlois ! Cbe i P.:I'I:_'II TH

bl

IPidluteon Imdes “for the P s o Lathegrorigation o i ushrnal secRors s b

Irndvstrial Seviors haviepe Pallebios Svdes wocne of ol and aboves - Bnd categiiey
h 5
Liwbuesbrial Sectors hayong Pollution Tondes soore o 10 10 50 Lrarme ¢ y
lredustrial Sechors haviog, Pollubon Tndes soone of 2T L8 -Litisen cateper
I usbrnal Sectors By Pollumen Dnddes scone el de aselo 2 Whitecnlepon
] |}

VTR A5, hasedd am the rewised ortterns, He il :-C-.'||-.'||'I_ o Besv et Coaligmarisation
of Industzial Seclers  ander BedCranee/ Greend Whits” has ooen evaved The
'i__.;llr-_.lln'-|'i;-'._1ri-.-|-' % Lasedl o the relative pl_':I:J::-.'n'- prizential vl thee il s sevsors ol
grouping of the industrial sectors Dased on the wse of raw matenals, manulactuning
process adopted and pollutaets kel o be generaed:

WHFEREAS, Lased orm pelative Polleton Tocdes, the sapeber of malestries i varssie
-\.'.':tl.':.!;il!'.l.'ﬁ- AT 35 Unler
The Red by o s lbesil sechrs &6
The Do category of industrial sectors: B
[P The Lorevn calepe sy ob industoad seciors, b and

e The ™oy pntrocdoce] Wi cakgsory W

WHEREAS, there shall boeons precessiiy of cltamansg e O omsenn be Dlperate’ fon Wb

catewory of industrics and ar intimation oconcermed SPCE PO shall suffic

WHERLEAS, the durpose of calegorization s o ensund that the ndustesy -
colabiibied tva mannes consesbent werth the eovironmesibal olasectores ard G FRECRH TR
industrial sectors e adopt cleaner technologoes, ultimately resulting i gencration of

OF mtinum 'r"|'||'.1|.:||lh

SHEREAS the mew categoricatinn sesiem shall also acillitare i selfassessimens

by ongiuskries:

Mo, thererore, i exercise of the posers delegated v the Cnareman, CPC T e
Socti LRI of L Water (Froventian & Contral of Pollutaond Ao P97 amd Secing
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Final Document
on
Revised
Classification

of

Industrial Sectors
Under

Red, Orange, Green and White Categories
(February 29, 2016)

=
cpch

Central Pollution Control Board
Delhi
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TakAIL NaDU POLLUTION COMTROL BOARD

From T
Tmit. M. Vijayalakshmi M.E., B.B.A, The Authorized Signatiry
Destrict Enwircnmeental Engineer, ffs Bahri Beautiful Counfiry,
Tamil Nadu Pollution Contral B0arnd, 5.F Mo, 400y'6. 40111, 401,23,
SAR Comples, Door Mo, 1549, 12 A3 Genguvarpattl Village,
Then-G25 531 Pariyakularm Taluwk,

theni District

Letter Mo, DEF/THCPE,Theni F. No.-0023,/2016 4. 27.10.2016

Sulb: THPCE Board - Construction project - MYs bahri Estates Put, Lid, - NGT

Application Mo, 14% of 2016 - Filed by ¥ Bamasubbhu, Advacate, Sri Vaikundam - particofars
Requested - Regarding
Ref: 1. NGT Application No: 14% of 2016 Filed by V. Ramasubbhu, Advacate, Sn Valkundam

2, TNCPE hMema No: TRMPCELAW S LAIYNGTO185950/2016 Dated: 19,10,.2016

L L L

1 Irylte your kind attention to the reference oited abowe, the unlt had applied for consent and that
the application was returned with an instruction tw resubmit the application with additional

particulars and SEIAA clearance, |n this regard, you aré requested bo lurmish the following particulars

within 3 days 1o this office:

1.

B

& brief description of the project including the breakup details with respect to the
proposed canstructed area of the project which included clubhause, hatels and
ather armenitie.

Copy of the planning permission issuved for the project by the commissianer,
Directosate of Town and Country Manning,

Wt her the Project invalved constriction of sewage treatment plant, If sa, the
ditails,

‘Whether ary batching  plant hot mix plant ar hallaw brick manofacturing facilities
are mstalled at the site

The details on number of villasfresidential houses and other facililies such as
noteds) residential houses and other facilities (hotals, Resorts, Consention Cantres,
Hospitals atc.) under consumption

The details of facilities that are yet to be constructed

This may be treated as most ungent.
District Enwironmental Engineer

Tamil Madu Poliution Contral Board
Theni
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Bahri Estates Pvt. Ltd.
/ Boed Postwith Agk. Due
I T+ ——— PR ey - -
: Disl B0 M s , 28062018
To |
The Membes Sccretary, TSN PRSI - ;
Siate Leve) Environment Impact L TOVRARET 5.4 K ; i
Assessment Authariry - Tamil Madu Taowter Hed, 200018, e
1% Eloor, Panagal Maaligal, T"r:‘m w i
Mo.1 Jeenis Foad, Saidupet, ﬁﬂwlﬂﬂﬂﬂ MTTIH} ]
Cheanai - 600015, - Vilem ¢ gL S
O " S S A
Sub: SE1AA-TN — Enviranment Clearance for the proposed Group HoUsing Gnd comimon
Facilities project at Genguvarparh Village, G. Kallupatti Panchayst, Pariyakalam Taluk,
Theni Dhstrict by Mz Babrl Estetes Pyt Lid. — g
Tl §) TMEH#NE.EEM—THW.HN#MLE-’NGT dated 28,03, 2018 received by us
on 04.04, 2018 '
i) Cour letter dated 12042008 )
L) Your Jebier Mo SELAA-THN/F 494412013 dated 140620 |8 peceived by a8
cn 23.06.2018
LA LY LY
Sir

We are in receipt of your leter Na.SEIAA-TNF 4944/2013 dated 14.06.2018 whersin yaii have

directed w2 to deposit i Processing Fee to process our file, 1n his respoct we would like to submit

&% ansder =-

16 your |etter No SELAA-TH/F 45447201 AMCT dated 28.03.2018 we bad subendtted
submitting our stand 2long with relevany docamenis 1o

That in reapanse
aur Response Dated 12.04.2018 inter-afia
subatantiate our point of wiew.

It i respectiully submitted that the Respanse Diated 12.4.2018 submitted by us has been considered as
the Applicaiion under Viclation as per the niptifieation Dated 14.3.2017

We would like 1o submit herin that we have peither submitted any plans with the GTCP and sowpght

anmy parmissions in this regard nor have carried out gny constraction in the propased Group Housmg

and Commen Facilities except the Club rioass {3609 81 Sq. Mes approved by DTCPL We further

would like 1o submit that we do not intend to apply for the permiss:on o5 the same i3 propased and

depends an the futurs contingenc (e}

Bahrl Estates Pyt Lid. -
A 150 5307 2015 Certifed Lomaify T-'GJ 3—

Do Tt - Buking Ho 455, 3F _ang 45 T oAderd doc |, Badudbyok, MW L - o e R =4 BT ILAT
Chgnnai Thign o dniyt ey Masw 2 radand

L S . e W s e LT TS PRI Tt WAL

N Eprams Ty = oale Spegremdaaait s Plosity o pocbe
SEmEHT -
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Bahri Estates Pvt. Ltd.

We reiterate that except the Club House, the ccastructian for 3609.31 Sg.Mes, is anly approved by
DTCP. We would liumhmguynurﬁrdmmlbm.mﬂa;nmﬂmmmﬁms inn the
proposed group housing & common Eacilities nor any appeavals are applied or pending with DTCP
that may qualify our preject under Schedale 8(a} or any other categary. Z

Crar praject do ot mest out the sligible area of 20000 Sq.Mts. of Bullding & Construction under
Schedule 8(a) or amy cther category heace no question of considerg our Application under violation

Cilses Arises

We stand comenitted that as and when we intend (o seek approvals and develop the progased Group
Housing project and Comsmon Facilities ete., in Futare, and if we qualify for the ELA cleatance, we
shall comply with the ELA petification norme. Till then, please consides withdrawal ard/or cxempt us
Fram complying with your Lateer Dated 14.6.2018.

Thenking you
Far M5 Bahri Estates Private Limited

{[F_Sq_ﬁ'mnwhlb’““

{Autharised Signatory)
Epslz: as above
193
Bahri Estates Pwvt. Lid.
A 305 01 MG13 Sanifed Company sy
Coying Grtlaze  lepmbats) Sl Ui F LW (L w1 G Py Tl ek = el

[ S L N L bt

] LW

T i 24 S pE ity It e w B gerd o=ldr

safrara.
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L

F.Ma. 22-93 201 5-14.111
Crovernment of [ndia
Ministry of Environment, Forest and Climate Change

[[& Division)
[ndira ParvavaranBhawan
JorBagh Road, Aliganj,
Mew Delhi = 1 100403
Dated: 8% August, 2019
OFFICE MEMORANDUM

Bubject: Procedure for consideration nfﬂlwinpmlntal projects located
within 10 km of National Park/Wildlife Sanctuary sceking
environmental clearance wunder the provisions of the
Environmental Impact Assessment (EIA) Notification, 2006 -
regarding.

The Hon'ble Supreme Court wide its Order dated 4.12.2006 in Writ
Petition No. 460 of 2004 — Goa Foundation Ve Union of India, has inter-alia
directed that Ministry of Environment and Forests “(MoEF] would alac refer to
the Bianding Committee of the National Board for Wildlife, under section 5h) &
Sfc) fill of the Wildlife Protection Agt, 1973, the coses where envronmendal
clearances has already been granted where aotivities are within 1 0km. zorne” of
the boundanes of the Sunctuares and Nafional Fu'rt:s."

i [n this regard, the erstwhile MoEF wde Circular No. L-11011 77 f2004-
TAIL [1}{Part) dated 27.02.2007 and Office Memorandum Mo, J-11013/4 1 f 2006
1AL dated 02.12,2009 delineated a procedure for consideration  of
developmental projects located within 10 km of MNational Parle/Wildlife
Sanctuary for grant of environmental clearance under EIA Motification, 2006,
Ag per the stpulared procedure, prioe clearance from Standing Committee of
the Mational Board for Wildlite [SCNEWL] would be required for the
developmental projects located within 10km of the Mational Park/Wildlife
Sanctuarny.

3. Cwer a perind of time, Ministry has notified number of Eco-Senaitive
Zones ([ESZs] around Protected Areas (PAs]. Many of developmental actvities
are prohibited fregulated in these ESEs inter-alia including mining operations
to be carried out in accordance with the order of the Honble Supreme Court
dated 4,08.2006 in the matter of T.N. Godavarman Thirumulpad Vs, UOI in

Page 1 of 3
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W.PJC) No. 202 of 1995 and dated 21.4. 2014 in the matter of Goa Foundatien
Ve, U0 an WP Q] Mo, 435 of 2012 as per the notifications issued for their
COnstuion.

4. [ light of the aforesaid Orders passed by the Hon'hle Supreme Court,
the issues related to the prior clearance from SCNBWILL for the notified ESZs
and the remaining areas have been examined in detail. In this regard, it has
been decided by the Competent Authority in the Ministry to adopt a fellowing
procedure for consideration of developmental projects located within 10 km of
National Park /Wildlife Sanctuary seeking environmental clearance under the
provisions of the EIA xNUtiﬁtEtﬁ.D]‘l.. 2006, n supersession of the earlier 0.M.5
dated 27 2 2007 and 2.12 20049:

i. Proposals invelving developmental activity/ project located within the
notified Eco-Sensitive Zones (ESE) shall be regulared and governed by
the concerned ESZ notification. However, for the developmental
project factivity located within the notified ESZ and eovered under the
acheduale of the ELA Notification 2006, prier clearance from Standing
Committes of the National Board for Wildlife (SCHNEWL) is mandatory,
In such cases, the project proponent shall submit the application
simultanecusly for grant of Terms of Reference as well as wildlife
clearance.

1. Proposals invobang developmental activity/project located outside the
atipulated boundary limit of notified ESZ and located within 10 km of
National Park/Wildlife Sanctuary, prior clearance from Standing
Commitlee of the National Board for Wildlife [SCNBWL) may not be
applicable. However, such proposals from environmental angle
including impact of developmental activity/project on the wildlife
habitat, if any, would be examined by the sector specific Expert
Appraisal Committee and appropriate conservation measures n the
form of recommendations shall be made. These recommendations
shall be cxplicitly mentioned in the envirenmental clearance letter
and shall be ensured by the member secretary concerned.

iii. Proposals involving developmental activity /project located within 10
km of National Park/Wildhife Sanctuary wherein inal ES2 notification
g not notifled [or] EBZ notification is in draft stage, prior clearance
from Standing Committes of the National Board for Wildlife
[SCHBWL) 15 mandatery. In such cases, the propect proponent shall
submit the application simultancously for grant of Terms of
Reference / environmental clearance as well as wildlife clearance,

Page 2 ol 3
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iv, Proposals inmvolving mining of minerals within the ESZ (|or] one
kilometer from the boundaries of National Parks and Sanctuaries
whichever is higher is prohibited in accordance with the order of the
Hon'ble Supreme Court dated 4.08.2006 in the matter of T.N.
CGodavarman Thirumulpad Vs, U in W.P(C) No, 202 of 1995 and
dated 21.4.2014 in the matter of Goa Foundation Ve, U001 ia WP (C)
HNo. 435 of 2012, .

o This issues with the approval of the Competent Authority.

(Sharath Kumar Pallerla)
Director

To

. Chairman, Central Pollution Control Board [CPCH).

- Chairman of all the Expert Appraisal Committess

. Chairperson/ Member Secretaries of all the EI:EII.ULEJ" SEACH
. All the Officers of LA, Division

. Chairpersons, Member Secretaries of all SPCBa/UTPCCs

L I T R ]

[#4]

Copy for information to:

I. PE to Hon'ble Miniaster for Environment, Foreat and Climate Change
2. F3 to Hon'ble Mo3 [EF&CC]

3. PPS to SecretaryEF&CT)

4. FPE o 85[AK])

5. FP3 to AS [RSF

6. PPS to J3 (GM)/ JSRS] AIS(AKN]

7. Website, MoEF&CC

8. Guard file.

Page 3 of 3
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F. Mo, 6-60/2020WL Part (L)
Govemment of [ndia
Ministry of Environment, Forest and Climate Change

{Wildlife Division}

1% Floor, Agni Wing.,

[ndira Paryvevaran Bhawan,

Jor Bagh Road,

Algan),

New Delhi — 1 10003

Dated#fJuly, 2020

Ta
The Chief Secretary
All States’ UTs

Subject: Procedure for consideration of developmental projects located within 10 km
of National Park/Wildlife Sanctoary by Standing Committee of the Nitiﬂ'ﬂﬂ_nﬂ-m for
Wild Life seeking environmental clearance under the provisions of the Environmental

Impact Assessment (EIA) Notification, 2006 - regarding.

The Ministry has received letters from States/UTs seeking clanfications regarding
applicability of consideration by Standing Committee of the National Board for Wild Life for
developmental projecis/activities which do not reguire environmental clearance and are
lpcated ourside the National Parks and Wildlife Sanciuaries.

2. This Ministry vide O.M. F. No, 22-43/ 2018-1A._ 11T dated 08.08.2019 lays out detailed
procedure to be adopted for consideration of developmental projects located within 10 km of
National Park"Wildlife Sanciuary secking environmental clearance under the provisions of the

Ela Motfication, 2006,

3. After carcful consideration of the matter, it is clarified that prior clearance from the
Standing Committee of the National Board of Wild Life will be reguired outside Protected

Area in the following cases:
I. Proposals involving project’ activity located within the notified ESZ (not being

draft notification) and listed in the Schedule of the EIA Notification 2006 and
requiring environment clearance, prior clearance from Standing Committes of

the National Board for Wild Life will be required.

ii. Proposals involving activity/project located within 10 km of Mational
Park/Wildlife Sanctuary wherein ESZ has not been finally notified and listed in
the Schedule of the EIA Notification 2006 and requiring environment
clearance, prior clearance from Standing Committee of the National

Board for Wild Life will be required.

iil. Proposals involving activity/project, falling outside the protected areas linking
one protected area or tiger reserve with another protected area or tiger reserve,
prior clearance from the Standing Committee of the National Board for Wild

Scanned by CamScanner
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Lific as per the section 38 O(1)(gh of the Wild Life (Protection) Act, 1972 will
he required.
% (18,2019 supra shall however continue Lo

4. Para 4(ii) and para 4{iv) of the OM alited (b

apply.
5 Smie Govermments are requested nol to insist upen wildlife clearance for such
developmental projects outside Protected Areas that are not covered under para 3

abuove.
6.  This izsues with the approval of the Competent Autharity.

Y ours faithfully,

e

{Rakesh r Jagenia)

Deputy Inspector General of Forgsts (Wildlife)
E-mail — digwl-mefcci@gov.in

Copy to
(1} Addl., Chief Secretary’ Principal Secretary / Secretary, Forest and Wildlife Department

(ANl States/ 1ITs)

{2) Principal Chicf Conservator of Forests & HoFF (All States/ UTs)/ Chiel Wild Life
Wardens (All States/UTs)

(3} Dy, Dircctor General {Central), Regional Office, MoEFCC (All)

(4) Sr. PPS 1o Secretary MoEFCC/Sr, PPS 1o DGF&SS/Sr.PPS o ADG (FC) St PPS to
ADG{WLY Sr. PPS to MS (NTCA) /St PPS to AS (RAY 5r. PPS to IGF (FCY Sr. PPS 1o
IGF(WLVSr. PPS to IGF (FCY Sr. PPS to Adv (SCG) 5r. PPS 1o DIG (WLY Guard File

Scanned by CamScanner
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 @BAHRI

From Dabe: 14.07. 2021

M /5. Bahri Estates Pve, Lad,
Buiding no 632, GF, Lyne no_3
Westend Marg, 5aiduljal
New Dedhi- 110030

Ta,

1.The District Forest Officer,
Kodaikanal Forest Dlvision,
Laws Ghat Rosd, Muthalianpuram,
Eodaikanal- 624 101

2. The Principal Chief Conservator of Farest &
Chief Wildiife Warden Palzgal Maligai
Mo. 1, Jeenis Road, Panagal building. 1% Floos,
Szidapet, Chennai - 600 015.

Sul: Amendment/Correctional the eatent of lands from 129,82 Acres in proceedings
Ma.Ka, 1077207 v 1, datesd: 24.00. 2008, to 17134 Acres- Repds.

Ref.: Na.Ka.10772/07 V 1, dated: 24.01.2008

|
Immwnlfeﬂm’dw‘s. Bakri Edtated Pvt. Lbd A pfoje 1 in style 2and name “Bahs
Besutiful Country” was develaped in the following Survey Numbers:-

1798, 2098,/28, 20983, 210/28, 21043, 213, 214, 302/2, 304, 305/1, 306/Z, 307, 308, 309,
JLN2A, 31028, 377, 379, 382, 383, 384, 3852, 385/3, 386, 195/, 395/2, 19573, 395,
397/1, 39742, 9491, 3997, 400, S01F1, 4012, 402, 403, 404, 40571, 405/7, 406, &07,
408, 409, 410/1, 41042, 411, 412, 413, 8141, 414/7, 415, 416, 430, 4211, 477, 473, 424,
AF5/1, 4757, 477, 430, 431, 432, 433, 435, 61, 43672, 43603, £36/4, 437, H3EA,
439/1, 4422 443/1, 8432

of a1 G-Kallupatty Vilage. Periysculam Taluk, Thesi Distriet.

1L

1| dFage

FaNiN ENTATES PTIOE.

| I Vi D W Consieon of Dbl
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s

Far the sakd project | had applied far grant of 2 “Na objection cenificate” | MOC) from yawr
good seif on 17.00.2008. | state that even though, my project is situate on Patta lands and does
e include any h'eﬂ.h-u, it was insisted by the DTOP authosities ta inform your atfice af the
n}aﬂ:ﬂuﬂﬂnhiﬂﬂﬁ.

Thaugh mvw‘ukﬂﬂdﬂuvulnfhﬂhﬂ. I head e reason 1a apply far & Dearamee
83 per Section 2 of the Forest Act but on the ather hand, due to the insistence of 1he OTCP, there
uiu“hmﬂilghiﬂiup-umum o the projeci.

I
ﬂnls.luﬂiﬁ: wide letter bearing Mo. DFO/E3fZ56/2007, dated 30.01 2007 you had
sought far various documents, such, Chitta, Adagal, A Registsar, FMB Sketeh and Pana. Vide
comimunication dattd!l:ﬂ..ll:l_m:lll hiad submitted the reguined document along with details of

ke Survey Murmbers,

Oin 24,01.2008 vide procesdings in Ma Xz 1077207V 1, dated 24,01 2008, your jood seif
I'I-Idl'l'm'dﬂ[ﬂ:htlm prajects in the said 179,82 Seres of lands. In the s3id NOC, the total of
129,82 Acres of land was ealculated by including the lands in
5. Mo 426 a1 an extent of 3.42 Acre,
€ Mo, 428 at an extent of 141 Scre,

S.Mo. 429 3t an extent of 141 Aere,
5.Mo. 441 at an extent|af 1.90 Acre.

Thi sald Indl.tii;n -u.mh|ﬂ“l!ﬂﬂ“ﬂ!.ﬂtrﬂﬂﬂuahuiﬂﬂmllfﬂ s
maternislised,

-

2j4Page
Baski ESTATES FYELTO.

ko I ] 20 e Bl D= e
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Following which | had appled to the DTOP for promating lands ta an edend of 121.584
Arres which did not inclide the lands in Suncey Nos 426, 428 and 429, In faet the land ia 5. No.
441 was never purchased of in passession of the project. Theland belongs ta 3nd party and the
projeet has nothing to de with ssd Led 2t any poind of tims. The 4aid laeds were never 3 gan of
ihe praject and nat utilised 25 a part of the project. Based an the said application, oa 17.03.2009
the Directos of Tawn a'rdr.'.nu'ltw Flanning , vide procesedings in letler Na. J082/08MLA1, isswed
2parnoval ta praemate the lznds to extends 12184 Acnes.

Thereafter, the said prejeci was impugned by one Mr. ¥, Ramasubbu in an application in
OuA 149 of 2006 (57) before The Hos'ble NGT, praying 1 take sesessary actions for developing
the projects without the Environmental Jearance under the Endranmant lmpacl Assessment,
HMatification 2006. The main allegatian in 1he apphcation filed by . Ramasubbuis that pramatian

af lamnds had been dore to extent of 49.31 Hectares or 121.84 Hectares, Tthaugh KOC form DFO
had been abtzined 1o lotsl extesd of 129 82 Aeres.

Sinea NOC Imi: been granted to an extend of 129.82 Ades, the same had resulied in a
confusion that whole of the 129.82 Acres is being developed. In lacy, a leint Committes
constituted by the Hon'ble Natianal Green Tribunzl @50 erraneously confused the project an the
basis of the NOC granted by your autharity.

Since, the project wadl eampleied in 20011, Thene wad 50 HetEisity that anase a1 that Gime
ta seek for madification of the MOC it i a legal pasition thal the praject B sot even covened under
the Forest laws. Bul the application was fiked before the Netiond Green Tribunalin the year 2016
2l The heanngs for appaintment of commattess had ocourred in 2019 and 2020 oaly, Therefare,
it has now become pé‘mm{ 1o seek the darilication in your records ta set fght the technical

error that has happenéd a5 explained ahnn ™
l “ n‘ i|4Page

B&=A] ESTATER FRELTE
s e e e i gy

Pl DobEevs P il ey WG G20, 12
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N el BT

I state that the landsin . Nas 826, 428 and 529 were never used by me and would never
be used for the project. In fact it hasbeen fenced and untouched 1l date, and the same is evident
an The site. Far the lﬁ:ﬂ!ﬂaﬂ rEasens, | reguest your good seil o carect/amend the NDC as
referred above ta an extend 121.84 Acres and | hereby undertake that no development would
be done in the said Bndsin 5. Nos 426, 428 and 429 of G-Eallupatty Village, Periyakulam Taluk,
Theni District.

Therefare | request yoor good el amended the NOC in letter Mo, 308 2/08// LA Ldated
17.03.2009, form 129.82 Acres to 17184 Acres by exchuding the lands in Survey Nos. 826, 428,
479 and 441

[
Yaurs Sincerely, |

For M/s.Bahri Estates Private Limited
For Bahri Esleias Fut. L3

&

Hemant BSKAT scin
[Managing Director)

BRI BANAIES FRLITE d|dFage
e BSOS E O i Camiap

[IE1E]
[ TTENE]
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Ref. No. WL5/27559/2021 0/o. the Principal Chief Conservator of Forests,
Panagal Maaligai, Saidapet,
Chennai -'15.
Dated: J2.-08-2021

Sub:  Amendment / Correction of the extent of lands from 129.82 acres
to 121.84 Acres - Bahri Estate - Regarding.

Ref: The Managing Director, M/s. Bahri Estate Private Limited, New
Delhi letter dated 14-07-2021.

-k

A copy of the reference cited Is enclosed herewith for rernarks and
necessary action.

g @ Encl: As stated above
Sd/- Akash Deep Baruah

for Principal Chief Conservator of Forests

and Chief Wildlife Warden
To
The District Forest Officer and Wildlife Warden,
Kodaikanal Wildlife Sanctuary,
Kodaikanal,

Copy to the Chief Conservator of Farests, Dindigul for information and necessary
action.

\/Eﬂﬁy/:n the Managing Director, M/s, Bahri Estate, Building No. 632, GF, Lane No.
3, Westend Marg, Saidulajab, New Delhi = 110 030 for information.
[True Copy / by Order/

: >
Senior Dmughtin'g cer

S

14l
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INON-REPORTABLE|

IN THE SUPREME COURT OF INDIA

CIVIL APPELLATE JURISDICTION

CIVIL APPEAL NO. 3776 OF 2020

DHRUVA ENTERPRISES ...APPELLANT(S)

VERSUS

C. SRINIVASULU AND OTHERS ...RESPONDENT(S)

JUDGMENT
B.R. GAVAI, J.

1. The appellant has approached this Court being aggrieved
by the impugned judgment and order dated 17® January 2020,
passed by the National Green Tribunal, Principal Bench, Delhi,
thereby allowing the appeal filed by respondent Nos. 1 to 3 and
directing the Minisiry of Environment & Forest and Climate
Change to conduct Environment Impact Assessment Appraisal

in terms of EIA Notification 2006, and subsequent amendments
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thereunder and also to conduct public hearing and impose
whatever conditions they may find necessary and appropriate
for carrying out mining operation. By the impugned judgment
and order, the Tribunal has further directed suspension of the

mining operations until the completion of the sald exercize.

2. Facts in brief giving rize to filing of the present appeal are

a= under:-

The appellant had applied on 28™ July 2016 for Mining
Lease for Quartz and Feldspar mining over 29 hectares of land
in Sy. No. 330/1. Kalwakole Village, Peddakothapally Mandal,
Mahabubnagar District, State of Telangana. The total land in
the sald survey number was 109 Acres and 08 Guntas
[approximately 44 hectares). out of which the appellani had
applied for 29 hectares. In the application submitted by the
appellant, it was stated that the nearest human habitation was
Yenambetla. existing at a distance of about 1.6 km from the

applied area. It was further stated in the application that the
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nearest water body was at a distance of 0.25 km named as

Singotham Lake.

3. The application of the appellant was processed at various
stages including the Revenue Divisional Officer [hereinafter
referred to as the "RDO7), Nagarkurnool, Assistant Director of
Mines and Geology. Mahabubnagar and Director of Mines and
Geology, Hyderabad, Govermment of Telangana. Vide
communication dated 7" September 2016, the Director of
Mines and Geology, Hyderabad, Government of Telangana
informed the appellant that after careful examination of the
proposal submitted by the appellant, the Assistant Director of
Mines and Geology, Mahabubnagar had recommended for grant
of Quarry Lease In favour of the appellant for Quartz amnd
Feldspar over an area of 24 hectares in Sy. No. 330/1.
Kalwakole Village, Peddakothapally Mandal, Mahahubnagar
District, Telangana. The appellant was directed to submit a
Mining Plan approved by Joint Director of Mines and Geology,

Hyderabad for the proposed area within a period of six months
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from the date of the sald communication. The appellant was
directed to submit Consent from the Telangana State Pollution
Control Board and also Environmental Clearance [hereinafter
referred to as "EC”) from the Ministry of Environment & Forest
[hereinafter referred to as the "MoEFT) as per the Environment
Impact Assessment Notification [hereinafter referred to as the
“EIA Notification 2006] dated 14" September 2006 and 15
January 2016. It was also stated in the sald communication
that if the appellant falls to submit the Approved Mining Plan
within the stipulated period, it will be presumed that the
appellant was not interested in getting the Quarry Lease for the
said area and further course of action will be initiated in
accordance with law. Thereafter, the State Environment Impact
Aszsessment Authority, Telangana (hereinafter referred to as the
“SEIAAT) examined the =sald proposal in accordance with EIA
Notification 2006 and the subsequent amendments thereof and
exempted the same from the process of public hearing as the

mining lease area was less than 25 hectares. The SEIAA
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accorded EC on 11" April 2017, with specific and general

conditions.

4. Challenging the same, the respondent Nos. 1 to 3 filed an
appeal under Section 16 read with Section 18(1) and Section 15
of the National Green Tribunal Act, 2010 [hereinafter referred to
as the “said Act”] before the National Green Tribunal. Southern
Zone, Chennal being Appeal No. 582 of 2017 (SZ), which was
transferred to National Green Tribunal, Principal Bench, New
Delhi [hereinafter referred to as the “Tribunal”] being Appeal
No. 24 of 2018, whereln a two-fold challenge was made by the
respondent Nos. 1 to 3: first, that the area was reduced from 29
hectares to 24 hectares only in order to avoid the rigours of
public hearing and second, that the Singotham Lake was in
close proximity of the proposed mining area and as such, the

EC granted, was not correct in law.

5. In the said proceedings, the learned Tribunal had passed
an interim order on 24™ April 2018, thereby staying the order

challenged in the appeal. Being aggrieved thereby. the
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appellant had approached this Court being Civil Appeal No.
130 of 2019. This Court vide its order dated 8" November
2019, requested the learned Tribunal to hear the matter on 22*
November 2019. Accordingly, the learmed Tribunal after
hearing the counsel for the parties, found favour with both the
grounds raised by respondent Nos. 1 to 3 and allowed the
appeal by passing the order as aforesaid. Being aggrieved

thereby, the appellant has approached this Court.

6. We have heard Mr. KV. Viswanathan, learned Senior
Counsel appearing on behalf of the appellant, Mr. Sandeep
Singh, learned counsel appearing on behalf of respondent Nos.
1 to 3, Ms. Aishwarya Bhail. learned ASG appearing on behalf
of respondent No.4-Union of India and Mr. Dhananjay Baijal,
learned counsel appearing on behalf of respondent No.9-State

Pollution Control Board, Telangana.

7. Mr. Viswanathan, learned Senior Counsel submitted that

the learmed Tribunal has grossly erred In coming to the

conclusion that the area was reduced by the appellant from 29
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hectares to 24 hectares only in order to avoid the rigours of
public hearing. He submitted that the appellant had no role to
play in such a reduction. A= a matter of fact. the appellant had
applied for an area admeasuring 29 hectares. It was only the
authorities which had reduced the area. He further submitted
that the ground with regard to Singotham Lake being in the
close proximity to the proposed mining area, is also totally
erroneous. The learned Senior Counsel, relying on the Google
Maps as well as photographs, would submit that the distance
between the proposed mining area and the Singotham Lake is
0.25 km. It is therefore submitted that the saild distance is in

accordance with the requirements of law.

8. Mr. Viswanathan took us through various documents to
show that while granting EC, the entire procedure required to
be followed under EIA Notification 2006 was followed. The
proposal underwent scrutiny at varlous stages and only

thereafter, the SEIAA had granted EC in favour of the appellant.
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9. Mr. Sandeep Singh. learned counsel appearing on behalf
of respondent Nos.1 to 3 submitted that if the distance between
the proposed mining area and the water body is more than 0.25
km, the sald respondents would not have any objection of
permitting mining activities. The learned counsel for the State
as well as the Siate Pollution Conirol Board also supported the

case of the appellant.

10. In view of the concession granted by respondent Nos. 1 to
3. we could have very well disposed of the appeal. However,
since the issue involved i=s with regard to environment, we have

considered the appeal on merits.

11. As per the guidelines framed by the Government of
Telangana dated 19" January 2015, for land admeasuring
between 15 hectares to 30 hectares. the competent authority,
for issue of ‘No Objection Certificate’ [hereinafter referred to as
the "NOC"), for Mining Lease and Quarry Lease in respect of
Government /Patta Lands, is with the RDO/Sub-Collector. After

the application was made by the appellant for grant of Mining
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Lease, a letter was addressed by the Assistant Director of Mines
and Geology, Mahabubnagar to RDO., Nagarkurnool,
Mahabubnagar on 28" July 2016. Vide the said letter, the

RDO was instructed to consider the following aspects while

issulng NOC:-

1. "Extent of Land.

2. Classification of Land.

3. Proximity to Forest. Tank, Lake or Irrigation
Source.

. Proximity to habitation.

. Whether mining will affect habitation.

6. Whether mining will affect agriculiure in

neighbouring lands.”

N =

12. The RDO was required to submit its report within 30 days
from the date of receipt of the said letter. It further appears
that on 6™ August 2016, the Tahsildar, Peddakothapally, after
personally inspecting the site along with the Assistant Revenue
Inspector, Peddakothapally, submitted its report to RDO. The

relevant part of the said report reads thus:-
“In wview of the above myself and ARI of
Peddakothapally Mandal have been proceeded ito
the Sy No. 330/1. and found that the said land Sy
No. 330/1 of Kalwakole is a Govt. land (P.F) covered
by hillrock to an extent of Ac 109.08 gts and there
is no objection for allotting the sald part of land to



M/s Dhruva Enterprises. Further submitted that
the Mandal surveyor has been prepared skeich and
the exiract of Khasra 1954-55, pahani for the year
2015-16 and same are enclosed herewith. The
detailed report is as follows:-

1. Extent of Land : AC 109.08
gts.

2. Classification of Land - Govt. Land
(P.P)

3. Proximity to Forest, Tank, : The canal is

Lake of Irrigation Source situated 1.00
Em for away
from the =aid
Sy. No.

4. Proximity to habitation : There is mno
habitation
nearby.

5. Whether mining will affecti : Not affected

habitation to the
habitation

6. Whether mining will affecti : No, not

agriculture in affecting to

neighbouring lands the
Agriculture
lands

I, therefore, request you to kindly lease may be
granted in favour of M/s Dhruva Enterprises, rep by
S. Venkateshwar Rao over the Sy No. 330/1 an
extent 109.08 gis siiuated within the limiis of
Peddakothapally mandal is feasible to lease the
land.”

10

250
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13. After the report of the Tahsildar was received. the RDQ,
Nagarkurnool granted ‘NOC vide communication dated 8™
August 2016. The relevant part of the said communication

reads thus:-

“In this regard. the Tahsildar Peddakothapally has
reported that the Sy. No. 330/1. and found that the
sald land Sy. No. 330/1 of HKalwakole is a
Government land [P.P] covered by hillrock to an
extent of Ac. 109.08 gis and there is no ohjection for
allotting the said part of land to M/s Dhruva
Enterprises. Further. it is submitted that the
Mandal Surveyor has been prepared sketch and the
extract of Khasra 1954-55, Pahani for the year
2015-16 and same are enclosed here with. The
detailed report is as follows:

1.Extent of Land : Ac. 109.08
gts.

2. Classification of Land :  Government
Land (P.F)

3. Proximity to Forest, Tank, : The canal is

Lake of Irrigation Source situated 1.00
KM for away
from the said
Sy. No.

4. Proximity to habitation : There is no
habitation
near by. but
existing 1
KM away.

5. Whether mining will affect : Not affected

habitation to the

11
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habitation
6. Whether mining will affecti : No

agriculiure n agl:lcu]mre
neighbouring lands lands are

existing 500
Mits. Away
from the site.
Therefore, the Assistant Director of Mines &
Geology, Mahahoobnagar Is requested to grant lease
permission in favour of M/s Dhruva Enterprises,
rep. by 5. Venkateshwar Rao over the abhove Sy. No.
to an extent of Ac. 109.08 gts situated within the
limits of Kalwakole Village of Peddakothapally
Mandal as per rules.”
14. Vide communication dated 7% September 2016, the
Director of Mines and Geology., Hyderabad, Govermment of
Telangana granted “in-principle’ approval for a Quarry Lease for
Quartz and Feldspar over an extent of 24 hectares. While doing
g0, the Director of Mines and Geology. Hyderabad directed the
appellant to submit a Mining Plan approved by the Jolnt
Director of Mines and Geology., Hyderabad, Govermment of
Telangana within six months from the date of issue of the
notice. It was also directed to submit the Consent from the
State Pollution Control Board. Telangana and EC from MoEF,

as per EIA Notification 2006 and subsequent amendments

12
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thereof. The relevant part of the sald communication reads

thus:-

“After careful examination of the proposals of
the Asst. Director of Mines & Geology.
Mahabubnagar in principle, it has heen decided to
grant a Quarry Lease for Quartz and Feldspar over
an extent of 24.00 Hect. in Sy. No. 330/1 of
Kalwakole Village, Peddakothapally Mandal,
Mahabubnagar District in favour of M/s Dhruva
Enierprises. Rep: by Sri 5. Venkateshwar Rao for a
period of 20 wyears subject to submission of
Approved Mining Plan within a period of [6) months
from the date of issue of this notice as per Rule
12(5)ic] of T.S. Minor Mineral Concession Rules,
1966 alongwith CFE from ESPCB and
Environmental Clearance from MoEF.

However, the approved mining plan shall also
reflect the restriction to be adopted by the applicant
while conducting quarry operations due to the
existence of structures, like temples railway line,
roads. water bodies such as river, lake etc., and the
stipulated distances as per the various Regulations
prescribed under Mines & — Metalliferous
Regulattons, 1961. The safety measures io be taken
are also to be incorporated.

In view of the above, M/s. Dhruva Enterprises,
Rep: by Sr S. Venkateshwar Rao iz hereby
requested to submit Mining Plan approved by Joint
Director of Mines & Geology., Hyderabad for the
proposed precise area within a period of (6) months
from the date of issue of this notice and also along
with the Consent for Establishment from T.5.
Pollution Control Board and Environmental
Clearance from Ministry of Environment amd

13
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Plan

Forests as per Environment Impact Assessment
Notification through 5.0. 1533, di: 14.09.2006 read
with S5.0. No. 141(E), dated 15.01.2016 to consider
for grant of Quarry lease for Quartz and Feldspar in
the subject area. If the applicant fails to submit the
Approved Mining Plan within the stipulated period,
it will be presumed that the applicant is not
interested in getting the Quarry lease over the
subject area and further course of acton will be
initiated as per Rules. A copy of the Surveyed
skeich showing the precise area of 24.00 Hect. in
Sy. No. 330/1 proposed for grant of Quarry Lease
for Quartz and Feldspar in the subject area in
favour of the applicant is enclosed herewlith.”
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Accordingly, the appellant submitted a detailed Mining

on 20® October 2016. The relevant part of the sald Mining

reads thus:-

“(ii) Infrastructure and Communication:

Water: Sufficlent guantity of drinking water is
available in the nearby villages from bore wells and
opens wells.

Electricity: Electricity is available at a distance of
about 800 m from the applied lease area.

Rail Head: The mnearest Railway station is
Mahabubnagar about 100 Km from the applied
Lease area.

14
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River Head: No river a located in the vicinity of the
Lease area. Singotam Lake is located at a distance
of about 250 m from the applied area. Numerous
tanks and bore wells constitute the main source of
water in the area.

Communication: Telephonic Communication. Post
Office, Bank., i= available in Kalwakole and

Peddakothapally.
Road: Road to the quarry is accessible throughout

the year. Four-wheelers, two-wheelers. buses and
autos ply on the road.”

16. In the meeting held on 30" December 2016 of the State
Expert Appraisal Commitiee [hereinafter referred to as the
“SEAC"]. the proposal of the appellant came to be considered.
The relevant part of the sald Minutes of the Meeting reads

thus:=-

Agenda 24.00 Ha. Quartz and Feldspar Mine of

Item: M/s. Dhruva Enterprises, Sy. Nos.

01 330/1. Kalwakole (V). Peddakothapally
(M), Mahabubnagar Disirict -
Environmental Clearance — Reg.

The representative of the project propone Sri Dr. S.
Venkateshwar Rao: and Sri M. Venkatesh of M/s.
Global Enviro Labs & Consulianis, Hyderabad
attended and made a presentation hefore the SEAC.

It i= moted that the mine lease area i= 24.00 Ha.
which is less tham 25.0 Ha. The project is

15
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considered under B1 Category as per the guldelines
of the MoEF & CC. Gol. The proponent submitied
Approved Mining Plan & EMP report.

It i= noted from the Notice di. 07.09.2016 of DMG,
Hyderabad that the proponent obtained in principle
grant of quarry lease for a period of 20 years. It is
further noied that the quarry lease is not granted
prior to 09.09.2013. hence, it has to be ascertained
whether any other Mines are located surrounding
500m as Cluster. as per 5.0. 2269(E), di
01.07.2016 issued by the MoEF & CC, Gol.

The proponent staied that there are no mining

activities existing within 500m from the periphery of
project.

The nearest village to the proposed site is
Yenambetla (V) which is existing at a distance of 1.6
Km and Singotham Lake exists at a distance of 0.25
Km from the boundary of the site.”

17. After a detailed discussion. the project was recommended
for grant of EC. Thereafter, the SEIAA. In lts meeting held on
11™ April 2017, considered the said proposal and granted EC to
the project of the appellant. The relevant part of the =said
Minutes of the Meeting reads thus:-
“I. This has reference to your application submitted
online on 14.11.2016 [proposal No.
SIA/TG/MIN,/60426 /2016) recetved on 23.11.2016,
seeking Environment Clearance for the proposed

Quartz & Feldspar Mine in favour of M/s. Dhruva
Enterprises, Sy. Nes. 330/1, EKalwakele (V),

16



Peddakothapally (M), Mahabubnagar District. It
was reported that the nearest human habiltation
viz.. Yenambetla (V) exists at a distance of about 1.6
Km from the mine lease area. It was also reported
that Singotham Lake which is existing at a distance
of 0.25 Em from the mine lease area. It was noted
that the capital investment of the project is Rs. 2.1
Crores and maximum capacity of the project Is as
follows:

Mining of Quartz - 4,05,842 TPA

II. It is a semi-mechanized opencast quarry. The
Blocks are cut by using jack hammer drilling,
wedge-cutting and excavation. The separated
blocks are dressed manually. It is reporied that the
life of the Mine is estimated as 18 years. The total
mine lease area is 24.00 Ha.

IlI. The proposal has been examined and processed
in accordance with EIA Notification. 2006 and iis
amendments thereof. The State Level Expert
Appraisal Committee [SEAC) examined the
application. in its meeting held on 30.12.2016 &
22.02.2017. The project iz considered under B2
category and exempted from the process of public
hearing as the mining lease area is less than 25
Ha., as per provisions laid under EIA Notification,
2006 & its subsequent amendments. Based on the
information furnished, presentation made by the
proponent and the consultant M/s. Global Enviro
Labs, Hyderabad: In-principle grant of quarry lease
by the DMG. Hyderabad Notice Dt. 07.09.2016 for a
period of 20 years: Approved Mining Plan; Lr. dt
12.01.2017 of ADMG: Nagarkurnol informing that
there are no mines surrounding 500 mirs as
Cluster, the Committee considered the project and
recommended for isswe of EC. The State Level

17
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Environment Impact Assessment Authority [SEIAA].
in its meeting held on 14.03.2017 & 18.03.2017
examined the proposal and recommendations of
SEAC, Telangana for issue of Environmental
Clearance. Accordingly, afier discussions in the
matter and considering the recommendations of the

SEAC, Telangana, the SEIAA, Telangana hereby
accords prior Environmental Clearance to the
project as mentioned at Para no. 1 under the
provisions of EIA Notification 2006 and iis
subsequent amendments izsued under
Environment (Protection) Act. 1986 subject to
implementation of the following specific and general
conditions.”

18. Thereafter, vide order dated 22 April 2017, the
Government of Telangana granted Quarry Lease for Quartz over
an extent of 24.00 hectares in Sy. No. 330/1 of Kalwakole
Village. Peddakothapally Mandal. Nagarkurnool (erstwhile

Mahabubnagar] District in favour of the appellant.

19. A perusal of the aforesaid documents would reveal that
the appellant. in fact, had applied for grant of Mining Lease for
29 hectares. It iz, however, the authorities including the
Tahsildar, the RDO, Assistant Director of Mining and Geology,

Mahabubnagar, who had recommended grant of Quarry Lease
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over 24 hectares. Insofar as the water body is concerned. the
appellant, in his application as well as Mining Plan, has clearly
mentioned that Singotham Lake is situated at a distance of
0.25 km. While processing the proposal of the appellant, the
Tahsildar and the Assistant Revenue Inspector of the concerned
area have physically carried out the inspection. Not only that.
the Assistant Director of Mines and Geology had personally
inspected the area on 11™ August 2016, and the Surveyor had
surveyed the applied area with the help of a GPS instrument. It
is also revealed from the record that the area of 24 hectares in
Sy. No. 330/1, which consists a larger area, was earmarked
after leaving the safeiy distance of 0.25 km from Singotham
Lake. In its report, the Surveyor had also reported that the
demarcated area was not overlapping with the existing leases

and there were no pending applications in that area.

20. It could thus be seen that prior to grant of ‘In-principle”
approval by the Director of Mines and Geology, Hyderabad,

Government of Telangana, the proposed area was physically

19
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inspected by the Tahsildar along with the Assistant Revenue
Inspector. The Assistant Director of Mines and Geology,
Mahabubnagar had independently inspected the area. The
area was surveyed by the Official Surveyor with the GPS
instrument and while earmarking the area, the distance of 0.25

km was al=o maintained.

21. After ‘in-principle’ approval was granted, the appellant
submitted its Mining Plan on 20™ October 2016. The proposal
of the appellant was thereafier considered by the SEAC on 30™
December 2016, wherein it was resolved to recommend the
proposal of the appellant for grant of EC. Thereafter, the
SEIAA. in its meeting dated 11* April 2017, has granted its EC
after considering all the aspects. Thereafter. Quarry Lease has

been granted in favour of the appellant on 22™ April 2017.

22. It could thus he seen that the proposal of the appellant
has undergone scrutiny at various stages. Only after it was
found that it was in conformity with the provisions of law, the

‘in-principle’ approval and EC for Quarry Lease had been

20
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granted. Thereafter, the appellant has submitted his Mining
Plan which was again duly examined by various authorities.
The proposal of the appellant was initially considered by SEAC
and recommended for grant of EC. Thereafter, SEIAA, after
considering all the aspects has granted EC to the project of the
appellant. Only thereafter, the Quarry Lease had been granted

in favour of the appellant.

23. Insofar as the finding of the learned Tribunal that the area
was reduced to 24 hectares from 29 heciares only in order to
avold the rigours of public hearing, is totally erronecus. The
appellant had no role to play in the same. It is the authorities
who recommended approval in respect of only 24 hectares.
Insofar as the mandatory distance from the water body is
concerned, the authorities upon survey had found that the

mandatory distance of 0.25 km is maintained.

24. In this view of matter, we find that the learmed Tribunal

has grossly erred in arriving at a finding that the appellant had

reduced the area to 24 hectares only in order to avoid the

21
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rigours of public hearing and further that there was no distance
of 0.25 km heiween the proposed mining area and the

Singotham Lake.

25. In the result, the appeal succeeds and the impugned
judgment and order dated 17™ January 2020, passed by the

learned Tribunal is quashed and set aside. No costs.

NEW DELHI;
SEPTEMEER 15, 2021.
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27.09.2021
From

M/s. Bahrl Estates Pvi Lid
1sk Floor, Jamal's Nainar Enclave 44,
Eldams Road, Alwarpet, Chennai - 600 018

Ta
The Member Secretary,
{5 State Level Environment Impact Assessment Autharity, TN,
T 3rd Flaor, Panaga! Maallgal,
MNo.l, Jeenis Road, Saldapet,
" Chennal- 600 015

| Respected Sirf Madam,

| Sub. : Application under B{a) category under ELA, 2006, for group
housing- withdrawal request- Reg.,

I Ref.: 1), Lr. No. SELAA-TN/F, 4944/2013 dated. 14.06.2018 recelved on
23.06.2018
2). Our letter dated 28.06.2018

@ : 1. We have developed a layout In the name of "Bahri Beautiful Country”, with
the approval of *Directorate of Town and Country Planning., Tamilnadu®,
dt. 09.03.2009, for 49, 78.0 Ha (122.95 Acres) of lands In Survey. Nos.
1798, 209B8/28, 2098/3, 210/2B, 210/3, 213, 214, 302/2, 304, 305/1,
306/2, 307, 308, 309, 311/2A, 311/28, 377, 379, 382, 383, 384, 385/2,
285/3, 386, 305/1, 39572, 395/3, 396, 397/1, 397/2, 399/1, 399/2, 400,

™,

L]

Contd...1/p.

OAHAI ESTATES FYT.LID.
o 1 WG Vg e i b




- OBAHRI

awi TR Baasdaliis, LETLE

401/1, 401/2, 402, 403, 404, 405/1, 405/2, 406, 407, 408, 409, 410/1,
410/2, 411, 412, 413, 4141, 414/2, 415, 4186, 420, 421/1, 422, 423,
424, 425/1, 425(2, 427, 430, 431, 432, 433, 435, 436/1, 436/2, 436/3,
436/4, 437, 438/1, 439/1, 442/2, 4431, 443(2 of G-Kallupatty Village,
perlyakulam Taivk, Thenl District., ware promoted.

2. The above sald project was completed and the Districk Collectar had alsc
certified the same vide his communication dated 15.09.2011.

3, Following which an application seeking enylronmental clearance, for

@5 construction of group housing and commaon facliities, under B(a) of
a ” Environmental Impact assessment Notlfication, 2006, was made by
PR ourseives.

4. \ide communication In Lr. No. SELAA-TN/F 4944/2013, dated. 14.06.2018,

1 was requested to remit processing fee under violatlon category, to
process our application under 8{a) category.

5. Vide letter dated 28.06.2018, we wrate to your good office that the project
shall not come under violation category, as no ackivity had been started -
without any prior parmissian.

6. Further, since the project for construction of group housing was droppec,
we had even Informed for withdrawing our application in the said
communlcation.

& 7. We relterate that the said application for construction of group houslng

which is covered under B(a} of the schadule In EIA aotification, 2006, shall
he treated as withdrawn and no Further steps may be procassed.

Yours Sinceraly,
for Bahri Estates Private Limited
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PROJECT AWARDS
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PROJECT AWARDS
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The World's Greatest Leaders 2015 -16 India

chosen by Consumaer & Industry, Process Reviewers: PricewatarhouseCooper PL
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BUILDING OF POLICE CHECK POST

Police Check post: bo eradicate unwanted and illegal activities a police check post is
been buill few meters away before the main entrance of the Babri Beautiful Country,

Invitees at the event included Thira N Arive Selvam [P5 [ DIG Dindigul Range) |
[hirw Pravern Komar Abinaba 1175 (!_'ﬂlpu:_'rinl;l;-nn.h_ml of Podice Theni) . Thima =, I'Iqlm'[
{ D5F Kedaikanal) . Thira T . Jayschandran [ Superintendent of Police Dindigul) |
Thiru K. ﬁl.'l'hl.l:{ [ Dind'igul RH.TIE"I.-':I and also the I'l.-funi.u:'ipu[ Chairman, Punl:iu:.rnl:
President & Counselor,
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LAYING OF PIPELINE TO THE VILLACGE

The Company laid ¥Water Pipeline to the village, since there was no source for Drinking
Water our company initiated o lay the Pipeline. G kallopatt Village presdent Mr. N P
Valayapathi, The Homowrable Destrict Collector of Theni, Dy, K 5 Palaniswamy, [AS,

felicitated owr company for contributing in laving the Pipeline for Drinking Water [rom

Elamjara Dain 1o L .";..||||,.|'|.||!| ll'.'“""H-".'
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INAUGURATION F FOREST CHECK POST SPONSCOREDY BY MS. BAHRI
ESTATES PVT. LTI

In order o keep vigilance on the illegal activities in the Forest, M/s. Bahri Estales
Pt Lid. has constructed a check post for the Forest Department near the sibe.

In:uugu]’:ititm of Forest CUheck Fost l:rl. Ihirw. [ir. W “'h.'.alr-'..||1.arl1.1n. IF45, Convervator of
Fearest, I}i:tlii-_::u:i Circle, lThiro, Dr, K. Murogan, 1Fs Dhistrct Porest Cifficer,
Eodaikamal Divigion, Thiru. [, Rameswaran M Se, Assdstant Comservator of Foress

{Traines), Forest Range Officer (1/C), Devadanapatt Range.
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